14th February 1927

THE

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume 1

FIRST SESSION

OF THE

THIRD LEGISLATIVE ASSEMBLY, 1927

DELH1
(3DVERNMENT OF INDIA PRESS
1927



«
CONTENTS8—contd.

A

Monday, 7th Fubruary, 1927—contd.

Statement regarding the Currency Bill ..

The Indian Securities (Amendment) Bill—Constitution of the
Select Committee .

The Insolvency (Amendment) BLll—Introdu(,ed

The Indian Limitation (Amendment) Bill—(Amendment of
Article 182 of Schedule I)—Passed

The Steel Industry (Protection) Bxll—Presentatlon of the
Report of the Select Cémmittee .

Tuesday, 8th February, 1937—

Questions and Answers
Motion for Adjournment to dlscuss the mt.uatlon created by
the Postponement of the consideration of the Indian Cur-
rency Bill—Leave granted .
Election of Members to the Panel for the Centra.l Advmmy
Council for Railways
Election of Members of the Select Comm:ttee on the Axnend

ment of Standing Orders ...
Resolution 7¢ Amalgamation of the Onva speuklng Tracts—.
Withdrawn

Resolution re Treatment of the Santhal nga.nas as a back-
ward tract—Discussion adjourned

Motion for Adjournment r¢ Postponement of the consxdemtxon

f  of the Indian Currency Bill—Adopted

Wednesday, 9th February, 1937—

Questions and Answers

Short Notice Question and Answer

Election of Members to the Panel of the Standmg Commlttee
“ on Emigration .

Demands for Excess Grants

Demands for Supplementary Grants

Thursday, 10th February, 1937—

Statement of Business

Resolution re Treatment of the Sa,nthal Parganas as a Back-
ward Tract—Adopted as amended

Resolution 7¢ Improvement and Expansion of Bankmg Facl-
lities—Discussion adjourned

. Monday, 14th February, 1827—

Members Sworrd

Questions and Answers

Private Notice Question andoAnswer

Unstarred Questions and -inswers

Message fromthe Council of Statg o,

Bili pasged by ‘dfe Council of .State

The Steel Industry (Protection) Bill+-Discussion oa J,he Mot:on
to refer the Bill back to Select Committee adjourned

Pagnss .

... 532-33

533-34
534

535-42.

542

543-44

544-46°
b6 _
46
54677
578-87
587-607
ago-12
612
612-13

613-27
627-40

641
641-74

674-99

.. *701

701-38
738-3%
739-4%
745
748

L] .

™6-85



LEGISLATIVE ASSEMBLY.
Monday, 14th February, 1927.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President in the Chair.

MEMBERS SWORN.

Mr. Abdul Halim Ghaznavi (Dacca Division: Muhammadan Rural);
and

U. Tok Kyi (Burma: Non-European).

QUESTIONS AND ANSWERS.

TraNsFER OF THE DISTRICT OF SYLHET FROM AssaM To BENGAL,

824, *Mr. Srish Ohandra Dutta: With reference to the Government of
India, Home Department communiqué, dated the 16th June, 1926, on the
subject of the transfer of the district of Sylhet from Assam to Bengal
and the statement made by the Honourable the Home Member during the

debate on the question in the Legislative Assembly on the 81st January,
1926:

(1) Will Government be pleased to enlighten the House about the
Despateh sent by the Government of India to the Secretary

of State for India and what were the recommendations
contained therein?

(2) In view of the pledge given to the Assembly for an opportunity
of discussing this matter, will Government consider the desir-
-ability of bringing up the subject for discussion before the
Assembly at an early date?

(8) Will Government be pleased to gtate what was exactly the reply
received on the subject by the Government of India from the
Secretary of State and if they would be pleased to publish it
for the information of the public?

(4) Do Government propose to publish all the correspondence other
than that which has already been published that may have
taken place between them and the Government of Assam or
Bengal or any other party including the Becretary of State
on this particular subject?

The Honourable Sir Alexander Muddiman: (1), (8) and (4). The
Honourable Member is referred to the answer which I gave to Mr. Kamini
Kumar Chanda’s question on the 20th of August, 1926.

(2) The suggeation which I made to the House on the 2nd of Septem-
ber, 1925 (not on the 81st January, 1928, when no meeting was held),
was ‘‘that this Resolution now before the House should be withdrawn and
that we should discuss the matter on a further Resolution next Session’’.
If there is any strong feeling in the House and anyv Member puts down ae
Resolution, I will see if I can find time for its discussion after the Budget-

( 701 ) A
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. 825. *Oolonel J. D. Orawford: As I have received the information since
giving notice of my question No. 825, with your permission I do not wish-
to press that question, Sir.

Late Arnivars oF THE ExguLisE Mait SteaMirs aT BoMBavy,

826. *Oolonel J. D. Orawford: (z) Will Government please state what
are the existing arrangements with the Peninsular and Oriental Steam
Navigation Company regarding the delivery at Bombay of the English
Mails?

(b) Are Government aware of the causes of the frequent late arrivals
of the English Mail steamers at Bombay?

(c) Are Government taking any action to insist on the arrival of the
English Mail steamers at Bombay by 6 o.M. on Fridays?

The Honourable Sir Bhupendra Nath Mitra: (¢) The English mails are
due to arrive at Bombay at 6 A.M. on Friday morning provided that the
mail steamer lenves Marseilles at midnight of Friday.

(b) Government understand that among the causes of late arrival are -
lobour troubles at Marseilles—a heavy snow storm, fouling a buoy at
Aden and inferior coal owing to the coal strike.

(c) So fat as Government are aware, the causes have been beyond the
control of the Peninsular and Oriental Steam Navigation Company. The
delays on 28th August and 1st October, 1926, were apparently due to the
,employment of D Class Ships. The Director-General is corresponding
with the P. and O. Company and the Secretary of the General Post Office,
London.

Oolonel J. D. Orawford: Do the Governmen! of India have any say in
these arrangements?

The Honourable Bir Bhupendra Nath Mitra: The arrangements are
made mostly by the General Post Office, London, but the Government of
Ipdia are consulted by them if there is any departdre from established
arrangements.

Oolonel J. D. Crawford: Are the Government aware of the strength of
public feeling in this matter?

The Honourable Sir Bhupendra Nath Mitra: Oh yes, Sir, we are fully
aware of that and for that reason we have been examining the matter.

Oolonel J. D. Orawford: Will Government take steps to ensure that
.the mails are regular and to ensure very early delivery in Calcutta?

The Honourable Sir Bhupendra Nath Mitra: T have already said that
the Director General is in correspondence with the I’. and O. Company
and the Secretary of the General Post Office, London, in regard to the
punctunl receipt of the maile in Bombay. As regards their delivery in
Caleutta, I am sure my Honourable friend knows that there ia anather
disturbing factor, namely, the breakdown of the Nerbudda bridge, which
has necessitated a diversion of the traffic over a slightly longer route.
That aspect of the question, namely, whether anything can be done to
expedite the transit between Bombay and Calcutta consistently with the
expenditure involved, is also under the consideration of Government.

Lieut.-Oolonel H. A. J. Gidney: Will the Homourable Member
please tell me whether, in view of the present delay in carrying the Eng-
lish mail from Bombay to Calcutta and its diversion over a longer route,
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"he has considered the advissbility ‘of «carrying the English mail over the
Bengal Nagpur Raliway? :

The Honourable Sir Bhupendra Nath Mitra: Sir, my information is that
the delay involved by this diversion about the place where the Nerbudda
bridge has broken down is about 4 hours.: Certain preliminary calou-
lations which have been made by the Director General also indicate that
by introducing o special *rain by the Bengal Nagpur Railway it may cost
-a8 much as one lakh of rupees up to the time by when the railway autho-
rities hope to rebuild the Nerbudda bridge. The matter is now under
the consideration of Government s to whether, having regard ‘o that
amount of expenditure and in view of the extra convenience which will be
provided thereby, it is necessary to make any such special arrangements
as that referred 'fo by my Honourdble frend Colonel Gidney.

8ir Harl Singh Gour: Sir, is ‘the Honourable Member aware that the
Bengal Nagpur Railway route s about 200 miles shorter than the East
Indian route ‘from Bomibay ‘to Calcutta, and is he aware that in the
natural course, because it is a shorter route, it will cost less, and is he
further aware that about 60 per cent. of the mail is for delivery in
Calcutta and its suburbs and consequently can be landed at its destination

‘by the shortest route?

The Honourable Sir Bhupendra Nath Mitra: I do not quite realize
whether the Honourable Member wants me definitely to abandon the
"East Indian route, because there are considerable areas which are served
‘'by that route, including Jubbulpur itself.

Colonel J. D. Orawford: Is it a fact that even taking into account the
delay due to the break down of the Nerbudda bridge the time taken from
Bhom‘li;].y ?to Calcutta by the English mails is now longer than it was before
the War :

The Honourable S8ir Bhupendra Nath Mitra: My information is, Sir,
that the answer to Colonel Crawford's question is in the negative; but
;s I have said the whole question is now receiving my further considera-
‘tion. .

Sir Harl 8ingh Gour: The Honourable Member has not replied to my
last question. He has interrogated me in return and my reply is . . . .
(Several Honourable Members: *‘Order, order.””) B8ir, T beg to ask
whether the whole question as to the transit of the English mail along
the Bengal Nagpur Railwav should not now be considered in view of the
‘fact that it is a shorter route?

The Honourable Sir Bhupendra Nath Mitra: Sir, T am sorry that I
"have not been able to make *he position intelligible to the Honourable
Member from the Central Provinces.

We do hire a certain amount of accommodation from railwavs for the
«conveyance of mails from Bombay to Calecutta by the East Tndian route.
If we were to convey a certain portion of the mails from Bombay to
Calcutta by *he Bengal-Nagpur route, that, T am tnld, would invelve the
‘hiring of extra accommodation, and would cost about a lakh of rupecs for
‘nine months during which this ‘special arrangement will have to be made.

Mr. A. Rangaswami Iyengar: Mav I know, Sir, for whose benefit this
special arrangement is made? Ts it for the benefit of Europeans who
want this acceleration of service, or is it for the benefit of the public in
this coyntry? .

42
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The Honourable Sir Bhupendra Nath Mitra: It is for the benefit of alb
members of the public who receive mails from England.

8ir Victor Sassoon: Sir, have Government considered the inauguration
of an aerial mail between Bombay and Caleutta to cxpedite this?

* The Honourable Sir Bhupendra Nath Mitra: Sir, the question of civi
avintion will, 1 hope, come up for consideration on Wednesday next.

Mr. A. Rangaswami Iyengar: Sir, may I know whether the House will
have an opportunity of discussing this extra arrangement and extra cost
that is proposed to be put upon ‘he tax-payer in this country? '

The Honourable Sir Bhupendra Nath Mitra: It is not possible for me,
Sir, at the present moment to give any answer to that question.

Lisut.-Oolonel H. A. J. Gidmey: Will the Honourable Member please:
tell me whether it is not u fact that it will cost Rs. 2,000 per mail from.
Bombay to Calcutta if curried by the Bengal-Nagpur Railway ?

The Honourable Sir Bhupendra Nath Mitra: I do not know, Sir. If
the Honourable Member has information on this subjee, it is no use his:
asking me the question. T have given him all the information which came:
into my possession when 1 was examining this matter last week.

Sir Har{ S8ingh Gour: Muy I know, Sir, what are the terms of the con-
iract regarding the hiring of sccommodation on the East Indian Railway ?'

The Honourable Sir Bhupendra Nath Mitra: I submit, Sir, that we are
now getting beyond the original question. I may, however, state that.
the postal authorities go up to the railway authorities and ask them to
quote the figure for hire; und the Post Office has got to pay the rate:
demanded.

Sir Hari Bingh Gour: Mav I inquire whether the contract does not
provide *hat the Eust Indian Railway would be bound to carry the mails;:
and if there is any breakdown on the line, the contract will for the time
being be suspended?

The Honourable Sir Bhupendra Nath Mitra: No, Sir. There is no
such contract. Arrangements are made with the Railway for the convey-
anee of mails by paying them certain rates which are settled between the
Railway and the Post Office.

Sir Harj 8ingh Gour: Is there any contract as to time?

The Honourable Sir Bhupendra Nath Mitra: Undoubtedly. The time
is the time which is ordinarily taken by that particular train to reach
Calcutta from Bombay. Now if the route is breached, naturally it will
take more time.

- 8ir Hari Singh Qour: Is there no provision made for this breach or a
contingent breach on the line? '

‘The Nomourable Sir Bhupendra Nath Mitra: The answer is in the
negative.

Vascancigs 3y THE RANKS of Kine’s Coumissionep OrricERs of THE
' IxpiaNn ARrMY oreX 1o Brremsn OrFricErs.

327. *Oolonel J. D. Orawford: Will Government be pleased to state
the number of vacencies in the ranks ¢f King’s Commissioned Officers of
the Indian Army open to British Offigers which had to be filled during the
year ending 26th February, 1927, and the number of recruite obtained?



‘QUESTIONS AND ANSWERS. 705

Mr. G. M. Young: The total numher of vacancies that have occurred
aor will occur during the yegr ending the 28th February 1927 is estimated
at 118. Tt is anticipated that the intake for the same period will be 56.

Colonel J. D. Orawford: Are Government taking into consideration
the very serious position disclosed by these figures?

Mr. @. M. Young: The question of the recruitment of British officers is
engaging the earnest attention of the Government of India.

RECRUITMENT TO THE AnMY IN INDIa RESERVE or OFFICERS,

828. *Oolonel J. D. Orawford: Will Government he pleased to state
by ranks the number of gentlemen so far recruited to the Army in India
Reserve of Officers, showing separately those recruited for service with
combatant units?

Mr. @ M. Young: I lay on the table a statement giving as far as pos-
gible the information desired by the Honourable Member. He will see
from this -sbatement that up to the 1st February, 1027, 288 officers and 91
officers designate had been appointed to the Army in India Reserve of
‘Officer8 and that of this number, 220 officers and 66 officers designate have
'been posted to combatant .units.

Btatement showing the number of officers of the Army in India Reserve of Officors in each -
of the various ranks (up to lst February, 1927).

. - I g i &
3 k.| g
- & g 3 'g . ?E
= = E 2 g 5 . 2
£3 5|53 5| &F| F
RY = |8 | A % (S 3
"Total admitted up t@ Jet February, 2 8! 189 89| 380, 61| 879
1927.
Posted to Combatent units 1| 5| 40| 43| 22| 66| 286
Posted to Non-combatant units . 1! 3° 4| 16, 8 | 2| w8

Ooclonel J. D. Orawlord: Is the Honourable Member aware that, as I
believe, certain officers commanding Auxiliary units are discouraging their
men from: joining the Army in India Reserve of Officers on the ground that
it is threatening the efficiency of the Auxiliary Force?

WMr. G. M. Young: Government have no information on that point.
Oolonel J. D. Orawford: Arc the Government of India nw'aro that these

officers commanding feel that if their training in the Auxiliary Foree one
year and thel_r‘ training with Ehe regiment another vear be counted both
for their Auxiliary Force efficiency and for their efficiency in the Army

in Indis Reserve of Officers, more candidates. would be forthcoming?

Mr. G. M, Young: Sir, under the arrengements already existing, a
District or Independent Brigade Commander can exempt an officer designato
#or the' Cavalry, Tank Corps, Artillery and: Infantry arms of service not

T -
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more than every second yecar provided that he carries out the training in.
that year for which he is liable under the Auxiliary Force, Indju, Act.
Conversely, with the approval of the military aftthorities as defined by the
Act, training carried out by an officer designate may be allowed to count
against the training prescribed in the Act.

Mr. B. Das: May 1 juquirc whether Indian officers are at present in-
cluded in that statement? What is their number?-

Mr. G. M. Young: I cannot tell the Honourable Member what the:
number is; the total includes the Indian officers.

Mr. B. Das: How many Indian Army Reserve of Qfficers are there in:
the Auxiliary and Reserve forces?

Mr. G. M. Young: If the Honourable Member will put down the ques--
tion, I will answer it.

Serrr.EMENT OF MorLaH WoMEN aXD CHILDREN IN THE ANDAMANS.

'820. *Khan Bahadur.Baji Abdullah Haji Kagim: (a) Will Government
be pleased to statc how many Moplah women and how many children were:
‘taken to the Andamans? .

(b) The cost per head for teking these women and children from-
Malabar to the Andamans?

(c) Is it a fact that these people are governed by jril rules?

(d) 1f not, what law is prevailing?

() Have any arrangements been made for the religious and moral’
education of these Moplah children?

The Honcurable Sir Alexander Muddiman: (a) About'270 women and
540 children.

(b) The average cost per head is Rs. 83.

(¢) No.

. {(d) The ordinary law of British India us modified by .:he Andaman and
Nicobar Islands Regulation II1 of 1876, and subsequent amending Re-
gulations,

(e) Primary schools have been opened in all' Moplah villages, and suit--
able religious and morul teaching is imparted by  Moplah  teachers.
Mm&qum have also been built in the mujority of villages and are regularly
used.

Maulvi Sayyid Murtuza Saheb Bahadur: May I know if it is a fact that
the teachers in charge of these Moplah children are quite unqualified;
that they are nominally educated teachers who cannot be expected to im-
part any kind of education cither religious: or moral?”

The Honourable Sir Alexander Muddiman: Sir, that is' not my infor--
mation. '

The TeLLICRERRY-MY30RE RaTnway;

830, *Khan Bahadur Haji Abdullah Hafl Kasim: Will Government be-
pleased to state whether the Tellicherry-Mysore Railway is under coms
templation?

. Mr. A. A. L. Parsons: A portion of the line fieanr Péllitherry to the foot:
of the Ghats is under resurvey. )
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Provisioy or INTERMEDIATE Crass COMPARTMENTS AND NINING
SALOONS ON TRAINS RUNNING BETWEEN MADRAS AND MaNGALORE,

331. *Khan Bshadur Haji Abdullah Haji Kasim: (a) Are Governmenf
aware that there are no intermediate class compartments running between
Madras and Mangalore when all other Railways have intermediate com-

partments?
(b) Do Government mean to take any action regarding the matter, and

if so, when?

¢) Are Government aware that there are no dining saloons running
between Madras and Mangalore?

(d) Do Government mean to teke any action in this direction, and if”

80, when?

Mr. A. A, L. Parsons: (a) Government are aware that intermediate -
clugs aceommodation is mot provided on the Madras-Mangalore section.
It is not & fact that all cther railways provide intermediate class accommo-
dation.

{b) No; but the Agent has the question of providing intermediate class
accommodation or alternatively of reserving third class compartments for-
a redueed mnumber of fares under consideration in consultation with the:
Local Railway Advisory Committee.

(¢) Yes.

(d) No. This ie a matter within the discretion of the Agent whose
notice can be drawn to it by means of the Local Railway Advieory Com-

1nittee.

MunaMmapaN Poruration ofF THE Mapnras PRESIDENCY aAND MALABAR
A¥D Sovrii KANARA AND THE NUMBER OF SEATS ALLOTTED TO
MunaMMsDaNs IN THE Mapras Lecistitive Corxcrr.

882. *Khan Bahadur Haji Abdullah Hafi Kasim: (a) What is the
totsl Muhammadan, population of the Madras Presidency and the number
of seats allotted to them in the Madras Legislative Council?

X » Whgttli-lﬂ the ti)otal Muhammadan population of Malabar and South
.anara and the number of seats allotled to the Muh ad f th
distriets in the Madras Legislative Cnunecil ? uhammacans of these two

The H:nourable Sir Alexander Muddiman: (a) and (b). I lay on the

table a statement giving the information required.

Btatement showing the information asked for in parts (a) end (b) of gquestion No. $32.
{(a) The total Muharmadan population in the Madras Presid i
is 2,840,488, The number of seats allotted to them in the Mald::: yc;:ﬁgffh}lgﬁ.“m

(3) The total Mubammadan population of Malabar and Bouth K
The number of seats sllotted to the Muhammadans of these udistri::ln”i: i:h:'lg:ﬁi

is three.

DiscoNTENT IN TRE CvsToMs SErvIcE IN CaLCUTTaA.

883. *Mr. M. M. Joshi: (a) Are Governmen’ aware that a feeling of
discontent has long existed amongst the members of the Custom Bervice
in Caleutta owing to the severity of punishments inflicted for trivial,

irregularitics ?
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(b) Are Government aware that this discontent is aggravated by the
many supersessions to which senior men in the Bervice are subjected,
and that this is a feature peculiar only to the Caloutta Port?

The Honourable Sir Basil Blackett: (¢) During 1926, six officers of the
Calcutta Custom House appealed to the Central Board of Revenue against
the orders of the Collector of Customs. In two cases the officers had
been dismissed, in two their increments had been  withheld,
and in two the officers had been relieved of certain remus-
nerative but responsible duties. The Government of India do not consider
that the number or nature,of these appeals indicates any undue severity
in the enforcement of discipline, nor have they any reason to believe that
such enforcement has given rise to a general feeling of discontent.

(b) The answer to part (b} is in the negative.

Lisut.-Oolonel H. A. J. Gidney: Will the Honourable Member
‘please inform us whether it is a fact that the administration of the Customs
Association, as at present constituted, on account of its interference with
the administration of the Department, has been the direct cause of the
present discontent and want of co-operation and harmony between
rome of the customs employeces and the heads of the departments in
Calcutta?

The Honourable 8ir Basil Blackett: Sir, I take the information from
the Honourable Member. I do not think it arises out of the question.

Lieut.-Oolonel H. A. J. Gidney: Is it a fact that the reason why
this discontent is a feature peculiar only to the port of Calcut‘a is almost
entirely attributable to the undesirable action of the President of the
Customs Association?

The Honourable Sir Basil Blackett: I think my answer to the previous
question supplies the answer to this question.

Mr. N. M. Joshi: May I ask whether the Government know the special
relations existing between the gentleman who asks this question and the
President of the Association?

The Honourable Sir Basll Blackett: I think I might ask Mr, Joshi
that question.

StrersessioNs 1N THE Cavrcutrra PREVENTIVE SERVICE DURING THE
i vEanS 1924-—1026,

884. *Mr. N. M. Joshi: (a) Will Government be pleased to state:

(i) how many supersessions have taken place in the Calcutta Pre-
ventive Service during the years 1924—1026, both in the
acting and permanent appointments; and

(ii) how many supersessions have taken place in the ministerial
establishment during the same period ?

(b) Are Government prepared to inquire into the circumstances which
led to the supersessions of seniors and in the ministerial establishment,
and to state what steps, if any, they contemplate taking to afford the men
" protection against such treatment? .
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The Honourable Sir Basil Blackett: (a) (i) Inspectors and officers of
‘he Calcutta Preventive Service are on time-scales of pay. Promofion
from the officers’ rank to that of Inspector is by seleotion, and no question
-of supersession can arise.

(i) The ministerinl establishment consists of Supet-inpepdents, Deputy
‘Superintendents, Upper Division clerks and L-wer Division clerks. All
these classes are on time-scales of pay. Promotions to the first two are
‘made by selection; vacancies in the Upper Division are filled partly by
direct recruitment and partly by selection from the Lower Division. No
«question of supersession can, therefore, arise.

(b) No.
SvrrrsessioNs 1IN THE Cavrcurra PREVENTIVE SERVICE.

835. *Mr. N. M. Joshi: Will Government be pleased to state whether
it is a fact that one of the clerks in the Calcutta Preventive Bervice who
is affected by supersession had previously been promoted to the Upper
Division, but was subsequently reverted in favour of a senior and who
after reversion was superseded by s junior, 39 places below him?

The Honourable Sir Basil Blackett: There are no clerks in the Calcutta
Preventive Service, nor have the Government of India any information
regarding any such occurrence in the ministerial estublishment of the
Calcutta Custom House.'

WitHprawal, o¥ Orerciar. Recoeyitioy rrom THE Customs’ Service
ASSOCIATION.

836. *Mr. N. M. Joshi: In the matter of withdrawal of official recogni-
‘tion from the Customs’' Service Association, will Government be pleased
do state:

(8) whether in the action taken by Government, such action was
influenced by the Government Servants’ Conduct Rules or thz
Recoggition Rules; and :

(b) if the former, whether the question was referred for the opinion
of the Home Department of the Government of India?

The Honourable Sir Basil Blackett: The reply to part (a) of the question
is that the Government took both sets of rules into consideration. The
reply to part (b) is that the decision was the decision of the Government
of India.

{1) IsTroouctioN or Thr SHIPr SysTEM or Work 1§ Ixpian Mixes.
-

(2) PROHIBITION OF THE EMPLOYMENT oF WOMEX UNDEROROUND IN

1xpiax Mixes. _

887. *Mr. N. M, Joshi: (a) Will Government be pleased to state when
‘they propose to take steps to legislate for introducing the shift system
of -work in Indian mines? .

(b) Will Government be pleased to state when the rules prohibiting the
-employment of women underground in Indian mines will be published
-and enforced ? ) _

The Honourable Sir Bhupendra Nath Mitra: (a) I hope that it will be
possible_ to arrive at a decision on this question very soon but it is nof
vet possible to fix any date. Co
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(b) The draft regulations have not yet been referred to Mining Boards:
and under section 81 (8) of the Indian Mines Act it is not possible to-
publish them uutil this has been done. The question of bringing the
regulations into force must obviously depend upon the criticisms received
and it is not possible for me to make any prophecy in this comnection.

Mr. N. M. Joghi: May I ask whether Government will take steps to-
expedite coming to some decision on Yhis question very soon?

The Honourable Sir Bhupendra Nath Mitra: I can assure the Honour-
able Member that Government are doing their best to expedite matters.

InTrRODUCTION OF LEGISLATION REGARDING THE MACHINERY POR
sErTLING Lasour DispoTrs,

838, *Mr. N. M. Joshi: Will Government be pleased to state
when thev propose to introduce legislation regarding the machinery for

settling labour disputes?,

The Honourable Sir Bhupendra Nath Mitra: Government gre not yet
in a position to say when they will be able to introduce legislation regard-
ing the machinery for settling labour disputes. The matter is at present
receiving their consideration,

Mr. Chaman Lall: Will the Honourable Member be able to tell us how
soon they are likely to bring in a Bill on the lines of the memorandum
published by them? . .

The Honourable Sir Bhupendra Nath Mitra: I regret I am unable to
give my Honourable friend any precise information on the point at this.
stage.

Mr. Chaman Lall: May I ask the Honourable Member what the delay-
is due to? :

The Hcnourable 8ir Bhupendra Nath Mitra: The delay is due to *he
matter being under the consideration of Government. (Laughter.)

Mr. Chaman Lall: May I ask the Honourable Member, Sir, whether
it is not a fact that the Government of India have been considering this
matter for a very considerable time?

' The Honsurable Str Bhupendra Nath Mitra: That is perfectly true.
Mr. Ohaman Lall: May I ask whether they have come to any mature-
judgment on the subject yet?
The Honourable Sir Bhupendra Nath Mitra: No, Sir,

Mr. Ohama3i Lall: May I ask the Honourable Member, Sir, what period is-
usually taken by the Government of India to come to a mature decision
on such matters?

The Honourable 8ir Bhupendra Nath Mitra: That depends on the
importance of the subject, Sir.

Mr. Chaman Lall: Does the Honourable Member consider this mattor
not to be a matter of great importance?

The Hoaourable Sir Bhupendra Nath Mitra: That is the reason, Sir,
why the Government are taking this amount of time.
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Mr. A. Rangaswami Iyengar: Are we to take it, Sir, that the Govem.-
ment of Indin always delay matters because they want to consider matters?

The Honourable Sir Bhupendra Nath Mitra: Not necesrarily, Sir.

Mr. A. Rangaswami Iyengar: May I ask whether the answer of the
Honourable Member that there is delay because Government are consider-
mng the matter is & statement of the actual methods of “the Givernment.
of India? '

The Honourable Bir Bhupendra Nath Mitra: Not necessarily. I have
already replied that the delay in this case is due to the importance of the-
subject which has made it necessary for the Government of India to take-
a certain amount of time to come to final conclusions,

Mr. N, M. Joghi: May I ask whether Government are awarc that some-
four years ago they prevented the Bombay Government from passing
legislation on this subject on the ground that the Government of India.
were taking steps to pass this legislation?

The Honourable Sir Bhupendra Nath Mitra: I am aware of that, Sir,.
but T have no recollection that the Government of India ever told the-
Bomhay Government that they were going to pass legislation immediately..

Mr. C. 8. Ranga Iyer: Can the Honourable  Member state by what
etages they will be able to conclude their consideration?

The Honourable Sir Bhupendra Nath Mitra: I cannot prophesy, Sir.

Mr. 0. 8. Ranga Iyer: Can the Honouruble Member give us any idea
us to how long it will tuke for the Government to finish considering this:
important question?

The Hon:urable Sir Bhupendra Nath Mitra: I have already replied to
that question,

IxtroDUCIION OF LrkcisLatioN ror THE Prowpr Pavment or Wacts.

880. *Mr., N. M. Joshi: Will Government be pleased to state
when they propose to introduce legislation regarding the question of the
prompt payment of wages?

The Honourable Sir Bhupeadra Nath Mitra: The Government of India
have addressed Local Governments in their letter No. 1.-1391, dated the-
28th July, 1926, which has been published. Replies are still awaited
from some Local Governments, When these replics have been received
the question will be examined. No Bill will be ‘introdured during this
Sessicn, but it may be possible to arrange for the discussion of the subject
by the BStanding Advisory Committee sttached to the Department of

Industries and Labour before the Session closes.

SerecrioN oF Exrerts ror THE Economic CONFERENCE T BE HELD
UNDER THE AUSPICES OF TH:: LEaGUE oF NaTioNs.

340. *Mr. N. M. Joshi: Will Government be pleased to state:
whether in selecting five experts for the Economic Conference to be’held
under the auspices of the League of Nations, they will consider the desira-
bility of selecting some experts who represent the labour view of economic-
and industrial development?

The Honourable Sir Oharles Innes: As at present advised, Government.
are not satisfied that it is necessary to give effect to the suggestion con-.
veyed in the question '
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Mr. N. M. Joshi: May I know whether the Government are aware
‘that the British Government Bave nominated one of the labour representa-
tives on their delegation?

The Honourable Sir Oharles Innes: I have seen the names of the British
-delegation, Sir, but I am afraid I do not know what the politics of the
-+espective gentlemen are.

Mr. Chaman Lall: I understood, Sir, that the Honourdble Member
said *‘ as at present advised ''. May I know who is responsible for advis-
‘mg the Government?

The Hoaourable Bir Oharles Innes: I am afraid I cannot let the Honour-
‘able Member into the secrets of the Government of India.

Mr. N. M. Joshi: May I ask what the reasons were which induced
mhe department responsible for giving a particular kind of advice to the
‘Government of India?

The Honourable Sir Oharles Innes: Scrutiny of the agenda.

Use or tHE Couniponrs oF THE ASSEMBLY BY THE PuBLic,

841. *Mr. Anwar-ul-Asim: Will Government be pleased to state if the
-corridors in this Assembly are open to the public—without reserve? If not,
~do the Government propose to take sufficient care not to allow the corridors

to be made into a public bazaar?

Mr. L. Graham: Admission to the building is by ticket but while work
is goill in progress it is extremely difficult to exclude persons from the
.corridors.

ArroINTMENTS To THE INpIax Crvirn SERVICE.

342. *Mr. Anwar-ul-Azim: Will Government be pleased to state how
many of the candidates selected by the different Indian Civil Service
Belection Boards in the various provinces of India have been provided by
‘Government with appointments in the -higher Imperial Posts since 1919
«oompatible with their quahﬁcatlons?

The Honourable Sir Almnder Huddlnml There are no Indian Civil
Bervice Selection Boards and T am not clear to what the Honourable
‘Member is referring.

Cuiticarn. CoxNpITION OF Anmcu:'rums'rs IN CERTATN Panrs OF THE
CexrTrAL Provisces, Boupay AND Marnas,

343. *8ir Purshotamdas Thakurdas: (a) Will Government be pleascd to
-atate if they have any objection to ascertain from the Governments of the
Central Provinces, Bombay and Madras, if it is a fact that the condition
of agriculturists in certain parts of each of these Provinces is eritical?

(b) If the reply to the above be in the negative, i.6., if Government
have no objection to ascertain from the Provincial Governments as: in-
dicated in (a) above, will Government be pleased to ascertain the details
of the distressing condition of agriculturists in each part of the various
Provinces, ‘named in (a) above, ascertaining simultaneously what -steps
Thave been taken by each Provinoial Government to help agncultunsts out

"wof their difficulty?
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(¢) Will Government be pleased to inquire of the Central Prgvinces
Government if it is a fact that cotton cultivators in Yeotmal were in suoh.
a bad plight last September, that they could not afford to employ labour
for weeding, and the sowkars there were not prepared to lend them mon
even on prohibitive terms? ) .

(d) If the reply to (c) above from the Provineial Government be in the
negstive, will Government be pleased to ascertain from that Government
whether any of their officers were informed of this state of things and find.
out what was done by that Provincial Government to bring relief to the
cotton cultivators of that District?

(¢) Will Government be pleased to state if it is a fact that the deterior-
ated condition of cultivators in the Central Provinces and Berar, and in
the Bombay Presidency generallv is due to the currencv policy of the
Government of India especinlly with referemce to the artificial apprecia~
tion of the rupee insisted upon by Government?

Mr. J. W. Bhore: (¢) and (b) Enquiries are being made.

(¢) and (d) The matter is primarily the concern of the Local Govern:
ment and the Government of India do not propose to address them om
the subject. "

(¢) The Honourable Member is really asking for an expression of
opinion, but so fur as the Government of India are concerned, the answer
is in the negative.

Mr. B. Das: What steps do the Government of India teke when Pro-
vineial Governments do not do their primary duty and do not look after the
interests of the agriculturists?

Mr. J. W. Bhore: When such a contingency arises the Governmens
of India will consider what they should do, Sir.

8ir Pursholamdas Thakurdas: May I ask whether the Honourable
Member will lay before the House the result of the inquiries that he is
making with reference Yo (e) and (b)? '

Mr. J. B. Bhore: I shall certainly inform the Honourable Member
of the reply of the Local Government.

Sir Purshotamdas Thakurdas: How long will the Honourable Member
take to make the information available to me? ’

Mr. J. W. Bhore: That depends upon when I get the reply from the
T.ocal Government. o '

8ir Purshotamdas Thakurdas: How long does the Honourable Member
expect to take for that?

Mr. J. W. Bhore: So far as I am concerned, I believe the enquiry has
already gone out. _

Sir Purshotamdas Thakurdas: May I request that the information may
be made available to the House instead of to me individually.

“Mr. J. W. Bhore: The reply may be lengthy and I am not pfepared
to place it on the table of the House which would involve an addition to
the printing bill. .

Bir Purshotamdas Thakurdas: I suggest to the Honourable Member
that the result of his enquiry in this direction may be particularly interest-
ing and instructive to the House next month and may be made availablg
to the Hbuse.
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~ Mr, J. W. Bhore: I shall be very happy to place a copy of the reply
-in the Library of the House. .

ProvisioN oF QuarTERS or GranT oF o Housr ArrowaNce IN LIEU
THEREOF TO INDIAN Guanrps oF THE East Inpian Raimnway.

844. *Mr., Amar Nath Dutt: (z) Has the attention of the Government
‘been drawn to the article headed ‘* housing accommodation '’ published
in the Weekly Maadoor of Lucknow, the organ of the East Indian Railway
Union?

(b) Is it a fact that the Indian guards on the Oudh and Rohilkhand
:section of the East Indian Railway as well as on the Eastern Bengal
Railway and North Western Railway get railway quarters to be near atu
‘hand, to be booked any time they are required, on payment of a small
house rent, and that when quarters are not available for them they get
house allowance?

(¢) Do the Government propose to urge the Agent, East Indian Rail-

way, to bring the staff of the East Indian Railway which is now a State
Railway on an equal footing with the staff of other State Railways in

the matter of house accommodation, ete.?
(d) Is it a fact that the Indian guards of the East Indian Railway
{excluding the Oudh and Rohilkhand section) get neither railway quarters
. nor house allowance, as alleged in the above-mentioned article?

(e) Is it a fact that a palatial building named ‘* Colvin Mansion " has
been built close to the Howrah station, for the use of officials at a cost
of about six lakhs of rupees, although these officials get handsome pay and
most of them have cars of their own?

Mr. A, A. L. Parsons: (a) Government have not seen the article referred
.to.

(b) On the lines mentioned quarters for which the usual rent is charged
are provided for Indian guards where they are required to live close to
their work and where private enterprise does not adequately meet the
demand, House allowance is not paid where railway quarters are not
available, '

(¢) The policy to be adopted in regard to the provision of quarters for
railway ataff on State-worked Railways has been laid down by Govern-
ment and will be adopted on the East Indian Railway.

~ (d) Quarters are provided where available on payment of the ususl
rent. House allowance is not paid where quarters are not available.

(e) On account of the difficulty of finding house accommodation for
officers of the East Indian Railway in Calcutta the building referred ts
has been constructed.

Mr. Jamnpadas M. Mehta: Will the Honourahle Member kindly state
what is the meaning of the words ‘‘ usual rent *'?

Mr. A. A. L. Parsons: The rent laid down in the letter or memorandum
igsued by the Government of India in the Railway Department,

Mr, Jamnadas M. Mehta: It does not include deprecistion and the
ordinary rate of interest on capital?
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Mr. A. A. L. Parsons: It is based on 4 per cent. of the capital cost of
ithe building excluding land.

Mr, Jamaadas M. Mehta: And also does not include cost of deprecia-
tion? .

Mr. A. A. L. Parsons: It does mot. *

Mr. Jamnadag M. Mehta: It is also limited to 10 per cent. of the
officer’s salary, which may amount to a rate of interest of 1 per cent.
:nstead of 4 per cent.?

Mr. A. A. L. Parsons: Is the Honourable Member making a statement
or asking a question?

Mr. Jamnadas M, Mehta: I am asking a question. Is not the result
that the amount of interest realised- might in given cases work out at
1 per cenY. instead of 4 per cent.?

Mr. A, A, L. Parsons: I am not prepared to accept the Honourable
Member's figure of the rate of intverest earned on the capital, but the ten
per cent. of salary limit applies to railway servants as to all other Govern-
ment servants.

Provision oF QuarTers FOR INDIAN Guarps, TraiN ExamiIness,
KTC.

845. *Mr. Amar Nath Dutt: Is it a fact that the Indian guards, Train
Examiners and others whose duties require them to live near the place
of their duty, have no quarters? 1f so, do Government propose to pro-
vide quarters for them?

Mr, A. A. L. Parsons: The policy of Government is to provide railway
quarters where conditions are such that private enterprise does not ade-
quately meet the demand for housing the staff and also where it is neces-
sary for special reasons to provide quarters for certain classes of staff near
to their work and this is being done as far as funds permit. In accordance
with this policy, a comsiderable number of the classes mentioned by the
Honourable Membaqr have been provided with quarters.

ConsTrucTION oF A BuiLvine In THE Hownran YARD row THE S1AFF
OF THE WATCH AND Waup DErARTMENT OF THE Easr
INpIaN Rainway.

846. *Mr. Amar Nath Dutt: Is it a fact that a four-storied building is
under construction in the Howrah Yard, for the staff of the Watch and
Wardd]‘?epsrtment? Has the department heen permanently or finally sanc-
tione

Mr. A. A. L. Parsons: The answer to both the parts of this question
is in the affirmative.

Cuier CLERks oF THE DivisioNal OFrrIcEs oF 1THE Eist INDIAN
RarLway, .

847. *Mr. Amar Nath Dutt: (a) Will the Government state the num-
ber of Indian Chief Clerks engaged in the existing six divisions of the
East Indian Railway and in the Head Offices of the various department?
Is it o fact that the Chief Clerks of all the Divisional Offices in the East
Indian Railway are non-Indians?

(b) Ig it a fact that onme Mr. Perry, while working as Chief Clerk of
Dinapore Division, was suspended for gross misconduct and irregularities,
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and was transferred to the Allahabad Division? Will the Government
state why this man is still allowed to hold charge of a Divisional Office?

The Honourable 8ir Oharles Innes: (a) and (b) Government have no
information and regret that they cannot umdertuke to enquire into the
matter. .

CaxcerraTioN oF THE ResienatTion TENDERE? BY Mg, Howg, an
ENaINEER.

848. *Mr. Amar Nath Dutt: Is it a fact that one Mr. Howe, an Engi-
neer, was compelled to resign his appointment for unsatisfactory work,
but that his resignation letter was cancelled without the consent of the
Chief Engineer of the Railway? Will the Government state under what
circumstances his resignation letter was cancelled although it was duly
accepted by the Chief Engineer and another qualified Engineer was
actually ordered to relieve him?

"The Honourable Bir Oharles Innes: The answer to the first part of the
question is in the negative. The second part does not arise.

Orrice Hours or THE CLERICAL STAFF OF THE EasT INDIAN Ralnway
STATIONED AT JAMALPUR,

849. *Mr. Amar Nath Dutt: (2) Has the attention of the Government
been drawn to the paragraph headed '‘Clerk wail’’ published in the Weekly
Mazdoor of Lucknow, the organ of the East Indiun Railway Union, dated
the 17th June, 19267

(b) Is it & fact that the office hours for the East Indian Railway clerical
staff atationed at Jamalpur is from B A.M. to 4 P.M., with one hour’s recess
for tiffin from 11 a.M. to 12 A.M., us complained therein?

(¢) Is it a fact that the office hours for similar staff in the other offices
of the East Indian Railway (e.g., the Divisional offices at Howrah, Asansol,
Dinapore, Allahabad, Lucknow, Moradabad and the Head Office at
Calcutta, etc.), are from 10 A.M. to 4 P.M. or from 10 A.M. to 4-80 p.M.
with half an hour off for tiffin, as alleged therein?

(d) Is it a fact that Indian clerks are not provided with railway
quarters near their offices?

(e) Is it a fact that owing to their not having been provided with
quarters near their offices many of the clerks have to run a good distance
before and after meals, or to take a full meal early in the morning to
Ingt them the whole day?

Orrice Houns or THE CLERICAL STAFF oF THE East INDiaN Ramnway
STATIONED AT JAMALPUR.

850. *Mr. Amar Nath Dutt: Is it a fact that sometime ago the work-
ing account officers staff (mechanical), Jamalpur. submitted a petition to
the Ckief Accounts Officer, Calcutta, through the Workshop Account Officer
(Mechanical), Jamalpur, requesting him to change the office hours? If so,
what steps have been taken on the same?

The Honourable Bir Charles Innes: I propose, with your permission,
Sir, to reply to questions Nos. 849 and 850 together. _

Government have no information but are making enquiries and will
let the Honourable Member know the result in due course.
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Lone Houwrs, or Dury or e Booxixe Crerks ar Moxawss
Juncrion.

851. Mr. Amar Nath Dutt: (2) Has the attention of the Government
‘been drawn to a paragraph headed ‘‘Long hours duty’’, published in
Weekly Maadoor of Lucknow, the organ of the East Indian Railway Union,
dated 8th July, 19267 '

(b) Is it a fact that the coaching earning of Mokameh Junction is 15
to 20 thousand rupees a month? :

(¢) Is it & fact that only two booking clerks are posted at Mokameh
Junction?

(d) Is it a fact that they have to perform 12 hours' duty each, the
senior one in the day and junior one in the night?

RepvcrioNn ofF THE Workine Hours or THE BookiNg, ParcEr anp
OTHER STAFPF EMPLOYED ON THE EasT InDIaN RarLway,

~ 358. *Mr. Amar Nath Dutt: (a) Is it a fact that the Booking, Parcel
and other staff at Ondal and other important stations of the East Indian
Railway have to perform 12 hours’ duty?
(b) If so, do Government propose to take immediate steps to reduce
the working hours of all the staff?

The Honourable Sir Oharles Innes: I propose, with your permission,
.8ir, to reply to questions Ncs. 351 and 858 together.

Government have seen the article referred to. They have not the
information asked for but I would refer the Honourable Member to the

reply given to question No. 140 asked by Dr. K. G. Lohokare on the
20th August, 1926.

Maxivum Hours oF LaBour iN INDUSTRIRS . ADOPTED BY THE INTER-
NATIONAL LaBour CONFERENCE AT GENEVA.

852. *Mr. Amar Nath Dutt: (a) Is it a fact that at the Internatiopal
Labour Conference held at Geneva it was decided that no man in any
industry should be made to work for more than sixty hours a week?

(b) Has this resolution been accepted by the British Government?

(c) Has the resolution been accepted by the Indian Government ?

The Honourable S8ir Bhupendra Nath Mitra: (a) The answer is in the
negative.

(b) and (c). Do not arise.

GRIEVANCES OF INDIAN GUARDS KMPLOYED AT SAHEBGUNGE ON THE
' East INnian Rainway. -

854. *Mr. Amar Nath Dutt: (¢) Has the attention of the Govérnment
‘been drawn to an article headed ‘‘Sahebgunge Guards"’, published in the
Weekly . Mazdoor, the organ of the East Indian Railway Union, dated
‘Bth July, 1926? ) .

(b) Is it a fact that the station master, Sahebgunge, has issued orders
that no Indian guards should be bookéd by passenger trains when Eure
pean guards are available? - ' '

n *
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(c) Is it o fuct that even the temporsry guards on learning duties at
Sahebgunge get preference over permanent and senmior Indian guards
in the matter of booking by passenger trains? :

(d) Is it a fact that for a guard to be on a passenger train means less
‘trouble and more money in the shape of mileage allowance than to be cn
a goods train?

Mr. A. A. L. Parsons: (a) Yes.

(b) I do not know but I think it extremely improbable. Such an order
would not be within a station master’s powers.

(¢) Government have no information.

(d) Generally speaking guards of passenger trains esrn more mileage
allowance than guards of goods trains.

IxsPECTION OF qu-r Orrices BY Aupit OFFICERS.

855. *Mr. Amar Nath Dutt: (a) Will the Government state the num-

ber of head, Sub and Branch post offices inspected by the Audit officers

- during the year 1926-27 and the two previous years and the amount of

(e}xpeinditure incurred for their travelling allowance each year in each Postal
ircle?

(b) Is it a fact that the term ‘“Audit Officers’’ has not been defined
anywhere? If so, will the Government state the exact nature of their
duties and responsibilities? Is it a fact that even a clerk of the Audit
'otﬁﬁlce ;n the time-scale was deputed for carrying out the inspection of post
offices

(¢) Will the Government state if ahy important case of fraud in any
post office, undetected by the Divisional Superintendent or Sub-Divi-
sional Inspector of post offices, was detected by the Audit officers during
their inspection? If the reply be in the affirmative, will the Government
give the particulars of such cases? If the reply. be jn the negative, will
the Government state the object of introducing the system of inspection
by Audit Officers at a heavy expense?

DISCONTINUANCE OF THE SYSTEM OF INSPECTION OF RURAL PosT OFFPICES
BY Aunit OFFICERS.

356, *Mr. Amar Nath Duét: (z) Has the attention of the Government
been drawn to the statements made in letters published under the heading
‘ Important letters ’’ in the ‘‘ Samitee '’, the registered monthly organ
of the Dacca District Postal and Royal Mail Bervice Association in its
jssues of November and December, 1928, to the effect that Mr. D. N. Palit,
accountant, and Mr. Jogendra Chandra Das, a clerk of the Audit Office, who
were deputed by Government to inspect post offices in the Dacoa Division
compelled postal officials in the Dacca Head office and some mofusil post
offices to work overtime and that they used to tax them by making them
supply themn with meals and refreshments without paying for them and
also that they used cheaper modes of conveyance than those paid for
by Government and inspected offices situated on the same railway line on
difforent dates in contravention of Article 995 of the Civil Service Regula-

, tions? Are Government prepared to institute an inquiry into the allega-
tions and take steps to prevent the same in future?
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(b) Do the Government propose to discontinue the system of inspec-
tion of rural post offices by Audit.Officers as suggested in resclution No.
18, dated 22nd August, 1926, passed at a meeting of the Dacca District
Postal and Royal Mail Service Association and published in the ‘‘Samitee’’?

The Hcnourable Sir Basil Blackett: I propose to reply to questions
Nos. 855 and 856 together.

Enquiries regarding these two questions are being made and in the
ovent of its proving possible to collect the information desired, without
undue expense and labour, replies will be sent to the Honourable Member
in due course.

Use or Portions oF Post OFricE BuILDINGS AS THEIR TRIVATE
QUARTERS BY SUPEUINTENDENTS oF Post OFFICES.

857. *Mr. Amar Nath Dutt: (a) Will Government state the places
in Bengal and Assam Circle where the quarters of the SBuperintendent of
Post Offices are-located in their office buildings?

(b) Is it a fact that the Superintendents of Post Offices avail themselves

of the best and larger portion of the buildings and pay a smaller share of
rent?

8ir Ganen "Roy: (@) Barisal, Bogra, Dibrugarh, Dinajpur, Faridpur,
Jalpaiguri, Khulna, Krishnagar, Midnapore, Mymensingh and Narayanganj.

(b) I have no information that this is the case, and I am enquiring into
the matter.

Usg oF PortioNs or Post OFrice BUILDINGS AS THEIR PRIVATE
QuarTERS BY SUPERINTENDENTS OF Posr OFFICES,

858. *Mr. Amar Nath Dutt: (a) Are Government aware that when

a new Superintendent assumes charge of a Division he shifta the office to
his residential quarters? :

(b) Will Government state the amount incurred for the shifting of the
offices of the Buperintendents of Post Offices in Bengal and Assam Circle
where they use the office buildings as their residential quarters as well and
also the number of changes and the amount of expenditure in each Divi-
sion during the years 1924-25, 1925-26, 1926-27? . '

(¢) Will Government state the number of changes and amount in-
curred for shifting the office of the Superintendent of Post offices in.th
Dacca and Tipperah Divisions for the last 5 years? i

d) Do Government propose not to allow the Superintendents to use
a part of the office building as their private quarters and to take action
against unnecessary shifting of the office?

~ .Bir @Ganen Roy: (a¢) Government are not aware that this is done a8 a
regular practice. et

(b) There were 4 removals in all during the 8 years in question in the
rase of the Divisions other than the Dacca and Tipperah Divisions and the
total expenditure amounted to Rs. 72-8-0 the details being—Mymensinghe
Division, Rs. 20 in 1924-25, Presidency Division, Rs. 80 in 1926-27, and
}’la}ngpur Division, Rs. 10-8-0 and Rs. 12 in 1925-28, and 1026-27, respect- »
ively.

32
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(c) There were 2 removals in each of the 2 Divisions during the 5 years
in question and the total expenditure amounted to Rs. 75, the details
being—Tipperah Division, Rs. 20 in each of the years 1928-24 and 1925-26
and Dacca Division, Rs. 15 in 1924-25 and Rs. 20 in 1925-26.

(d) Government do not propose to take any action beyond enquiring’
into the necessity for the removals in the case of the Rangpur, Tipperah
and Dacca Divisions. '

Case o Bapvu Ras Kumar Muxkersze, InsrEcTOR, Rovar Marn
SERVICE.

359. *Mr. Amar Nath Dutt: (a) Is it a fact that Babu Raj Kumar
Mukherjee, Inspector, Rdyal Mail Service, third SBub-division, has been
stationed at Narayanganj in East Bengal for more than twelve years?

(b) Is it a fact that during this period he was under orders of transfer
to other places for not less than three times but on no occasion were the
orders given effect to? '

(c) Is it a fact that on his report adequate utensils were not furnished
to the rest houses within his jurisdiction and that van peons for S.-10 section
were not sanctioned?

(d) Is it a fact that Babu Raj Kumar Mukerjee was, found to ask a
loan from a sorter within his jurisdiction and on refusal the case went up to
the notice of the Buperintenden$, R. M. 8., *‘8" Division?

Sir Ganen Roy: (a) Yes.

(b) Yes.

(¢) No. i

(d) There is no evidence as to Babu Raj Kumar Mukerjee having asked
for a loan from any sorter.

GRANT OF ALLowaNcEs TO Postar, CLERKS FOR ToSTING INTEREST
IN THE SaviNGs Bank Lepckes.

860. *Mr, Amar Nath Dutt: (¢) Will Government be pleased to state
the result of examination as was assured in reply to question No. 689 on
the B8th February, 1926, and state the names of mofusil Head Post Offices
where, extra allowance to Postal clerks has been sanctioned for posting
inlerest in the Bavings Bank ledgers? )

(b) Is it a fact that interest statements were sent from the Audit
Qffice to mofusil Head Post Offices in September, 1926, instead of the first
week of June as usual.

(c) It the reply be in the affirmative, will the Government be pleased
to state the reason for such delay? '

(d) Is it a fact that owing to the late receipt of the interest statement
the postal clerks had to work overtime to meet the pressing demand of the
publie?

(¢) Do the Government propose to sanction extrs allowances to the
postal clerks in mofusil Head Post Offices who are to post interest in the
Savings Bank ledgers? :

The Honourable Sir Bhupendra Nath Mitra: (a) A final decision has
not yet been reached.
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-(b) Some of the head post offices in the Bengal and Assam and Bihar
and Orissa Postal Circles received the interest statements in September.
1926.

(c) The delay appears to have been largely due Yo obstructiveness on
tke patt of the clerks in the Savings Bank Bection of the I’ost.a._l Audit
Offce, Calcutta, in working the system of machine-accounting whicl was
introduced.

(d} Government have no information that such was the case.
(¢) Does not arise,

CoriectioN ofF CoMruLsorY SUBSCRIPTIONS FROM THE SUBORDINATE
StarF TO MEET THE Cost or a Farewmnr P:rty 10 M. H. B.
Ravu, Direcron cr Aupir, Unitep ProvINCss.

361. *Mr. Amar Nath Dutt: () Is it a fact that efforts are being made
by Mr. H. B. Rau, Director of Audit, United Provinces, through his sub
ordinate officers to realize compulsory subscriptions from his as well as
the Deputy Chief Accounting Officer’s staff, to meet the expenses of a
farewell party which is being arranged on the occasion of his departure on
leave early in February?

(b) If so, what steps do Government propose to take to put & stop to
the collection of money in this fashion?

(¢) Is it a fact that office orders by Mr. Rau's subordinates and agents
have been issued in both the Audit and the Account Offices in Allaha-
bad and a considerable amount of money has already been collected as, a
direct result of these office orders? Tf so, will the Government be pleased
to lay on the table the true copies of these orders with the lists of sub-
scriptions?

The Honourable Sir Basil Blackett: Enquiry is being made and a reply
will be sent to the Honourable Member in due course.

.
OverwoRKED CLERKS IN THE OFFICE OF THE SUPERINTENDENT oF Posr
Orrices aT Burpwan,

862. *Mr. Amar Nath Dutt: (a) Is it a fact that the office of the
Buperintendent of Post Offices at Burdwan is undermanned and has only
4 cla?rks? If so, is it a fact that each of them has to do the work of 2
men

(b) Was there any representation for increase of the olerical
f:llle k%ii;ce? If so, what steps have been taken' to relieve the overﬁgk:df
er

8ir Ganen Roy: (a) and (b). The office referred to has one Hend Clerk
and three clerks. The Govarnment have no reason to suppose that the
office is undermanned but the Postmaster General, Bengal and Assam, has
_recently received an application from the Divisional Buperintender;t. of.
Post Offices for additional clerks and is examining the matter.

GRIEVANCES OF PASSENGERS ON THE BaANKURA Davopar Rrver Raruway.

868. *Mr. Amar Nath Dutt: Has the attention of the Government
been drawn to correspondence published in the Forward of the 21st August,
-1926, about the grievances' of passengers on the Bankura Damodar
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River Railway, as also to the daily Basumati of the 26th November,
1926 and Bangabasi of the 4th December, 1926, on the same subjects?

1f so, what steps do Government propose to take to redress the grievances
mentioned therein?

Mr. A. A. L. Parsons: Government have seen the lett r which appeared
in the Forward of 21st August, 1926. They have no information on the

subject but have sent & copy of the question and press cutting referred
to to Messrs. McLeod & Co., the Managing Agents of the kine.

Visits 10 Post Orrices BY THE SCPERINTENDENT OF Post OFFICER,
Nirsizr Division,

364. *Mr. Amar Nath Dutt: Will the Government be pleased to state
the names of the Head, Sub and Branch Post Offices visited bv the
Superintendent of Post Offices, Nilgiri Division in the Madras Cirele, for

the months of June, July, August, September, October, November and
December, 1928, and the purpose of each visit?

Sir Gamen Roy: A statement containing the information asked for is

laid on the table. I am calling for the travelling allowance bills and will
have them examined.

Names.
Offices visited for prescribed
detailed Inapection . + 1 Head office . Ootrenmund,

16 Sub offices . . Coonoor, Springfleld,  Knlpathi,
Palghnt C’tE lavakkot, Bhavani,
Kateri, otagiri, Kodumudi,
Kollengode, Pollachi,  Mudis,
Palladam, Naduvattam, Cheram-
budi, Exngaysm,

7 Branch ofices . Hulical, Nemara, Gomnnialnm.

Negiman, Metur, Palnyan

Nagnmannyalkkanpatti.
Offices visited in connection '

with building questions ; 2 Head offices Oc}t:ca.xm;md (four timen), Coimbatore
. WIiCce ).
21 Sub offices . Gudalur, Pollachi, Mettupalaiysm,
Kotagiri, Podanur, Palghat,
- Udumalpet, Avanshi, W
Coonoor, Kudumudi, Attekatti,
Valparsi, Mudis, Knteri, Tirupur,
Uttukull, Mango Range, Kanga-

.

yom, Kullakambi, Metur.
Offices visited in connection . .
with investigations . 1 Hewd office . Ootacimund {twice).
5 Sub offices . Kotagiri, Kateri, Valpars, Olavakkot,
Kullakambi.
Offices visited In comnection
with mail arrangements . 1 Head office + Coimbatore.
v 8 Kub offices . Hnrd Pollechi, Dhurspuram,

Gobichettipalaiyam,  Batyamane

galam, Mudis, Coonoor, Metur.,
Offices visited in connection

with establishment ques-

tions . . . 1Head offico . Coimbatore.
7 Sub offices Kollengode (l‘.wicc), Kaity, Pollnchi,
Vnlparai,  Cormbitore . North,

Coimbatore Bazar, Donnington,
1 Branch office Chitode.
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Nameos,
‘Office visited in conmection "
with attendance in Court. 1 Sub office . . Virarajendrapet (twice).
Offices visited in order to
watch their working .1 Head office . Ootreamund.
17 Sub offices . Kotagiri; Naduvattrmn, Podanur,

Mettapalaiyam, Krode, Bhavani,
Fernhill, Coonoor, Coonoor R. B,
Palghat, Valparai, Attakntti, Tiru-
pur Bazar, New Hope, Nellnkota,
Devarsholr, Godalur, '

4 Branch Otfices . Perunduari, Malayandipstnom, Yeda-
- palli, Annur.

AMOUNT OF TRAVELLING ALLOWANCE DRAWN FoR HIS TOURS BY THE
SurERINTENDENT oF Post OFrrices, Nineisr Division.

865. *Mr. Amar Nath Dutt: Will the Government be pleaged to
state month by month the amount of travelling' allowsnce drawn by the
Superintendent of Post Offices, Nilgiri Division in the Madras Circle, for
his tours from May, 1926, to December, 11926, and also for the correspond-
ing months in the year 1925 by his predecessor and state reasons for any
abnormal increase, if any?

8ir Ganen Roy: The following are the figures:

1925, 1936, .

Re. As. Rs. As,
May N 56 8 127 14
June . 168 14 88l 3
July . e 7 170 4
August 200 6 276 6
September 87 7. 800 0
October . . . . . 150 10 845 12
November . N . . . . 128 8 312 4
December . . . . . . 40 B 169 7
Total . 946 15 2,072 2

The increase in 1926 is due chiefly to the fact that from 1st April, 1926,
the railway passes were withdrawn and the Superintendent has had to buy
his own ticket. It is also partly due to the fact that there were more
investigations and enquiries into building and establishment questions and
mail arrangements during that year than in the previous year and partly,
to the circumstahce that, whereas the officer who held charge of the
Division during 1925 was frequently indisposed, the officer who relieved
him was in robust health and was anxious to.move about the Digision in
order to familiarise himself with its condition.

TraxsrERs OF INsrecrToms, PostMasTeRs, CLERKs aND LBAVE RESERVE
CLerks FROM THE NILGIRI Division.

866. *Mr. Amar Nath Dutt: (a) Will the Government be pleased to
state tive number of (1) Inspectors, (2) Postmasters, (8) Clerks and (4)
Leave Reserve Clerks transferred to other Postal Divisions in the Madras
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Circle from the Nilgiri Division since Lt.-Col. W. A. Smith took charge
of the Nilgiri Division?

(b) Is it a fact that one Mr. Srinivasa Rao who was working as an
unpaid clerk in the Coimbatore Head Post Office was confirmed as a
leave reserve clerk and ordered to proceed to the Mysore Division
without any travelling allowance in the place of Mr. Betrayasami, &
leave reserve clerk of the Mysore Division already tsken by Lt.-Col.
Bmith as a typist of his office at Ootacamund? If so, will the Govern-

ment be pleased to state if the transfer of Mr. Srinivass Rao was at
his own request?

‘(o) Is it a fact that the Postmaster-General, Madrss, issued instrue-
tions to all Superintendents of Post Offices that candidates registered for

clerkship should be confirmed as leave reserve clerks in the order of regis-
tration of their names?

(d) What was the rank of Mr. Srinivasa Rao mentioned in (b) in the
roll of approved candidates at the time he was confirmed?

8ir Ganen Roy: (a) (1) One.
(2) Six. '

(8) Four.

(4) One.

(b), (c) and (d). Government have no information. If any individual
has & grievance, he is at liberty to appesl in the usual manner,

REevERsioN orF.PosTat INsrEcTORS AND HEaD CLERKS T0 SUPERINTENDENTS
to THE GENERAL LINE OF THE CLERICAL TIME-SCALE IN THE
Mapras CircLe. =~ o

867. *Mr. Amar Nath Dutt: (q) Will the Goverpment be pleased to
state the number of Postal Inspectors and Head Clerks to Superintendents
(1) permanent and (2) acting who were found unfit and reverted to the
general line of the clerical time-scale during the years' 1922-28, 1023-24,
1024-25 and 1925-26 in the Madras Circle? ) o '

(b) How many of them were subsequently found fit and restored to.
the amalgamated cadre? '

Sir Ganen Roy: (a) Permanent three and acting five.
(b) Permanent two and acting two.

Case oF Mg. Govixpay Nair, a Postat Orrroran ofF THE NILGIRL
Division.

868. *Mr. Amar Nath Dutt: (z) Will the Government be pleased to
state if it is a fact that one Mr. Govindan Nair, a postal official of the
Nilgiri Division in the Madras Circle, who has passed the departmental
test préseribed for Posta Inspectors and Head Clerks to Superin-
tendents, was found by the Postmaster-General, Madras, to be unfit for
the amalgamated cadre of Inspectors and Superintendents’ Head Clerks
and his name has been removed from the list of passed candidates for
that cadre and his promotion above the time-scale of pay was debarred?

(b) If the snswer to the above is in the affirmative, will the Government
bé pleased to state the several charges brought sgainst Mr. Gevindan

Nair before inflicting the said punishment?
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-(c) For what period was Mr. Govindan Nair reverted to the clerical
line?

(d) Did Mr. Govindan Nair appeal to the Postmaster-General, Madras,
and if so, when and what orders were passed thereon?

(e) Is it a fact that Mr. Govindan Nair has been posted again as Head
Clerk of the Nilgiri Divisional Office from July, 1928, and if so, what
are the reasons for giving him the appointment for which he was found
unfit?

8ir Ganen Roy: Government have no ipformation. If any individual
has a grievance, he is at liberty to appeal in the usual menner.

Repucrion or Work N Post Orrices oN SuNpays axp Homnivavs,

860. *Mr, Amar Nath Dutt: Will the Government be pleased to
state if investigations to reduce the work in Post Offices on Sundays and
Post Office holidays have been completed, and if so, with what result?
If not, when do Government expect to complete them?

8ir Ganen Roy: Investigations to reduce the work in post offices on
Sundays and holidays are not yet complete, but some progress has been
made in reducing such work. If the Honourable Member wishes to have
detailed information on the subject, it will be furnished to him. Further
suggestions to reduce work are under consideration.

Owing to the great variety of circumstances in the different offices in
India it is difficult to say when the investigations will be completed.

Postar. ADMINISTRATION 1IN THE NILGIRT Divisron,

870. *Mr. Amar Nath Dutt: (¢) Has the attention of the Government
been drawn to the editorial contained in the November issue of the General
Letter published by the Madras Provincial Branch of the All-India Postal
and R. M. 8. Union under the heading ‘‘ Administration in the Nilgiri
Divigion '’ and are th® allegations therein made, true?

(b) What steps have been taken by the “ostmaster-General, Madras, to
remedy the evils?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). The Honour-
sble Member’s attention is invited to the reply given by me to Khan
Bahadur Haji Abdullah Haji Kasem’'s unstarred question (No. 10) on the
same subject on the Blst ultimo. The Director-General has now received
the report from the Postmaster-General, Madras, and will pass his orders
in due course.

ALLEGATIONS AGAINST THE SUPERINTENDENT oF Post Opriers, Ninarr:
Divisior, IN CONNECTION WITH HIS INSPECTION oF THE
Coonoor Sce-Post Orrice,

871. *Mr. Amar Nath Dutt: (a) Will the Government be pleased to
state the date on which the Coonoor Sub-Post Office in the Madras Circle
was inspected by the Superintendent of Post Offices, Nilgiri Division, in
July, 1926?

(b) What is the number of days prescribed by the department for the-
inspections of that office and the number of days actually taken by the *
Superintendent ?
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() Is it a fact that certain records of that Post Office were not scruti-
nized by the Buperintendent during his inspection but they were ordered
to be sent to his office at Ootacamund as & packet bag?

(@) If the answer to (c) is in the affirmative, what were the records so
sent to the Superintendent’s office and what is the date of the mail list ‘of

the Coonoor Post Office with which the packet bag containing the records
were despatched ?

(¢) For how many days were those records retained in the Superinten-
dent’s office and on what date were they returned to Coonoor and how?

~ (f) Are Buperintendents of Post Officed allowed to carry the records for
mspection to their offices and if not what action do Government propose
to take against the Buperintendent?

8ir Ganen Roy: (z) On 14th, 15th and 16th July.
(b) Three days in each case.

(¢) Yes.

(@) (1) Registered and Parcel Lists of dates selected by the Superin«
tendent; (2) 17th July, 1926.

(e) (1) Five days; (2) returned on 23rd July, 1926, by registered post.

(f) There is no Manual rule prohibiting the removal of the records of a
sub-post office to a Superintendent’s office for inspection, but under the
‘Special Rules and Circulars of the Postmaster-General, Madras, the re-
moval of such records is prohibited. The irregularity has been pointed
-out to the Superintendent by the Postmaster-General.

-

InspEcTioNs oF BuwancH Posr Orrices BY Lr.-Cor. W. A, Swmirm,
SurrRINTENDENT OF Post Orrices, Nirarrl Divisiow.

872. *Mr. Amar Nath Dutt: (a) Will the Government be pleased to
state the names of Branch Post Offices inspected by Lt.-Col. W. A. Smith,
Superintendent of Post Offices, Nilgiri Division, during the months from
May to December, 1928,

(b) Will the Government be pleased to state the names of branch Post
“Offices whose records were carried or caused to be sent by Lt.-Col. Smith
to the Buperintendent's office at Ootacamund without being scrutinised
during his visits for inspection.

" (¢) Were the records of branch post offices 80 carried or caused to be
sent to the Buperintendent’s office by his predecessor, Mr. Nash?

8ir Ganen Roy: The information is being collected and will be furnished
t6 the Honourable Member in due course.

Powers or SUPERINTENDENTS oF PostT OFFICES IN CONNECTION WITH
AProINTMENTS AND Dismissars oF SUBORDINATES.

878. *Mr. Amar Nath Dutt: Will the Government be pleased to state
the powers of Superintendents of Post Offices so far as appointments and
dismissals of subordinates under him are concerned?

gir Ganen Roy: A Superintendent of Post offices is authorised to
.appoint officials under his control only on the minimum pay of the time-
scale fixed for the loeality. "He has the power to dismiss those ‘'whom he
is authorised to appoint.
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PuNISHMENTS INFLICTED oN HIS SyBorpINaTEs BY Lir.-Cor. W. A. SyiTH,
SureRINTENDENT OF Post Orrices, Nineiri Divisiow,

374. *Mr. Amar Nath Dutt: (a) Will the Government be pleased to
lay on the table a statement showing month by month fines and other
punishments inflicted by Lt.-Col. Smith, Superintendent of Post Offices,
Nilgiri Division, on his subordinates since he took charge of that division?

(b) Is it a fact that Post Office Manual Rules prescribe ‘* that punish.
ments by fines should be discouraged and resorted to only on rare occasions
for perverse and repeated neglects.’’; and if so, will the Government be
pleased to state if all the officials who were fined were found guilty of
perverse and repeated neglect of duty? '

(¢) In how many cases do the fines amount to a week's pay and what
was the officials’ offence in each?

8ir Ganen Roy: The information is being collected and will be furnished
to the Honourable Member in due course.

NumBer oF CrErks axp Lrave Reserve CrLErks wxose Services
WERE T1<'ENSED WITH By Lr.-Cor. W. A, SuirH, SUPERINTEXDENT
oF Posr Orrices, Ninaiur DIvision.,

875. *Mr, Amar Nath Dutt: (a) Will the Government be pleased to
state the number of (1) clerks, and (2) leave reserve clerks whose services
were dispensed with by Lt.-Col. Smith, Buperintendent of Post Officee,
Nilgiri Division, since he took charge of the Nilgiri Division.

(b) How many of them were reinstated on appeal to the Postmaster-
(General, Madras?

(c¢) Is it & fact that Lt.-Col. Smith issued telegraphic orders dispensing
with the services of a clerk above the first efficiency bar, though he had
no powers to do so, subsequently modified his orders and kept the official
under suspensions pending enquiry into his conduct and & month after the
official was reinstated? . )

(d) Do Government propose to take disciplinary action against the
Buperintendent for his action?

Bir Ganen Roy: (a) (1) Two clerks and (2) one leave reserve clerk.

(b) Three. !

(c) Yes.

(d) T am calling on the Superintendent concerned for an explanation and
will consider the question of disciplinary action.

RerenTtION ofF LEave REes¥rviE Crenrks 1¥ H18 OFPICE BY THE ScPin-
INTENDRNT oF Post OFFicEs, NinLeirl Drvisiox.

376. *Mr. Amar Nath Dutt: (2) Will the Government be pleased to
state if it is a fact that the Postmaster-General, Madras, has issued instruc-
tions to the Superintendents of Post Offices in his circle stating that leave
reserve clerks should not be kept attached to their offices? If so, will a
copy of the instructions be laid on the table?

(b), Will the Government be pleased to lay on the table a statement
ghowing month by month the number of (1) clerks, (2) leave reserve clerks,
(8) unpaid probationers or learners, and (4) peons who were working in the
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office of the Superintendent of Post Offices, Nilgiri Division, for the period
from May to December, 1926, with reasons for retention where the total
of (1) the clerks and leave reserve clerks, and (2) peons exceed the sanc-
tioned strength of that office? '

(c) Are Government aware that consequent on the retention of leave
reserve clerks in the Superintendent's office so many of the clerks in the
Division are denied the benefit of leave and do Government propose to
direct that leave reserve clerks should not be kept in those offices even in
the ocapacity of acting clerks?

Sir Ganen Roy: (a) Yes. A cop_y"c::f the instructions is laid on the
table. -

(b) The information is being collected and will be furnished to the
Honourable Member as soon as possible. '

(¢) Yes. Action will be taken.

Copy of a communication No, A. T.—2268]Ruling, dated the 2jth August 1986, from
t_&edPoa:maatcr General, Madras, to All Superintendents of Post Offices, Madras
Clircle,

Subject :—Regarding the entertainment of mlea\re reserve clerks in Buperintendents’
offices.

It has been brought to my notice that reserve clerks are kept attached to Buperin-
tendents’ offices. As this system of allowing yeserve clerks to work in the Superin-
tendents’ offices is irregular and contrary to the instructions communicated in this
office letter No. M.E.-541, dated the 14th March, 1822, it should cease immediately.
If any reserve clerk is working in your office, he should be removed from it and
attached to a post office (head or sub) as desired hy the Director-General in his.
letter No, A. E..270, dated the Tth Julg,mlg.“?.‘l, a copy of which was forwarded to you
with this office endorsement No. A. T.-2263/Ruling, ggbed the 20th August, 1924

CorLLecriox BY Mer. F, W, DgCruz, OrriciaTiING PoSTMASTER,
OoracamMeyp, of Pueric Donarions ror “Tue NEw Post OrFicE
Bumpine Houvse Warmine Funp ™.

877. *Mr. Amar Nath Dutt: (¢) Is it a fact that in November, 1926,
Mr. F, W. DeCrugz, Offg. Postmaster, Ootacamund, raised a public dona-
tion at Ootacamund for what he stated as ‘‘The New Post Office Building
House Warming Function'’ and if so, will the Government be pleased
to state the total amount collected by kim? If not, will the Government
call for the information?

(b) Is it a fact that the Honorary Secretary of the Ootacamund Branch
Union brought the above matter to the notice of Lt.-Col. Smith, Super-
intendent of Post Offices, Nilgiri Division, and if so, what action was taken
by the Buperintendent on it?

(c) Is it a fact that Mr, DeCruz wrote to the Superintendent that he
raised the subscriptions under instructions from the Buperintendent com-
municated to him by the head eclerk of the Buperintendent?

(d) Is it & fact that Mr. DeCruz is working in the Ootacamund Head
Post Office for about twenty-four years without o transfer? If so, for what
specipl qualifications?

8ir Ganen Roy: (a) Yes, about Rs. 280.
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(b) Yes. The Superintendent directed Mr. DeCruz to return the
-amount collected, which was done immediately.

(¢) No.
(@) No.

Transrek oF ME. N. RamacHaNDRAN, HONORARY SECUETARY OF THE
CoiMBATORE BraNcH oF THB ALL-INDIA Postar anp R. M. S,
UnioN, rroM CoiMBaTORE WisT To GUDALUR.

878. *Mr. Amar Nath Dutt: (¢) Will the Government be pleased to
state if it is & fact that: the Superintendent of Post Offices,
Nilgiri Division, wrote to the Postmaster-General, Madras, in
reply to his A. T.-2748, dsted the 15th BSeptember, 1926, stating
that he had reasons to believe ‘that Mr. N. Ramachandran, Honorary
Secretary of the Coimbatore Branch of the All-India Postal and R. M. B.
Ungon, had done his best ‘‘to cause inconvenience to him in carrying on
the administration of the division''?

(b) Are Government aware that Mr. Raemachandran was transferred
from Coimbatéore West to Gudalur as the clerk in the interests of the ser-
vice ?

(¢) Is it a fact that office-bearers are penalised for their union activities
in the way in which Mr. Ramachandran was dealt with; and if not, will
Government be pleased to state the reasons for the official's transfer?

. 8ir Ganen Roy: The information is being collected and will be furnished
to the Honoursble Member in due course.

RequisitioNiNg BY THE ARMY DErarTMrNT OF THIRD CLass Accommo-
parioN oN THE 8.8. ¢ CarirorN1A.”

879. *Lieut.-Colonel H. A. J. Gidney: 1. Are Government aware
that the 8. 8. ‘‘California’’ of the Anchor Line, which sailed on the 25th
November, 1926, was the only vessel sailing from Bombay to Great
Britain which prpvided third saloon accommodation?

2. Are Government aware that this vcssel makes only one homeward
journey a year from Bombay?

8. Are Government aware that the major portion of this vessel's
third saloon accommodation was taken up by the Army Department for
British troops, to the exclusion of a large number of civilians who had been
looking forward to taking advantage of the .cheap fares offered?

4. Will the Government, in view of the great hardship and incon-
venience caused to a large body of its civilian employees, consider tha
advisability of utilising in future ome of the many other means open to
them for conveying troops to England?

Mr. G. M. Young: 1. Bo far as Government are aware, the answer is
in the affirmative. .

2. No, Sir, it sometimes makes two journeys a year.

3 and 4. Accommodation in transports was not available for these
troops. The responsibility of selecting accommodation for troops, who can-
not be fitted into transports, rests with the Director of Sea Transport in
London, who acts on requisitions from the War Office. The militgry
authorjties in India are not concerned with the selection.
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RETENTION IN GOVERNMENT SERVICE OF MINISTERIAL OFFICERS P TO THE
AGE OF 60 YEaRs.

880. *Lieut.-Oolonel H. A. J. Gidney: (1) Will Government  be
pleased to state if & ministerial officer is retained in service up to the age
of 80 years provided he ig efficient?

(2) What procedure is followed before declaring a ministerial officer

inefticient ?
(a) Are any charges refting to his inefficiency framed and his defence
obtained, as is done in other cases of removal from service,

. or, (b) is it left to the Head of the Office to exercise this dis-
cretion as he thinks fit? -\

(8) In the case of (b) what redress has the ministerial oﬁicer'against
such treatment when he thinks it harsh and inequitable?

The Honourable Sir Alexander Muddiman: (1) A ministerial officer
may be required to retire at the age of 55, but is ordinarily retained in
service, if he continues efficient, up to the age of 60 years.

(2) No procedure has been laid down for the exercise of the discretion
of the head of the office. The case is not analogous to a disciplinary order
of removal and consequentlv no charges of inelficiency are framed. On the
contrary in the case of the retention of an officer after the age of 55, the
head of the department has to satisfy himself that the officer is efficient.

(3) It is open to a ministerial officer not satisfied with a decision to sub-
mit a petition for its rc-consideration.

Lieut.-Oolonel H. A. J. Gidney: Will the Honoureble Member please
state whether his reply is on all fours with the official circular controlling
this matter, of which I have a copy in my hand, in which it is stated
that the date on which a ministerial servant must compulsorily retire is
ordinarily the date on which he attains the age of 60, and the date of
compulsory retirement is the date from which he is required to retire?

The Honourable Sir Alexander Muddiman: The Honourable gentleman
appears to have an old circular.

Lieut.-Oolonel H. A. J. @Gidney: I believe that circular is in force to-
day; I am however open to correction.

The Honourable Sir Alexander Muddiman: And I am also open to cor-
rection by the Honourable Member.

RETIREMENT OF BACHELORS FROM GOVERNMENT SERVICE AT THE AGE OF
' . bBbb YEARs.

881. *Lieut.-Oclonel H. A. J. Gidney: Will Government kindly
inquire and state if it is a fact that, in gome Departments, ministerial
officers, who are bachelors are retired at the age of 55 years and married
men at 80 years? If so, do Government propose to imsist on a uniform
procedure being followed, sine ira et studio, in all Departments 80 as not
to cause dissatisfaction and unnecessarily increase pensiopary charges?

The Honourahle Sir Alexander Muddiman: I have no information on
the point, but if the Honourable Member will bring to my notice any
instance where this procedure is followed, I will have enquiries made.



QUESBTIONS AND ANSWERS. 731

Sir Victor Sassoon: Qut of that answer are we to take it that bachelors
in Government service are supposed to deteriorate more rapidly in effi-
ciency than married men? 1f so, why should this be the state of affairs
as it is not the case in non-official classes?

The Honourable 8ir Alexander Muddiman: My sympathies would
naturally be with the bachelors, hut 1 repudiate the major premise of my
Honourable friend.

DiscoNTENT aMONG EMrrovkrs or THE BMaar. MNacepun Rarnway
AT KHaracrur.

882, *Pandit Nilakantha Das: (s} Has the attention of Government
been drawn to the statement of Mr. Mukunda Lall Sircar, Becretary,
Bengal Trade Unions Federation, published in the Hindustan Times of
Delhi, 29th January last, and his eablegram, referred to there, fo the British
Trade Union Congress?

(b) Do Government propose to give the employees an opportunity of
an impartial enquiry into the whole subject as suggested by the Becretary,
Bengal Trade Unions, in his statement above referred to?

(c) Are the Government aware of the recent arrangement of the Bengal
Nagpur Railway authorities by which they empowered their District Officers
to deal with all cases regarding employees below Rs. 200 & month, and the
protest of the employees therecon?

(d) Were the Railway Board informed beforehand of the Standing Order
12 (vide page 25 of the B.-N. Railway Gasette, 8-1-27), giving the lower
officers courts of appeal from the decision of the District Officers first in a
committee consisting of the District Officer himself and some of his sub-
ordinates, and then finally o Board consisting of 2 or 8 similar District

Officers?
The Honourable Sir Oharles Innes: (a) Yes.

. (b) The Government have just heard that a strike broken out at
Khargpur and thateit has spread to some other stations. They are waiting
for the full report promised by the Agent and can say nothing more at
present.

I am ascertaining the fact relating to points (c) and (€) and will com-
municate with the Honourable Member later.

Pandit Nilakantha Das: Have the Government any information that
the strike has already taken place?

The Honourable Sir Oharles Innes: Yes, Sir.
TraverLiNe Ticker IxspEcrors oN THE BeNaaL Nacror Rainway.

883, *Pandit Nilakantha Das: (a) Is there any principle regarding
age, qualification, etc., in the appointment of Travelling Ticket Inspectors
on.the Bengal Nagpur Railway? .

(b) How many have been appointed during the last two years?
(i) How many of them are recruitedfrom outside?
(i) How many of these new recruits are quite new in the service?
(iii) Wha? is the general qualification of those new recruits? .
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Mr. A. A. L. Parsons: Government have no information. Enquiry is
-being made and the Honoursble Member will be informed.

TraveLLING Ticker INspECTORS ON THE BENGAL NagPur Rariway.

884, *Pandit Nilakantha Das: (a) Are Travelling Ticket Inspectors on
the Bengal Nagpur Railway required to show an income not less than
their pay? Is there any circular (not open to the public) to this effect?

b) Are these Travellu? Ticket Inspectors the sole judges of the age of
children travelling on half charge?

Mr. A. A. L. Parsons: Government have no information. Enquiry is
being made and the Honourable Mémber will be informed.

ABSISTANCE AFFORDED BY THE BENGAlL NagrtrR RAILWAY TO THE
1LLITERATE THIRD Crass PasskNGERS REGARDING THEIR LUGGAGE.

385. *Pandit Nilakantha Das: Are there any arrangements to check
and advise and help about the luggage of unlettered third class passengers
at the starting, checking and mein stopping stations, e.g., Howrah,
Khargpur, Khurda Road, Cuttack, Puri, Berhampore, etc.?

Mr. A. A, L. Parsons: Passenger Superintendents are emploved by rail-
ways at big stations to help third class passengers. Government are not
kept informed of the names of stations at which Passenger Superintend-
ents are posted as this is a matter of detail which must necessarily be left

to the Agent of the railway concerned.

Pay or TraverLiNne TickEr INSPECTORS ON THE BENGAL NAGPUR
RarLway, '
386. *Pandit Nilakantha Das: What was:
(a) the pay of Travelling Ticket Inspectors and
(b) the fare, freight and penalty they realised for the Bengal Nagpur
Railway during:
(i) 1924.
(ii) 1926.
(iii) 1926 (as many months as possible)?

Mr. A. A. L. Paraons: Government have no information, Enqulry is
being made and the Honourable Member will be informed.

(1) SeparaTiON OF . JuDICIAL aND Exrecumive FUNCTIONS IN THE
- UxiTep ProviNces,

(2) AsorrrioN oF CoMMissiONERS IN THE UNITED PROVINCES,

387, *Mr. Ismall Khan: Will Government be pleased to state what
orders they have passed on the reports submitted by the United Provinces
"Government in respect of:
(i) the separation of judicial from executive functions;
(11) the reduction in number of Commissioners in the United Prov-
inces?
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The Honourable Sir Alexander Mudfiman: (i) The guestion is still
under the consideration of the Government of India.

(ii) The Honourable Member is referred to the reply given to Mr. Gaya
Prasad Singh's question No. 301 of 1st September, 1925.

Pandit Hirday Nath Kunzru: May I ask when Government are likely
to reach a decision with regard to the separation of judicial from executive
functions, and how long the matter has been under consideration?

The Honourable Sir Alexander Huddlmm:’l‘he matter has been under
-consideration from 80 to 90 years dyring which Government have frequently
arrived &t conclusions. On the present scheme it is not likely that an
early conclusion will be arrived at. ',

Mr. A. Rangaswami Iyengar: Sir, are the Government considering the
abandonment of this matter altogether?

"The Honourable Sir Alexander Muddiman: The Government have per-
sistently and consistently moved gradually towards the separation of these
functions. Particular schemes are not likely to be rapidly disposed of.

Pandit Hirday Nath ®ungru: Are they likely to proceed in the future,
too, at the same rate?

The Honourable 8ir Alexander Muddiman: I should think so, very
much, BSir.

Pandit Hirday Nath Eunszru: Does that mean, Bir, that they have
gone back on the promise given by Sir William Vincent when he was
Home Member? ‘

The Honourable 8ir Alexander Muddiman: I should like the q'uestion
put down, as I am not in immediate possession of what the promise
:alleged to have been made by Sir William Vincent was.

TeacHING OF Persiax 1IN THE GoverNMENT HieH ScroonL at Port
. Bralr.

868. *Mr. Ismail Khan: (a) Are the Government aware that the Anda-
mans High School Committee has resolved not to teach Persian in that
school in spite of the protests of the Mussalman population of the Island?

(b) Is it a fact that the Perrian teacher has been dismissed on account
of this resolution, although he was competent to teach other subjects and
was as & matter of fact teaching other subjects? 5

(c) What steps do Government propose to take in the matter? Wil
they consider the question of reinstating the dismissed Persian teacher?

The Honourable Sir Alexander Muddiman: (a) Government are aware
that the teaching of Persian has been abolished in the Government High
School at Port Blair, but have heard of no protest on the subject.,

(b) The Persian teacher was thrown out of employment as a result
of this decision. He was teaching Urdu in addition to Persian, as the
latter did not take up the whole of his time, \

(¢) Government will assist the teacher in securing a post elsewhere
if opportunity offers. They have considered the question of re-appointing |
him to the Port Blair school, but do not see their way to doing this
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.
APPOINTMENTS AS PROBATIONERS IN THE TraNsrortaTioN (TRAFFIC)
axp CowmercialL DEpaRTMENTS oF SraTe RaiLwavs.

889. *Maulvi Muhammad Yakub: (a) Are Government aware that alk
the six candidates who have recently been selected for appointment as pro-
bationers in the Transportation (Traffic) and Commercial Departments of
State Railways are non-Muslims?

(b) Do Government propose to take action undcr paragraph 17 of Regu.
lations for recruitment in Ifflia for the Transportation (Traffic) and Com-
‘mercial Departments of the Superior Revenue Establishment of State Rail--
ways, snd fill up the remaining vacancies to redress the communal inequali-
ties of the Musulmans, by direct nomination from among candidates who
have attained the qualifying standard at the examination?

The Honourable Sir Charles Innes: I am very sorry that we could not.
give effect to paragraph 17 of the regulations referred to by the Honourable
Member in so far as Muslims are concerned. The Public Services Com-
mission which conducted the examination reported that no Muslim had
attained the qualifying standard.

[ ]
ExcrusroN oF THE DerOT Lines IN KaracHI rFroM THR LiMiTs OF
THE KanracHr CANTONMENT.

890. *Mr. Harchandrai Vishindas: (a) Is it a fact that the quarter
known as the Depé6t Lines in Karachi at present comprised within the limits
of the Karachi Cantonment is to be excluded from such limitse? If so, is
it proposed to transfer it to the Karachi Municipality, or do Government
propose to retain ‘it with themselves to be administered by the Civil
Authorities ?

(b) If the answer to the first part of (a) is in the affirmative, when is
the transfer either to the Municipality or to the Civil Authorities expected
to be completed ?

Mr. G. M, Young: (a) Yes. The proposal is to transfer the area to
the Local Government who will hand it over to the municipality of
Karachi for development.

(b) Areas are being transferred as they become available. No definite
date for the completion of the scheme can be given at prescnt.

Rrrcsat To antow OWNERS OF PROPERTIES IN THE DEPOT LiNes IN
KARACHI TO BUILD OR REBUILD ON THEIR ProTs,

; 891. *Mr. Harchandral Vishindas: (a) Is it & fact that certain owners
of properties in the quarter known as the Depit Lines in Karachi have
gubmitted to the local Cantonment Authorities during the past twelve
months plans for building or rebuilding on their plots as required by the
Cantonments Act, 1924, and that the Cantonment Authorities have in-
formed them that ‘sanction to rebuild has been suspended under the
orders of the Government of India pending such transfer?

(b) If so, will Government be pleased to state when this embargo is
expected to be removed?

(¢) Are (Government awsare that this prohibition to build or rebuild
Las deprived the owners concerned of the opportunity to build in a
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favourable market and that they are also suffering heavily from loss of
rent and are prevented from deriving from their properties the fullest
benefit to which they ure enlitled under the luw?

(d) How do Government propose to compensate these owners for the
sbove disabilities and for the losses they have suffered?

“(e) Is it a fact that the plans for rebuilding certain properties sub-
mitted during the above period were duly sgnctioned by the Cantonment
Authorities but that such sanction was subsequently withdrawn under the
orders of the Government of India?

(f) If so, will Government be pleased to quote the provisjon of the
Cantonments Act, 1924, which authorfres them to issue orders withdraw-
ing sanctions duly accorded under section 181 of the Act?

(9) Are Government aware that such withdrawal of sanction has
deprived the ownmers concerned of the opportunity to build in a favourable
market and caused them considerable losses in rent and otherwise pre-
vented them from deriving from their properties the fullest benefit that
they are entitled to under the law?

(k) How do Government propose to compensate thege owners for the
above disabilities and for the losses they have suffered?

Mr. G. M. Young: With your permission, 8ir, I will answer
this question as a whole. '

Government are not in possession of the full details of the particular
properties to which the Honourable Member refers. I have called for
further information and will supply it to him as soon as possible. I may
state, however, that the Government of India have not placed any general
embargo on the rebuilding of houses, nor have they any statutory power
to do so. Under section 181 (8) of the Cantonments Act an intending
builder can obtain automatic sanction to his application to build in a
month and 15 days, from the date of his original notice. What the Govern-
ment of India have done is to suggest to the Cantonment Authority that it
should consult the Collector of Karachi before granting individual sanc-
tions to rebuild. They did so in view of the fact that some of the pro-
perties in question may have to be resumed by the Local Government as
part of their development scheme and it would obviously be against the
interests both of the Government and also of the house owners them-
selves that money should be spent on rebuilding houses which may have
to be demolished in the near future.

Mr. Harchandrai Vishindas: How long does it take to decide whether
such a contingency is likely to arise that a building will be required for
public purposes? How long does it take to come to a decision, or is it
indefinite ?

Mr. G. M. Young: 1 do not know the present stage of the Develop-
ment schemae,

NomiNaTioN oF A Lapy MEMBER TO THE LRGISTLATIVE ASSFMBLY,

892. *Mr, B. Das: (a) Will Government be pleased to state if the
Governor General in Council made sny recommendations to the Govamar
General «t0 nominate a lady Member to the Assembly?

o2
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(b) Will Government be pleaséd to state if they propose to nominate a
lady Member for the remaining single nominated seat?

Mr. L. Grabam: (a) The Governor General in Council does not make
recommendations to the Govertior General in the matter of nominations.

(b) The power of nomination is vested in the Governor General per-
sonally and not in Government.

Mr. A. Rangaswami Iyengar: May I know, Sir, if the Governor Gen-
eral in Council ie also never consulted by the Governor General in respect
-of nominations?

Mr. L. Graham: No, Sir.

Scare o Pay anp ArnowaNces ofF East Inpiaxy Rarmway Srtarr
TRANSFERRED TO THE NORTH WESTERN RarLway,

803. *Mr. Abdul Haye: 1. Will Government plesse state if it is a fact
that at the time of the amalgamation of the (Gthaziabad-Kalka section of
the East Indian Railway with the North-Western Railway, the staff of
the East Indian Railway then working on this section was temporarily
retained by the North-Western Railway?

2. Is'it o foct that the scale of pay and allowances on the East Indian
Railway are appreciably higher than those of the North-Western Railway?

8. What scales of pay and allowances were granted to the staff so
temporarily retained? Were they paid according to the North-Western
Railway scale or the old scale of the East Indian Railway?

4. Has the staff so retained, since then, been returned to the East
Indian Railway? If the whole of the staff has not yet been retransferred
will the Government please lay on the table a statement showing the
mnames of persons still retained and the salaries allowed to them?

5. Do Government propose tg retain some of the ‘staff permanently
on the North-Western Railway? If so, will the Government please state
the names of the officers who are to be retained?

6. How long will it take to complete the retransfer of the staff to the
East Indian Railway?

Mr. A A. L. Parsons: (1) Yes.

(2) No. In some cases the North-Western Railway rates are higher
tha’;n the East Indian Railway rates,

(8) The East Indian Railway men were allowed to retain the East
Indian Railway rates of pay, but certain classes of the lower grade sub-
ordinate and menial staff were allowed the option of coming under the
North-Western Railway rates.

(4) No. The information asked for by the Honourable Member in
the second part of his question is not available and Government do not
" consider that any useful purpose will be served by calling for it.

. '(5) The question has not been decided.
{6) The question docs not arise.
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REPRESENTATION OF MUusLiMs IN THE NowtH WEsSTERN Ratnway
Orrices. .

804, *Mr. Abdul Haye: 1. Has the attention of the Government been
dtawn to a letter published on page 2 of the Muslim Outlook, Lahore,
dated 20th January, 1927, under the heading ‘‘ North-Western Railway
office and Muslims *'? ' _

2. If so, will the Government please stqte if the facts stated therein

~are correct?

8. What steps have the Government taken or propose to take to give
effect to the policy of the Government as enunciated in Government of
India Office Memorandum No. F.-176—25, dated 5th February, 1026,
regarding the representation of Muslims in North-Western Railway
offices ?

The Honourable Bir Oharles Innes: 1. Government have seen the.
letter referred to. .

2. Government have no information.

8. I would refer the Honourable Member to the reply given to a some-
what similar question No. 8 asked by Maulvi Muhammad Yakub, on the

27th Jenuary last.

REBATES RECEIVED FROM SHIPPING CompakiEs on Passacks BOOKED
BY GOVEENMENT POR ITS OFFICI:LS,

395. *Oolonel J. D. Orawford: Will Government please state whether
rebates are received from shipping companies on account of passages secured
by Government for its officials?

The Honourable 8ir Basil Blackett: I must refer the Honourable Mem-
ber to my reply to Mr. Bheepshanks’ question No. 60 (a) on the 19th
August 1926. .

Ool. J. D, Orawiord: Am I to understand, 8Sir, that the Honourable
Member is unable to give me a reply because it is confidential, and if so,
is the statement on page 805 of the Proceedings of the Meeting of the
Standing Finance Committee, dated the 26th January 1927, where an
extract from a letter from the Secretary to the High Commissioner for
India appears correct? ‘‘Under section 2, we are applying for inecreased
stafi’’ he says ‘‘as section 2 entails a considerable amount of clerical work
particularly during certain periods. It includes the engagement of Gov-
ermnment passages and the rebates from shipping companies.”” I there-
fore take it my opinion is correct?

The Honourable Bir Basil Blackett: The Honourable Member is pro-
bably as fully in possession of the confidential facts in this case as I am.

Ool. J. D. Orawford: Does the Honourable Member consider there
is any truth in the suggestion that owing to these rebates received by
Government ‘on (Government officers’ passages the cost of passages for
crdinary people has been raised?

The Honourable Sir Basll Blackett: Without officially admitting that
there are rebates I may say I believe that the Chairman and other mem-
bers of the Peninsular and Oriental Steam Navigation Compuany have
stateds that rebates given for Government passages are not in any way
responsible for any increase in fares for nen-officials.
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Divorce Law 1N INDIa.

896. *COolonel J. D. Orawford: (a) Has the attention of the Govern-
ment of India been drawn to a case in the Lahore High Court regarding
Divorce Law in India, extracts of which were published in the Civil and
Military Gazette of February lst, 19277 .

(b) Do Government intend to press for the early conclusion of legislative
measures being taken by Parliament?

The Honourable Sir Alexander Muddiman: (a) Government have seen¥
ihe extracts referred to.

(b) Legislation has already been enacted.

INCREASE 1N THE NUMBER OF ACCIDENTS TO LABOURERS.

. 897. *Mr. M, B. Aney: Has the attention of Government been drawn
to the figures in Table II1 appended to Bulletin No. 87 of Indian Industries
and Labour, and particularly to the great increase in the number of persons
injured in recorded accidents every year from 1920 to 19257

The Honourable Sir Bhupendra Nath Mitra: It is not the case that
‘there has been a great increase in every one of the years covered by the
-question. The large increase in the general accident rate in 1924 and
1925 has received the attention of Government and I would invite the
Honourable Member’s attention to the notes on the working of the Fae-
tories Act published with ‘‘Statistics of Factories’’ for those years.

PRIVATE NOTICE QUESTION AND ANSWER.

OPINIONS ON THE (GOLD STANDARD AND RESBERVE BANK oF INDIA B,

. Mr. Jamnadas M. Mehta: Will the Government state whether the
-opinions invited from individuals and public bodies on the Gold Standard
and Reserve Bank Bill are made returnable on the 8th March next? If
t0, will the Government state the reason for fixing the returnable date so
early ?

Are the Government aware that there is an apprehension prevailing
in some parts of the country that the public is being unduly hustled in
this matter and will the Government make a statement with a view to
removing the misapprehension?

The Honourable Sir Basil Blackett: The Gold Standard and Reserve
Bank Bill was published in the Gazette on the 17th January and cir-
culated for the purpose of eliciting opinions thereon first by executive order
on the 18th January and then again on 20th January in accordance with
the decigion taken by this House on the 25th of January. The Govern-
r.ent have asked for replies to the Circular by the 5th of March. They
understand that in some quarters a desire is being expressed for an exten-
gion of the date. In these circumstances, I desire to explain that the
purpose of the Government in fixing the 5th of March for the receipt of
replies was that the replies might be printed and circulated for the infor-
mation of this House in good time before the Bill comes up for further dis-
cussion in the House. As the Bill has been circulated by order of this
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House, the Bill must go to a Committee and it is desirable that the Com-
mittee should be constituted before the end of the Delhi Session. If this
is done, the Committee can sit before the®Simla Session begins and can
present its report at the beginning of that Session. The remaining stages
of the Bill can then be taken during that Session. The Government
believe.that this procedure would be for the convenience of the House.
They recognise that, in some cases, those whose opinions have been asked
for might desire a longer time for consideration. The Government will
fe quite willing to receive snd circulate, for the information of the House
-and of the members of the Committee, opinions received later than March
the 5th; and as the Committee will presumably not sit until June at the
earliest this will enable those who find difficulty in submitting their opi-
nions by March the 5th, to have their views placed before the Committee
when it examines the Bill. Opinions not received by March the 5th or
within a few days of that date will, however, not be available to the House
when the motion to refer the Bill to Committee comes up for discussion.

UNSTARRED QUESTIONS AND ANSWERS.

DiIsTRIBUTION OF THE PROFITS OF THE BENGAL-NAGPUR RAILWAY BETWERN
THE RatLway CoMraNy aAND GOVERNMENT.

80. Mr. Varahagiri Venkata Jogiah: (a) Will Government be pleased
to explain how the Company’s share of profits is made out in the case ‘of
the Bengal-Nagpur Railway as shown at page 4 of that Railway’s Budget
Estimate for 1926-27, when the account of receipts and expenditure given
on the same page shows actual losses in all the three years for which the
accounts are given there?

(b) Is it not a fact that the surplus profits of the Bengal-Nagpur Railway
are worked out whenever the net profits of the Railways after meeting the
working expenses and the interest charges, shew a balance of profit?

Mr. A. A. L. Parsons: For a concise statement explaining how the
profits of the Bengal-Nagpur Railway are distributed between the Railway
Company and Government I would refer the Honourable Member to page
20 of the History of Indian Railways (corrected up to 81st March, 1925),
a copy of which he will find in the Library. The figures given in the pink
book containing the estimates of the Bengal-Nagpur Railway show the
actual loss to Government after meeting working expenses including depre-
ciation, the surplus profits paid to the Company under the contract, and
the actual interest charges on the capital outlay of the line. In the cal-
culation of the Company’s surplus profits, the total working expenses of
the Railway include, in accordance with the terms of the contract, only
the actual outlay during the vear on replacements and renewals, whereas
in the pink book and the Government accounts this item replaced by a
figure representing the actual depreciation of the year of the wasting assets
-of the Railwayv. Further in ealculating the Company’s surplus profits the
interest charges are reckoned at the rates fixed by the contract which are
lower than the average rates of interest on the entire capital outlay of
the Railway. Tt does not therefore follow that because a charge,
technically described as surplus profits, is payable to the Company under
its contract, the Railway must necessarily show a profit in the Goverg-
‘ment aecounts.
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CONTRACTS BETWEKN THE SECRETARY OF STATE For INDIA AND 1HE
Ramuway CoMPaANIES WORKING STATE Rarnways 1v INbra.

81. Mr, Varshagiri Venkata Jogiah : Will Government be pleased
to place on the table of this House, copies of the contracts entered into by
the. Secretary of State for India after the year 1900 with the Railway
Companies working the State Railways in India?

Mr. A, A L. Parsons: The Honourable Member will find copies of the-
contracts in the Library. '

CLASSIFICATION UNDER THE DIFFERENT Racts or CoMMUNITIES OF
OFFICERS AND SUBORDINATES EMPLOYED ON STATE AND *
CoMPANY-MaNAGED RaILways.

82. Mr. Varahagirl Venkata Jogiah: Will Government be pleased to:
give meparately under the different races or communities included in the
phrases ‘‘ Other classes '’ in the tables of officers and subordinates em-
ployed on State-managed and Company-meanaged Railways shown in the
following totals at pages 58 and 55 of Volume I of the Railway Board’s
Report on Indian Railways for 1925-26:

166 officers on 1st April 1925;

198 officers on 1st April 1926;

8,680 subordinates on 1st April 1925;
4,207 subordinates on 1st April 1926?

Mr. A, A. L. Parsons: Government regret that the information asked’
for is not available.

STRIEE AT KEARAGPUR ON THE BENGal NacprkR RatLway.

83. Mr. Varahagirl Venkata Jogiah: (a) Have Gpvernment perused:
the communication (published by the Amrita Bagaar Patrika, Calcutta,
dated the 28rd day of January, 1927), from the Kharagpur Branch of the
Indian Labour Union representing the grievances under which the Indian
employees of the Bengal-Nagpur Railway have been labouring and another:
from the Agent, Bengal-Nagpur Railway, giving the facts of the situation
a8 they appeared to the Administration?

(b) Are Government aware of the unrest prevailing among the em-
ployees at Kharagpur and the threatened strike?

{¢) If so, do Government propose to direct at once an inquiry into
the grievances of the Indian employees?

The Homnourable Sir Oharles Innes: The Government have just heard
that a strike has broken out at Kharagpur and that it has spread to some
other stations. They are waiting for the full report promised by the Agent
and can say nothing more at present.

Pay oF THE STAFF OF THE OFFICE OF THE ACCOUNTANT GENERATL, CENTRAL
REVENUES.

* 84. Mr. Amar Nath Dutt: Will the Government be pleased to, lay onr
the table a copy of the reply to starred question No. 845, regarding the pay
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of the staff of the office of the Auditor-General, etc., asked in this House
on the 15th February, 1926, and which was proposed to be furnished to
the questioner? -

The Honourable Bir Basil Blackett: The reply to starred question
No. 845 asked in this House on the 15th February, 1926, was furnished to
the questioner. A copy is now laid on the table.

(a) If the Honourable Member is referring to the last revision of pay in March,
1824, the reply is in. the negative.

(¢) and (c). When a fportion of the Deputy Accountant General, Central Revenues'
ffice was transferred from Calcutta in 1821, the men so transferred obtained no
improvement in their scales of pay prior to their transfer but they did receive on
trsusfer an increase of 25 per cent. on their time-scale pay.

Subsequently, on the move of the rest of the Acoountsnt Greneral, Central Revenues’
Office to Delhi in 1024, this increase of pay was revised and personal pay on the
following scale was granted to those recruited on or before the 17th January, 1821 :

Clerks, Stonograpbers, Cashier, Assistant { on R, 100 and below—Rs. 20.

Cashier and Typists. on Ig above Rs. 100—Ra. 40.

Accountants . . . . . Rs. 40, o7 ) '

This personal pay was not ahsorbed in the immediate increase of pay admissible

to the men on the revised scales of pay sanctioned from .theM'
ey it March, 1928, for the

- clorieal
supervising
(d) (1) Rs. 112
(2) and (3)— _ G

Clerks of the Audit Office,
Delbi Province, which existed | Clerks of the office of the Dy,
Clerks of tho office of the | in Delhi prior to 1821 and A. G, C. B, (G. I. Branch)

staff, but is to be ahsorbed in future annual increthemts.

A, G.C. R. (Calcutta which with the ofice of transferred from Calcutts
Branch) transferred the Dy. A.G.C. R, © in 1921, and merged in
from Calcutta in 1924, merged in the office the A @.C. B.'s offics
of the A. G. C. R. in 1924,
. in 1924,

Rs. 108 plu:s personal pay of
Rs. 7.

Rs. 92 plus personal payof Re. 110
Rs. 12.

There is no separate office of the Deputy Accountant General, Central Revenuee.

. Powens or THE Diercron GeNEraL oF Posts anNp TELEGRAPHS TO
SANCTION EXPENDITURE IN CONNECTION WITH THE Pay aND
ProsrEcTs OF H1s STAFF,

85. Mr. Amar Nath Dutt: (a) Is it a fact that the Director Genersl,
Posts and Telegraphs, has got no power to sanction any expenditure with
regard to the pay and prospects of the staff of his own office and that he
was deprived of that power only in 1920? ‘

b) How in the circumstances did the Government reply in anewer ta
the last of the supplementary questions to starred question No. 1061 in the
Assembly on the Bth March last that if the expenditure involved is within
the power of the Director General, ete.?

{c) Is it a fact that all proposals of the Director General involving
expenditure must have the approval of the Financial Adviser, Posts and
Telegraphs, as part of the Government of India under the present’
constitution ?
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The Honourable Sir Bhupendra Nath Mitra: (a) According to rules pub-
lished ‘with the Government of India, Finance Department Resolution
No. 669-E. A., dated the 9th June, 1922, the Director-General has powers
to eanction expenditure in connection with the menial establishments only
of his own office.

(b) It was explained in the reply to the first of the supplements to
that question that there was po representation before Government. Gov-
.ernment could not therefore kmow whether the prayers made in the repre-
sentation to the Director-General were or were not within the powers of the
Director-General,

(c) Only those proposals which the Director-General is not competent
to sanction under the rules cited in (a) above are submitted to the Financial
Adviser, Posts and Telegraphs.

PeriTions of acGrieved CLErks of TBE OFrFicE oF THE Direcror
GerecaL, Posts AND TELEGRATHS,

86. Mr. Amar Nath Dutt: (a) Is it a fact that a number of individual
petitions, praying for the same treatment as has been accorded to Babu
M. M. Mukherjee, a clerk of the office of the Director General, Posts and
Telegraphs, were submitted by certain aggrieved clerks senior in service to
Murari Babu and addressed to the Government of India and to the Secre-
tary of State as well?

(b) If so, what action has been taken on the same?

The Honourable Sir Bhupendra Nath Mitra: The information is being
collected and will be furnished to the Honourable Member in due course.

C:se oF Baru Bivas Craxpra MiTra, o Creix 1N THE OFFICE OF
TeE Dirgcror GeNkraL, Posts axn TELEGRATHS.

87. Mr. Amar Nath Dutt: Will Government be pleased to state:

(a) whether the case of Babu Bivas Chandra Mitra, a clerk of tne
Director General, Posts and Telegraphs’ , office, has been
. settled? and
(b) whether he has been granted the War gratuity and special
promotion as rewards for his services in Mesopotamia? If
not, why?

The Honourable Sir Bhupendra Nath Mitra: (a) The clerk in question
has now been promoted to class A.

(b) He ir not entitled to war gratuity. He worked in Mesopotamia as a
Telegraph clerk. The Army Council decided in 1923 that no relative rank
copld be assigned to Telegraph clerks with retrospective effect for the
purpose of payment of .war gratuity. Nor could special promotion be
granted ns a reward for his services in Mesopotamia. Such promotion
wg-a;g stopped as a result of the orders of the Government of India issued in
1 & R

Gravt oF ApvaNce IxcremEnTs 1IN  THE Tiume-Scare To Baby
SA"‘CHID&N&NDA CHA'ITERJEE OF THE 01-‘1"1(‘.15 OF THE DIRECTO[I‘.
Gexerat, Posts aND TELEGR\PHS.,

88. Mr. Amar Nath Dutt: (a) Will the Government be pleased to state
4vhether a clerk named Babu Batchidananda Chatterjee of the office of the
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Director General, Posts and Telegraphs, has just been granted advance
increments in the time-scale only on the direct intervention of his group
cfficer on his appeal?

(b) Is it & fact that unless a group officer of any individual clerk or
-clerks of that office intervenes, no appeal from any official is considered
even if submitted under rules? )

8ir Ganen Roy: (¢) No. The Branch officer merely recorded his views
in. submitting the petition to the Director-General. Final orders were
passed by the Government of India six months ago. .

(b) No. .

ArroINtMENT OF Basu Kasiswar Lara as Sus-Recorp CLEREK oF
THE RarnwaY Marr Servicr, NARAYANGANJ.

89. Mr. Amar Nath Dutt: (a) Is it a fact that Babu Kasiswar Lala,
the present Sub-record clerk of the Narayanganj R.M.B., was s staunch
follower of Dayananda while he was a sorter at Silchar?

(b)\ Is it a fact that for this offence he was transferred far away from
the “‘8'’ Division and was on long leave? .

(c) Is it a fact that during the leave he tried to obtain an invalid
certificate to enable him to stay at Silchar and serve under Dayananda?

(d) Is it a fact that while Babu Mohini Mohan Lahiri, the present
Superintendent, R. M. 8., **8’' Divjsion, was the Superintendent, R. M. 8.,
“C"’ Division, Babu Kagigwar. Lala served under him in the *‘C’’ Division
and was retransferred from ‘‘C" to ‘'8’ Division?

(¢) Is it a fact that in spite of there being many sorters superior in
service to Babu Kasiswar Lala, in the “S”gDivision and even in the
Narayanganj Sub-record Office, he has been posted as Sub-record Clerk,
Narayangan], superseding the claims of many senior sorters on the time-
seale?

a
8ir Ganen Roy: (a) He was believed to be so.

(b) He was transferred to the C. Division and took 6 months’ leave
before joining it. (Government lhave no information about the cause of
his transfer which took place in 1911.

(¢) There is no information on the point,

(2¢) He served in C. Division under Babu Mohini Mohan Lahiri and
other Superintendents from 1911 to 1925 and was then transferred to S.
Division. '

(e¢) The appointments of Sub-Record clerk do not go by seniority but
are conferred on the most capable men., '

ATLLEGATIONS AGAINST BaBu Kasiswar Lava, Sus-Recorp Crerk or
THE RatLway Marn Senvice, NARAYaNGANY.

90. Mr, Amar Nath Dutt: (a) Is it a fact that at the instance of Babu
Kesiswar Lala many transfers of permanent sorting staff under the Nara-
yanlganj Sub-record office were made during the short tenure of his service
at -

arayanganj?
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(b) Is it a fact that he has caused heavy recoveries in the shape of fines.
and telegraph charges from the sorters under him extending up to Rs. 11
a month from a sorter? '

‘(c) Is it a fact that he put the sorters frequently in double and triple
duties?

(d) Is it a fact that he refused to accept medical certificates granted
by registered medical practitioners to some sorters under him?
Sir Ganen Roy: (a) No.

(b) The answer to the first pari is in the negative. As regards telegraph:
charges the amounts are heavy only in two instances.

(c) Yes.
(d) Yes, in accordance with the standing orders of the Divisional Buper--
intendent.

ExrerimeNTaL Post OrFrick 1IN THE VILLAGE OF BHATTUVARIPALLI IN
THE DisTricT oF NorTH ARncor.

91. Mr. 0. Duralswami Alyangar: (a) Are Government aware that.
an experimental Post Office is working in the village of Bhattuvaripalli of.
the Kangundi Division in the District of North Arcot (Madras Presidency)?

(b) Is it a fact that it has been working at profit for over two years?

(¢) Is it a fact that the zemindar of Kangundi has also been contribut-
ing & quota for the upkeep of the post office?

(@) Is it & fact that in spite of the office working at a decided and
definite profit the zemindar is still asked to continue his contribution on:
a pain of the office being otherwise closed?

(¢) Are Government aware that the village is the headquarters of the-
zemindar and the office is essential for the benefit of ‘nis ryots?

(f) Do Government propose to confirm the post office there?

8ir Ganen Roy: (az) Yes.

(b) No.

(¢) Yes.

(d) No.

(¢) The reply to the first portion is in the affirmative and to the second'

portion in the negative. With respect to the third portion, the matter is
under consideration.

Inrouts oF GHEE NUBSTITUTES INTo INDIA.

92. Mr. Mukhtar Singh: Will Government be pleased to place on-
the table the following information:

(a) the countries from which the substitutes for ghee are imported
into the country;

(b) the amount of substitute? ghee imported into India annually
during the last five years; "
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(c) ghe- time since when these substitutes are being imported into
~ the country; o

(d) the different names under which the article is being imported;

(¢) the customs duty levied on the different articles imported as
substituted ghee during the last five years giving the rate
of duty charged onf the valuation of the article? '

The Honourable 8ir Oharles Innes: (a), (b), (¢) and (d). Government
‘have not complete information as imports of substitutes of ghee are not
-geparately recorded. The quantities imported are, however, believed to
be somewhat large. One of the principal varieties is named ‘‘ Lily Brand
"Vanaspati '’ and comes from Holland.

(e) Bubstitutes for ghee have always been liable to duty at the general
rate which is now 15 per cent. ad valorem. Duty, which was levied on
the real value up to 1928, is now being assessed, since Jgnuary 1st, on a tariff
valuation which for the current calendar year has been fixed at Rs. 46
per owt. :

Provisiox or SrarcH Liears o EncINEs BErweEN DrnEr anp
BHATINDA ON THE MErrr GaUGR SECTION oF THE BoMBay,
Banropa aNDp CextrRaL INDIa Ralrnwavy.

93. Pandit Thakur Ias Bhargava: (a) Are sny search lights provided
on any of the railway engines carrying mail or passenger trains between
Delhi a?\nd Bhatinda, Bombay, Baroda and Central India Railway (metre
gavge)

(b) It not, why?

(c) If such provision is in contemplation by what time is it likely to
‘be accomplished? »

Mr. A, A. L. Parsons: (a) and (b). Fifteen mail and passenger engines
working between Bhatinda and Sirsa have been fitted with electric head
lights.

(¢) It is hoped that all mail and passenger engines working on the whole
'section, Bhatinda to Delhi, will be fitted during the next six months.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir. the following Message has been received
12 Noox.  from the Becretary of the Council of State: .

" irected to inform you that the Council of Btate have, at their meeting
held Ionmth: l;ﬁh‘ February, 19%7, agreed without any amendments to the following
Bills which were passed by the Legislative Asgembly on the 31st January snd 2nd
February, 1927 :

A Bill further to smend the Indian Limitation Act, 1808..
A Bilt further to amend the Indian Registration Aet, 1808.”



BILLS PASSED BY THE COUNCIL OF STATE.

mmtuy of the Assembly: Sir, in accordance with Rule 25 of ‘the-
Indian Legislative Rules, I lay on the table the following Bills which were
passed by the Council of State at its meeting of the 11th February, 1927.

They are:
A Bill further to amend the Bengal Tenancy Act, 1885, for a certain
purpose. i
A Bill further to amend the Provident Funds Act, 1925, for & certain
purpose.
A Bill further to amend the Madras Salt Act, 1889, for a certain.
purpose.

THE STEEL INDUSTRY (PROTECTION) BILL.

The Honourable Sir Oharles Innes (Commerce Member): I beg to move-
that the Bill to provide for the continuance of the protection of the steel.
industry in British India, as reported by the Select Committee, be taken
into consideration.

If the House will excuse me, I propose to treat this motion purely as
a formal motion. When I proposed about a fortnight ago that the Bill
should be referred to a Belect Committee I made a very long speech ex-
plaining the Tariff Board’'s Report and the reasons why the Government
had accepted the proposals made by the Tariffi Board and had incorporated
them in their Bill. I am sorry that in Belect Committee I was not able
to get complete agreement with the Government Bill; but I think that
at any rate I can say that in that Committee I carried out quite faithfully
the promise I had made to this House, namely, that the whole subject
should be open to discussion in all its aspects snd that I would do my
best to assist the members of the Committee in coming to a right decision.
I regret that a number of amendments have been proposed to my Bill, but
when those amendments come up for discussion the House will have a full
opportunity of considering all the igsues involved. @ The only particular
remark that I wish to make at this stage is that I wish to say quite publicly
that the statements made in Mr. Jinnah's note appended to the Select
Committee’s Report are correct. They are a correct account of what I
told Mr. Jinnah and the Select Committee. 8ir, I move,

Mr. President: Motion moved:

“That the Bill to provide for the continuance of the protection of the steel industry
in British India, as reported by the Belect Committee, be taken into consideration.’’

 Mr, Jamnadag M. Mehta (Bombay City: Non-Muhammadan Urhan):
I beg to move that the Bill. as reported by the Selecet Committee, he
recommitted to the Committee for reconsideration.

Tha rensons are as follows. At the outset it is necessary for me to-
tell the House that it was not possible for me and several other members
of the Select Committee to attend the meetings of that OQommittee on
all days as we had expected to do. The reason was that there were
meetings going on at the same time on the same day and practically at
the same hour of two Committees, namely, the Railway Standing Finance
Committee and this Select Committee, and it was not possible for me to-

(746 )
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persuade the Railway Member and the Commerce Member so to adjust
the time for the meetings of these two Committees as to enable those-
of us who were elected by this House to serve on the Select Committee
on the Steel Industry (Protection) Bill to be present there, and although
the time allowed by the House for reporting the Bill was over ten days
and though there were only 4 meetings of the Select Committee, the:
Honourable the Commerce Member could not make this adjustment.
That explains the reason why this report appsarently looks to be &
majority report, while as ‘a matter of fact if we had been allowed to be
present the so-called majority report would have been a minority report.
(8ome Honourable Members: ‘‘Question?’’) I still maintain that if we had"
been allowed to be present the majority report would have been a minority
report. That seems to be the fate of the members of this Government.
The Honourable the Home Member had a majority report on the Reforms
Enquiry Committee while it was actually a minority report and next
comes the turn of the Honourable the Commerce Member where the so-
called majority report is really & minority report. But let that pass. The-
only thing that I wish to complain of here on the floor of the House is'
that if the House elects Members to serve on particular Committees and:
the Honourable Member in charge of the Bill does not make it convenient:
for those Members who are elected by this House to be present in spite -
of their request and in spite of time being available, then the election by
the House of those Members to that extent is nullified, and without any

fault of theirs those Members are no good for the purpose for which the
House sends them.

The next point is that the Bill as it now stands still contains both-
directly and indirectly the principle of Imperial Preference to which the-
House showed such emphatic opposition on the day on which the Bill was .
referred to Select Committee. I cannot understand why this important
question of protection to steel should be mixed up with such a contro-
versial question like Imperial Preference, and I am also surprised that the -
Tariff Béard should have recommended a method so full of controversy.
Not that the question of Imperial Preference is new to this country,
Imperial Preference is all round us. Look at the Benches opposite ;—
but for the faet that Imperial Preference exists, those who are seated on
the Front Benches there would be seated elscwhere, Imperial Preference -
does exist in this country. but the whole point is that the Imperial Pre-
ference as it does exist now is a thing in the shaping of which we have
no voice, but in this Bill we are asked to give our sanction to the principle -

of Imperial Preference. Sir, that is precisely what we cannot do, and
the rensons are quite obvious.

This country is really kept out of its birthright of self-government.
It is being exploited in the interests of British Imperialists and capitalists.
It is being used as a tool for the purpose of eunslaving other countries, and
to-day the name of India stinks in the mostrils of the nations of the world
for having become, however unwillingly, the instrument of British Im--
perialism for the purpose of destroying the liberty of the people of China.
All this is being done without our consent and against our will and it will
be a miracle if the people of this country could be persuaded to accept
Imperial DPreference.  Therefore, the introduction of the principle of
Imperial Preference in this report has burst like a bombshell on us and
much as we are inclined to give pretection to the Indisn steel industry,s
we cannet reconcile ourselves to this Imperial Preference, and, so far as.
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it lies in our power, 1 say we shall not touch this Imperial Preference
ever with & pair of tongs.

_ Apart from this question of Imperial I’reference (An Honourable
Member: *' British ') the Bill as it has emerged from the Select Com-
mitteo is neither s sound economic proposition nor does it secure adequate
protection to the industry for which it is intended. There are four reasons
why this Bill as it stands now cannot be accepted as a sound meuasure
for granting protection to the steel industry in India. One
ig that it is really based on speculation; this will be made clear by
a reference to paragraph 166 on puge 96 of the Tariff Board’s Report.
It is stated there that all the recommendations made by the Tariff Board
.are interdependent and everything that they have urged must stand and
must sctually be realised or otherwise the protection that they have
recommended would not materialise nor would it be adequate. For
ingtance they have given on page 89 the annual output of the Tata Steel
Industry—rails, fish-plates and many other articles—and what they say
is this. Not only the average output of Tatus during the next seven
years must be five lakhs of tons a ycar, but the proportion in which
.all these articles are to be turned out must remain the same during this
period of seven years. Otherwise the protection would not be sufficient.
It is to my mind an amazing thing that the Tariff Board should say that
their recommendations hang entirely on everything that they have stated
and must include the output of Tatas for seven years—mnot merely the
-average output but the proportion of each article to the other and of all
articles to the toval figure of the output. That is the kind of finding that
.the Tarif Board have asked us to take as thp basis of protection. The
.output of rails must be 195,000 tons and no more and no less; the
galvaniged sheets should be 80,000 tons a yesr, nothing more and nothing
less. If this proportion is not maintained, the results, they say, may not
be what they expect. This is & most extraordinary thing and yet strange
to say it is stated categorically by the Board in paragraph 166, page 96
of the Report, and I venture to say that even the wisest man, not even
Solomon, could promise the Board that such a thing would be realised in
practice year after vear during a period of seven years; I say, Sir, that a
recomimendation that is based throughout on a speculation of such a serious
charaeter cannot be regarded as a safe basis for protection to the Steel
Industry for seven years.

Then the second objection to the Government Bill is that protection
ag it will actually be secured to the industry is very precarious in the first
four vears. The Fiscal Commission and the Assembly, when they embarked
on. the policy of protection, wanted tG give not a bare living wage to the
national industry, not to give a protection that will keep it simply alive
from hand to mouth from day to day, not to give a protection which ab
the end of ten years will simply keep the Tata industry in existence. not
to give a protection that will be beggarly and niggardly, which while
subjecting this country snd the tax-payer to an expenditure of several
crores would not advance the steel industry to such an extent as to bring
into existence more iron works and move steel works. The object of the
Fiscal Commission as it was accepted by the Assembly was not to keep
‘Tatas simply above water. The object was to give such-' a protection as
wilk in course of. time bring new steel concerns. into existence, so that
there may be. internel competition: and prices may be reduced and India
. may bacome ‘self-ocontained in the, matter of the production-of steel. That .
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288 not been achieved. That cannot, will not, be achieved by the recom-
mendations of the Tariff Board and the Bill as it now stands before us.
The effect of the Bill will be simply to keep the industry above - water;
the result will be that during the next seven years, Tatas will merely
survive. The Bill and the Tariff Board take sufficient care to see that
the protection they give will not be generous enough to induce other
people to invest their monies and thereby increase the output of steel in
this country o as to make India self-contained. Moreover, for four years,
so far as I can see, the Bill will not enable the Tate industry to earn the
dividend which the Board promises; the ‘average output of 500,000 tons
which has been assumed by the Board will not be forthcoming for four
years; the average assumed works cost per ton will also not materialise
for the first four years.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): May I rise
on a point of order. I would like to have your ruling as to whether we
are at this stage to discuss the motion that the Bill be recommitted or
whether we can also discuss the general provisions of the Government
Bill. The motion by the Member in charge is that the Bill be taken
into consideration and the first motion of my Honourable friend Mr.
Jamnadas is that the Bill as reported on by the BSelect Committee be
recommitted to the Committee for reconsideration. You will find, Bir,
that that is the amendment. Therefore, if we are going to discuss the
amendment, then we should confine ourselves to the merits of the amend-
ment as for as possible and not discuss the merits of the Bill or the other '
amendments.

Mr, President: The Honourable Member knows that the motion before
the House is that the Bill be taken into consideration and also the motion
that the Bill be referred back to the Belect Committee. If the motion
for reference back to the Select Committee is lost, the House will have
again to discuss the whole question on the consideration stage. Therefore,
what the Chair prqposes to do is to sllow at this stage full discussion
both on the consideration motion and on the motion for recommitting the
Bill to the Select Committee. If the motion for referring the Bill back
is lost, then no further discussion will be permitted and the motion for
consideration will also be put to the vote. This procedure will prevent
repetition of arguments.

Mr. Jamnadas M, Mehta: I am very much obliged to you, Sir. I was
pointing out why this Bill should be referred back to the Belect Com-
mittee. One reason, among others, is that the Government Bill gives a
very precarious protection to the industry during the next four years out
of a period of seven years. The average works cost which they have
agsumed is simply a compromise between the present cost and the cost
as it will be seven years hence, and as we know from the Report of the
Board neither the average assumed output nor the average aspumed
works cost will be realised for the next four years. The present total
output is somewhere near 4 lakhs of tons a year. The present works cost
is Ra. 79 o ton in case of rails while the average assumed output is
500,000 tons & yesar apd the average assumed works cost is Rs. 71 per ton.
‘It is on the assumed averages that the Board calculates its figures of the
outgoings of the industry, namely, depreciation, overhem.:l chargaa and,
8 per cent. ‘interest to those who have invested their capital in the 'mdustry.
snd the figure it arrives at is 1 crore 94 lakhs; but on the basis of the

3
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present output, which is lower than the average assumed and of the
works cost which is higher than the average assumed Tatas will not get a
crore and 94 lakhs as their income in the next four years but they will get
something like & crore and 80 or 40 lskhs only. On the figures I have
Wworked out, Tatas will get 54 lakhs less on account of the fact that their
present works cost is mot Rs. 71 and their present output cannot be
500,000 tons. For that reason Tatas will not get a crore and 94 lakhs
for the next four years, which is, assumed as the minimum necessary in
order to enable the industry to live. Therefore, for four years the industry
will live in a precarious condition when the shareholders will get no
dividends, and the shareholders somehow or other happen to be a most
important element in the question of protection. Unless they get a
fair return on their money no man will come forward to invest his money
for expanding the industry. These shareholders in a scheme of
protection are. like the Pandas-at & Hindu place of pilgrimage; the Pandas
must be paid if the ancestor is to go to heaven. BSimilarly, these share-
holders: must be paid adequately; capital must be remunerated liberally
if the industry is to attract fresh capital, and if India is to be self-con-
tained in the matter of its steel industry. Therefore, I say the second
reesan why the Tariff Board Report cannot be accepted and why the
Bill based on that Report must be recommitted to Select Committee is
that the protection which the Bill gives is very precarious in the first
four years of the 7 years' period.

The third reason, Sir, why the Bill should be referred back to the
Belect Committee is that it imposes an intolerably heavy and yet unneces-
saty burden on the consumer in certnin parts of India without benefiting
Tatas in the least. To my mind, Bir, that is the worst feature ef this,
Bill, and I submit, Sir, that, to that extent, to speak in legal language,
the recommendation of the Tariff Board is ultra vires. The Board were
not called' upon, indeed they had no right to recommend the imposition
of burdens which do not enure to the benefit of the industry; they had
no right to place any burden on the consumer which cannot possibly by
any stretch of imagmation do any good to the industry; and yet in. the
Tarift' Board's Report you find recommended the imposition of a heavy
duty on Continental steel used by the people of Bombay, Madras, the
Central Provinces, the Deccan, Karachi, Burma, Esst Bengal, Assam—
in faet two-thirds of the country. These parts of India use Continental
steel; Tata. steel cannot compete there, and yet under the scheme of the
Tariff Board and under the Bill as it has emerged from the Select Com-
mittee these parts of India will have to pay, according to estimates I
hava framed and which I maintain are fairly accurate, a sum of nearly
40. lakhs of rupees a year on certain articles coming from the Continent
withcut Tatas being better off by a single rupee or a single ton and for
no other purpose than of giving protection to British steel. To my mind
that ig the strongest objection possible, a8 conclusive objection, to the
Tariff Board’s recommendation. They bave made a recommendation
which is. outside their scope, which really they had mo right to male,
which: they were not called upon to make under their terms of reference.
What is the use of taxing steel which goes to Madras when Tata' steel
does not go there? What is the good of 1t? The Tarift Board have taken
oare- 1ot to. explain how the taxing of Continental .steel 'in Méudras or
Burma, can benefit the Tata industry. They cannot prove it; they have:
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not proved it, and yet in the provinces I have mentioned a burden of 40

- lakhs will be placed upon the shoulders of the consumer without any cor-
responding advantage to Tatas. That is my third objection to the Bill as
it emerges from the Select Committee.

And the fourth is, Sir, that because they are penalising Continental steel
m this way and because they sre penalising the consumér in those parts
of India where Indian steel cannot reach, they are by that very fact enabled
to .give a certain, almost generous, measure of protection to British steel,
which is not necessary for the protection of the Indian industry. I will
point out how British steel will benefit at the cost of Continental without
the indigenous industry being a bit better off; from the figures stated by
the Board British rails will get the benefit of 8 7 per cent. reduction in
duty : British galvanized sheets will get a 15 per cent. reduction in duty:

fish-plates will get a 40 per cent. reduction: structural steel will get a
reduction of 86 per cent.: bars will get 85 per cent.: plates will get 83 per
cent., and only black sheets will be taxed 16 per cent. more than now,
but ageinst that the Continental sheets will be charged nearly 100 per cent.
more. All these sacrifices will have to be undergone by the consumer nof
for the benefit of Tatas but for giving preference to imports of British
steel. For these four reasons, Sir, it appears to me that this Bill is not
one which this House should accept in preference to the other scheme
which I ghall proceed to explain to the House. But I am quite sure that
the House has been eonvinced that on account of the speculative character
of the foundations on which this Bill has heen based, on account of the
precarious protection which it gives to the indigenous industry, on account
of the intolerable burden which it unnecessarily places on the consumer,
and oh account of the pattial and generous treatment which it gives to
British steel—I am sure the House is convinced that on account of these
four rensons the Bill is suspicious enough  to render necessary a
reference back to the Belect Committee.

Apart from that, there are other reasons why the, House should agree
to this motien to yefer back the Bill to the 8elect Committee. The ques-
tion of giving bountics to the industry in India without imposing additional
duties on the consumer of foreign steel was not properly considered in the
Beleet Committee. As I told you, Sir, some of us were kept out on account
of the arbitrary manner in which this mecting wes held and
therefore we .could not place our scheme, the combined echeme
of bounties and. duties, before the Select Committee a8 I had
intended to do. And the scheme which I wished to place before
that Committee is briefly this. But perhaps before I deal with it T should
make a few observations on the alternative scheme which has been evolved
by my Honoursble friends Mr. Birla and Mr. Chetty. I have supported
that scheme because in the first instance it eliminates Imperial Preference.
Rut as. T have said, I prefer the combined system of bounties and duties
to that scheme because that scheme in my humble opinion also imposes
an unnccessarily heavy burden on the consumer without benefiting the
Tatas. Therefore, the scheme which remains for the consideration of the
House and which was not considered in the SBelect Committee is the com-
bined schome of bounties and duties. To.my mind it is the cheapest; it is
ag effective ag the Tariff Board's scheme and it is less burdensome than that
scheme. T wish to place it before the House so that they may be induced
to refer this Bill back to the Select Committee. 8ir, T have calculated
that t%e additional duty which the consumer will have to pay under the
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Government Bill without benefiting Tatas is nearly 40 lakhs of rupees.
That additional duty the consumer will not have to pay under the scheme
which I am now explaining and yet Tatas will get equally generous, if it
is generous, protection ag they are to get under the Government Bill and
the Tariff Board's Report. 1 therefore urge, Sir, that the basic duty which
the Government have proposed both on Continental steel and on British
steel should remain, but the additional duty which they have proposed on
Continental steel must go; and the average fair selling price of Tatas being
Rs. 120 per ton, if the additional duties on Continental steel are remitted
and Tatas have to sell their output cheaper, then I suggest that the
difference between the fair selling price and the actusl market price on
these goods must be made good to them by means of bounties as it has
been made good on some other articles in the past. The figures which I
have taken from the Tariff Board’s own Report in table 13 relate to the
following articles; the output of these by Tatas will be of structural sections,
70,000 tons, of bars, 90,000 tons, of plates, 80,000 tons, of sheets, 18,000
tons, every year during the seven years’ period. These are the four articles
on which the Tariff Board propose an additional duty, for no valid reasson
a8 I have said before: of Rs. 11 per ton in the case of bars and structural
sections, Rs. 18 in the case of plates and of Rs. 24 in the case of black
gheets. I say, Bir, these additional duties should not be imposed at all,
because thereby without any benefit to Indian steel the users of these
articles are penalised. The good that the Government intend to do by
the imposition of these duties could be brought about by paying an equiva-
lent amount of bounties on the output of the Tatas—and those bounties
will be, on the figures of the Tariff Board as stated in table 18, on struc-
tural sections, 70,000 tons at Rs. 11 per ‘ton, {.¢., Rs. 7,70,000; on bars,
the output being 90,000 tons, Rs. 9,090,000, on plates, the output being
80,000 tons, at Rs. 18 a ton, Rs. 4,80,000, on black sheets 18,000 tons,
bounty Rs. 24, Rs. 8,12,000. Therefore, 8ir, the total amount of
. bounty which will ke payable under the scheme that I have submitted in
"my minute of dissept would be annually the sum of R8. 25,62,000. Tatas
will thus, under my scheme, be in exactly the same position ag they
would be through the imposition of the additional duties on Continental
steel, which come to nearly Rs. 40 lakhs. You can save the consumer all
these 40 lakhs of rupees by paying Rs. 25 lakhs to Tatas. And therefore
the question arises whether these Rs. 25 lakhs are available, and if they
are available, whether they are available every year during the seven years.
That is the whole question. If T could satisfy the House that these 28
lakhs will he available for payment of bounty every year for the whole
period of seven years without imposing any fresh burdens on the consumers,
then, Sir, T have proved my case. Sir, the responsibility on my shoulders
is to prove that these 25 lakhs are available every vear. Now, B8ir, the
' Tarift Board have, with the weight which attaches to an authority with
no body to be kicked (T.aughtef), and with no séul to be saved, dogmatically
geclare *in paragraph 95 of their Report that the system of bounties is
open to objection on financial grounds. ‘* 'We hesitate to commit ""—with
all solemnity, they sav, forgetting that they have stated in eatlier reports
exactly the contrary—'‘ We hesitate to commit the Government to pay-
ment for such a period.”” Why? Why do vou hesitate? - Why did you
agree earlier? 8o far as the prineiple of bounties is -concerned, it has been
¢harly laid down by the Board themselves and I want only that tie same
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principle should be followed now. Bir, here is the principle: :which_ the
Tariff Board have enuncisted in 1925. They were then discussing the
relative merits of bounties and duties; then relating to bounties, they say
‘on page 10, paragraph 18 (Report of 1925): T '

‘“We have no hesitation in recommending the adoption of the former alternstive,’’

namely, bounties, and not only that, they go further and say:

‘‘From the outset of this inquiry our view has been that the su plementary pro-
tection necessary should be given as far as possible in the form of a bounty, and that
_the customs duties should not be increased imless it nppeared that the payments in

respect of hounties were likely to exceed the additional revenue derived from pro-
tective duties."”’

The Honourable Sir Ohsrles Innes: You note the word ‘‘supple-
tentary *’. '

Mr. Jamnadas M. Mehta: I quite agree, I wholly agree. 1 say that
the principle there cnunciated was that of supplementary protection; it
is this; you impose a certain duty, and if that is not sufficient, you pay
s bounty. That is precisely what I am here contending, so that it remains
for me to show that Rs. 25,52,000 can be obtained from the lower pro-
tective duties which I advocate. Sir, for that purpose the figurcs of imports
I have taken are of the year 1925-26 and theose will be found on pages
158 to 175 of the Tariff Board’s Report, so that the authority for these
figures cannot be questioned—and these figures arc as follows. The total
imports of the articles we are considering were 6,738,000 tons in the yesar
1925-26. I maintain, Sir, that the imports are bound to increase as the
output per year of Tatas is a constant unvarying factor, for a period of
‘seven years; and the requirements of this country to-day are increasing
year after year, as staled by the Tariff Board itself, on account of increase
of population or trade, but I will take it that there will be no expansion
of the requirements for steel in the next seven years, which is really a
very cautious position .

The Honourable 8ir Oharles Innes: Beyond what figure?

Mr. Jamnadas M. Mehta: Beyond 12 lakhg on fhe whole. I am not
taking account of the expansion which may be expected normally. I am
relying on the figures of 1925-26, i.e., 6,78,000 tons, as the normal annual
imports from abroad; on the authority of the Tariff Board themselves the
output of the Tatas during seven years is am average of five lakhs tons a year
and therefore seven lakhs must come from abroad. 8ir, the
basic  duties which the Tarif Board propose on  these
imports will bring the following income on structural seé-
tions, Rs. 14 lakhs, on bars, Ra. 20 1akhs, on plates, Re. 4,54,000, on sheets,
Re. 9.20,000, on galvanized shects, Rs. 16,098,000, on rails, Rs. 85,000,
and the total of these will be Rs. 65,57,000. The minimum receipts
from the foreign imports will be Rs. 65,57,000, and without the addi-
tional duties, the bounty which you will have to pay will be Re. 25,52,000:
therefore there will he a balance of 40 lakhs remaining in the hands of
Government every year without imposing another burden of 40 lakhs of
rupees on the consumer; this will also afford to the industry exactly the
same protection as will be secured under the Government Bill cr the Tarift
Board’s propossls. 8ir, if this is 80, as I maintain from the facts that the
Tarift Board have given, why, for whose bencfit, should we impose an un-
necessary burdep of 40 lakhs on the.consumer down in the Madras Presi-
denoy, ‘all throughout Burma and again in Karachi? For what purpose? Sir,

\
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T do not think the House will be at all convinced that it is necessary to
penalise the comsumer: of foreign steel for the benefit of nobody in particular.
It is dangerous to place in the hands of the Government revenues which
are intended to-be protective, and not intended to be a source of additional
income; and yet Government will get,—if the scheme embodied in the Bill
is accepted—Government will get every year 1 crore, 1 lakh and 42
thousand rupees, additional revenue, which will not go towards benefiting
the industry. The reasons which the Tariff Board have given for the pur-
pase of imposing additiona] duties on foreign steel are, to my mind, entirely
unconvincing; thé Tarifft Board have said that prices of British steel would
be fairly stable, but the prices of foreign steel cammot be predicted with
any success. Bir, I think the Tariff Board simply were wedded to certain
pre-conceived notions and therefore they had to find the reasons to support
those notions; they have said in the earlier part of the Report that British
steel and Continental steel are exactly on’a similar footing so far as their
future prices are concerned; but subsequently they have exaggerated the
uncertainty regarding Continental steel. In paragraph 81 the Tariff Board
themselves admit the two basic facts apply not merely to the Continental
steel but also to British steel, namely, that ‘‘ European steel prices are
now at about the pre-war level while the cost of living is considerably
higher **. Now, if these fundamental facts are applicable not merely to
British steel but also to Continental steel, namely, that the prices are on the
pre-war level and the cost of living has incrensed over the pre-war level
-of the cost of living, then, Sir, you have reached the bedrock prices and you
cannot argue that prices will go down in either case under such a state of
things, namely, the price level has gone to pre-war condition and the cost
of living is higher. If these are facts the manufacturer must be conti-
nuously making a loss and if he is making a loss, he cannot possibly sell
steel cheaper. To my mind, Sir, the considerations which are mentioned
in the Report as likely to lead to lower prices of Continental steel in the
future are wholly unoconvincing. When you remember these two basic
facts, the higher cost of productien and the prices on the pre-war level,
you will agree that it is almost impossible that the fluctuations in Conti-
nental steel prices can be wery much more than the fluctuations that will
take place in any other country including Great Britain. Therefore the
reason for imposing & higher duty on Continental steel is entirely taken
away and becomes absolutely baseless. The second reascm which they
have given for imposing additional dutv on Continental steel is this.
What is the use, thev say, of allowing Continental goods to enter Tndia at
lower dutien? The difference between their prices and the British prices
does not enure to the consumer. T sav, Sir, the Tariff Board’s findings on
this issuc are open to the severest eriticism; thev are not supported hv any
evidenoe: thev can produce no evidence, becnuse thev have taken none.
This finding in thevefore based on no foundation. The Tariff Board never
moved out of Caleutta. They peregrinated between Jamshedpur and
Calcutta and never went to other places where Continental stecl is sold and
thev had no evidence except the information which they received from
Government officials ar porbd officials.

The Honourabls 8ir Gharles Innes: What about Mr. Trivedi’s evidence?

. My Jamnadas M. Mehta: Mr. Trivedi does not bear out the Board's
llegation in the recent statement which he made to the Press, M,
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Trivedi himself in a representation to the Government has stated that the
Tarift Board took no evidence on this matter and therefore their finding is
vitiated, and their own figures, Sir, are against them. The Tariff Board's
figures on pages 158 to 175 show, if the House ond the Homourable
Mewmbers will go into them, that there was a difference between the selling
price of the British article and the selling price of the Continental article,
a difference varying from Ra. 17-4-0 to Rs. 80 a ton; therefore the state-
ment that the benefit of the lower prices of Comtimental steel doss not
enure to the consumer is baseless on their own finding; ond to add to the
confusion of the Tariff Board there are pouring forth protests not from the
dealers of Continental steel, not from gny interested quarter, but from the
people who are using Continental steel. They deny the statement of the
Tariff Board that they are not getting the advantage of cheaper Continental
steel. Firstly, there is the statement made by Mr. Godrej, a gentleman
who is engaged in the manufacture of safes out of Continental steal. This
gentleman is not a dealer in Continental steel. He has therefore no interest
at all. His interests would be against the dealers who are supposed to take
away the profit, and what is it that Mr. Godrej says. He wrote a letter
to the Times of India and has also been good enough o send me a tele-
gram. In the telegram and the letter Mr. Godrej emphatically denies the
allegations of the Tariff Board. He says:

“‘Continental steel sheets have always perfectly satisfied onr requirements.'

1f you look at the statement of the Tariff Board, they say that both as
regurds quantity and strength, you cannot rely on Continents] steal. Hers
is a responsible man who contradicts the statement of the Teriff Boand
categorically. A ton of theory is not quite equal to an ounce of fact. And
here is an ouce of fact against a ton of theory of the Tariff Board—
“Continental steel shests hava always perfactly matisfied all regniremegts of our

industry. Proposed additional duty on non-British sheets would » nendlegs
intolerable burden and would lead to our closing several Lines oursslves. Otber jndps-

"

tries all over the cotmtry will also disappear. Tatas unshle to supply sheajs.

Mr. M. A. Jiunah: Does not Mr. Godrej buy in the bazaar?

Mr. Jamnadas M. Mehta: He buys in the bazsar and he is satisfied
with the quality. Here is the testimony of & man who gives the lie direct
to the finding of the Tariff Board that Continental eheets cannot be relied
upon and that there is no cheapneas in their prices. But the testimony
of Mr. Godrej does not stand alone. There is another telegram again from
the users, as against the dealers of Continental sheets, and they are 15 or
16 firms who are engaged in making trunks, safes gnd tanks out of these
sheets. They say:

“We, the consumers of steel, manufacturing trunks, ssfes, and tanks pretest against
this high duty.”

They say:

_““English material will not permit ms to compets and ruin our lesde owing o high
pﬂm."
They complain that if you impose these hegvy dubies on Centinental -sieel,
the articles which they manyfacture to-day would be meanufestured ower

the Continent and will be imported cheaper into India tham they ean
manufacture, And finally, Sir, there is a very coneluding testimony érom w
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public meeting which was held in the City of Delhi yesterday, where my
onourable friend B8aiyid Murtuza BSshib presided, and there again the
people who collected were consumers as against the dealers of Continental
steel,

They say in the Resolution which they unanimously passed:

- “This meeting of trades people, small industrialists and consumers of steel products
at large, unanimously resolves that the decision of the Belect Committee, on the Bteel
Protection Act approving of the scheme of differential duties on the manufacture of
United Kingdom gteel and from other Continental countries and thus far stimulat-
ing and encouraging imports of steel of British manufacture is disastrous to the
cause of trade, small industry, and poor consumers of India. Inasmuch as these
classes are deprived totally of the benefits of cheap Continental goods, and their soft
quality enjoyed. for o¥er half century, this meeting therefore strongly advocates the
continuance of the present system of uniform duties on sll ateel irrespective of the
country of origin, the loss, to the Indian steel being made good by the payment of
bounties from the receipts of protective duties.’

~ This is the testimony coming from Delhi, at s meeting not of dealers
but of trades people, industrialists and consumers,

Mr. Godrej in his letter to the Times of India, says that thousands of
labourers will be thrown out of employment. I will read the relevant
pnrtions of Mr. Godrej's letter dated 10th February, 1927:

“We are large users of stlel sheets, and so we are very keen on understanding
intelligently the arguments advanced by those who suggest that the steel sheets pro-
duced by the Tatas should be protected by a bounty, and those who say that protec-
tion shiould be given by taxing Continental sheets more heavily than British sheets.
As large users of steel sheets, we should natorally be against any tax on imports
coming either from Britain or from the Continent as it would mean a heavy tax on

«our productions and a great help to our European and American competitors who
have already flooded the Indian markets. There are hundreds of small factories all
over the country ‘making cheap safes and steel boxes (this is an important part of
My, Godrej's statement), there are hundreds of small factories all over the country
meking cheap safes and steel bo , and they will suffer heavily if Continental sheets
are subjected to the proposed tax#s. Taxation of steel sheets will, moreover, result
in the disappearance of many #mall workshops all over the country, throwing large
numbers of workmen out of employment, and that. at a tithe when complaints of
unemployment are so very general everywhere. That some kind of protection should
be given to the only steel industry of the country no sane man will deny, but if
that is the only interest that is to be considered (here comes the real and only point),
if that iy the only interest that is to be considered, protection should be given by
bounty and not by taxing impoarte, as the latter course is sure to result ultimately 1n
thousands. of workmen being made miserable.”

This is the verdict of a gentleman who is not a dealer in steel but who
is one of the largest users of steel sheets, and whose statement, therefore,

that Continental sheet steel is reliable and cheaper ought to be relied on.

'I will in this connection recall the recommendation of the Fiscal Com-
missivn on which we have based all these protective duties insugurated in
1024, The Fiscal Commission have expressed the opinion that protection
by means of bounty is very legitimate; that being so, and, as I hope T
have proved to the satisfaction of the House that the combined system

" of tariff duties supplemented by bounties out of receipts from protective
dfities, not revenue duties, is economically sound, the House will pass my
-amendment. I think that it at once limits the burden on the consumer,
and sssures sufficient protection to the industry. It does not place an
unduly large sum in the hands of the Government after the payment of
bounties. For these reasons I hope that the House will agres to refer
the Bill to Belect Committee where this question ¢an be finally ‘threshed
out. o
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Mr. R. K. Shanmukham Chetty (Salem and Coimbatore cum North
Arcot: Non-Muhammudan Rural): Sir, at the outset I would like to joir
with my friend Mr. Jamnadas Mehta in protesting against the way in
which the Select Committee on the Steel Protection Bill and the Railway
Yinance Committee were held at the same time. My Honourable friend
Sir Charles Innes is the Member in charge of both these things, und I
believé he could have adjusted the meetings of these Committees to suit
our convenience but as the result of the simultaneous meetings of these
two Committees, some of us were not in a position to attend the meeting
of the Select Committee,

Sir, coming to tha work of the Select Committee itself, I would like
to pay my personal tribute to my Honoursble friend, the ‘Commerce
Member, for the very valuable help that he gave us in giving us all the
facts and figures that are necessary to discuss the question from all its
various standpoints; and in particular I and the other members who have
signed the minority report must pay our special thanks to Sir George
Rainy and Mr. Wright for the very valuable assistance they rendered
to enable us to make the actual draft of the Bill embodying our schome.

8ir, early in 1924 this Assembly took a momentous step in giving effect
to the policy of giving discriminating protection to the industries of India,
and it is & very significant fact that the first industry that was chosen
for the application of the policy was an indugtry of such great national
importance as the steel industry. Sir, it is recognised on all hands that
the steel industry is a basic national industry. It is the basis of the im-
plements of peace and the sinews of war, and it is a matder indeed for con-
gratulation that this Assembly has chosen this particular industry for the
application of this policy of discriminating protection. Even a wealthy
country like America has sought to protect its steel industry by raising
a tariff wall which is higher than in most Furopean countries, and in the
papers 4o hand only this morning I find that steps are being taken in
South Africa to develop the.steel industry im that country. The Assembly
in South Africa has passed the first reading of the Bill introduced by the
Minister of Defence to promote the development of iron and allied in-
dustries in the Union of South Africa, and the Bill provides that the iren
and steel requirements of the Union of South African railways shall be
bought from the Corporation itself at a price not over 10 per cent. above
the cost of imported steel. During the last three years, in addition te the
very heavy protective duties that we have imposed on imported steel,
we have pgiven to the steel industry in India bounties to the
ext_ent of over 200 Ilnkhs of rupees; and since we intend
toking & step further in this direction it is but natural that we must
have a stock-taking of the results of the policy that we have been pur-
suing for the last three years. It is but proper, Sir, that this House must
examine whether the policy of the protection of steel industry which it
inaugurated in 1924 has been justified from the results achieved so far.
From a study of these resulta T find that it is a matter on which the Gpvern-
ment and this House might congratulate themselves. As_a result of our
volicy of protection the output of steel in India is now as follows. In 1928
it was ahout 168,000 tons, in 1924, 380,000 tons, and in 1988 it i expeeted to
be ‘about 600,000 tons. If we take the average cost of manufacture, we
find that while in 1928 it was Rs. 126 per ton, in 1926 it iz Rs. 98 per $on,
and in 1988 it is expected to be about Rs. 78 per ton. Even a more satis-,
1P factory feature of the sitvation to my mind seems to be the
o * allowance that we are now required to make for overhead
charges and depreciation. While in 1923-24 the Tariff Board found that
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Rs. 57 per ton were required to make an allowance for overhead charges,
the figure that is allowed in the present report is only Rs. 89 per ton.
These I submit, Sir, are very satisfactory results indeed, and as I said,
this is a matter on which the House and the Government can congratu-
late themselves. If the results of our policy that we inRugurated in 1924
are to be judged by the position of the steel industry in India at the present
moment and the prospects of its future, then I might say that we have
been justified in pursuing that policy. The Act that we passed in 1924
was moroe or less an experimental measure. The results have shown that
our policy has been justified and the time has therefors come when we
ought to have a more comprehensive and a more definite policy of protec-
tion. I understand.that the measure that is now before us is intended to
inaugurate this comprehensive and definite policy.

The step that we at present propose to take muset, in my opinion,
sabisfy certain tests. It must, in the first instance, guarantee to the steel
industry that a certain minimum protection, at any ratc, will be given
for a certain definite period. The protection that we give must be ade-
quate and it should not be excessive. The protection that we give should
not unduly penalise the consumer in India. It must attract fresh capital
into the industry; and above all, as a result of the measurs that wc awe
now deliberatelv undertaking, there must he a rsasonable certainty that,
at the epd of a certain period, the steel industry in India can stand on ite
aowa legs. Ip order to give effect to this policy, the Tariff Board suggested
six alternative methods. They summarily dismissed four of those methods
and went intd s detniled examination of the pemaining twe. Of the
remaining two methods one has been adopted by Government and is now
embodied in the majority repart of the Select Committee, and the other
in & modified form is recommended by the signatories of the minority
-report. In the very able speech that my Honourable friend Mr, Jamnadas
Mghta has just now made he has suggested to us the possibility:of adopt-
ing & method of combined :protection and bounties. 8¢ far as adequate
and effective protection for the stee! industry in India is concermed, I am
convinced that all there methods do achieve that end. The fundamental
difference in these methods comes about in the way in which the incidence
of the burden, if T might say so, is sought to be distributed either on the
consumer or on the tax-payer.

T will first examine very briefly the Government Bili as it has emerged
from the Belect Committee, Tn that RRill differential duties are sought to
be imposed. When the Honourable Member for Commerce introdused
the Bill the other day, emphatic protests were made from variqus guar-
ters in this Housc about the pringiple of Imperial Prefercnce which is
sought to be introduced in this Bill. 8ir, the Tariff Board, if I might say
g0, went out of their way to say thal the scheme that thev suggested was
not Imperial Preference. If it was not Tmperial Preference, there was no
need {or them to make the suggestion and try to refute the asgument. Rir,

I would just like to say & word about Imperial Preference. In so far as
the poliey of Imperinl Preference is based merely on Empive sentiment,
1 think it Has been abandoned by every Dominion in the British Empire.
T observed an indication of this tendengy in the spemsehes that T listened
to in one of the conferences in Australia. The conference wns on the sub-
ject of Empire trade and marketing, and spenker after speaker, repre-
senting the A,uatralrar] Parlinment, came forward and said that the funda-
menta) object of their fiscal and economic policy would be the interests
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of Australia first and the interests-of the Empire next- That means that
mere Empire sentiment is not going to play anmy part in determining the
fiscal policy of Australia. Although we arc not asked to subscribe to a
policy of Imperial Prefercnce based simply on Empire sentiment, T sub-
mit, that the Bill now before us seeks to give preference to the United
Kingdom at any rate. Imperial Preference can be given in two ways. In
the first place you might so arrange your tariffs as to give to the British
manufacturer an adventage over the Continental manufadturer in the
Indian market. From this point of view there is no Imperial Preference
in the Government Bill. But there is another way of giving Imperial
Proference also. The Continental manufacturer, as a result of his low cost
of production, has an advantage over the British manufacturer in the
Indian market. You neutralise this advantage of your rival, by imposing
8 heavier duty upon his products. I submit that this discrimination is
nothing but preference shown to the British producer. This is the sort
of preference contained in the Bill before us. 8ir, I will illustrate my
point with certain figures. The price of British steel imported into India
without duty is Rs. 104 per ton—I am taking structural sections ss an
example. The price of Continental non-standard steel is Rs. 88. The
Tariff Board has admitted that steel conforming to British standard speoi-
fications can bo obtained on the Continent by paying an extra 10 shillings
or Rs. 7. You can therefore get steel conforming to British standard
requirements from the Continent at a price of Rs. 93. Therefore when
the British manufacturer and the Continental manufacturer of standard
ateel come to compete in the Indian market, the British manufacturer
finds that his cost of production is Rs. 104, while the cost of prdluction
of the Continental manufacturer is Rs. 93. What the Bill seeks to do is
to put Rs. 11 extra duty upon the Continental manufactures and thereby
neutralise the advantage that they have over their British rivels, in the
Indian market.

The Honourable 8ir Oharles Innes: What about your own industry?
Mr. R. K. Shanmukham Ohetty: Our own industry is there.

The Honourable Sir Oharles Innes: Does it not require protection?

Mr. B, X. Shanmukham Ohetty: It does roquire protection, and if my
Honourable friend will just wait, I will show how the scheme we have
suggested will protect our industry without giving preference to any one.
I am glad my Honourable friend irterrupted me because at this stage I
may as well bring out the real differenco between our scheme and the
Government scheme, :

Bir, in our scheme we hdve kept before us only one view and that is
to protect the Indian steel industry against all foreign competitors; but in
the Government scheme they have not merely attempted to protect the
Indian steel industry against its foreign competitors but they have attempt-
ed to protent the British manufacturers against the Continental manu-
facturers. That in short s the difference between the Government
scheme and the scheme we put forward. In so far as our object is to -
give adequate and effective protection to the Indinn steel industry there is
pot sny “difference of opinion in any quarter of this House: but in trying
to gime protection to the Indian steel industry are we also bound to give
protection to the British manufacturer against his Continental rival? 1
submit, Bir, that this House cannot be called upon to undertake that tasks
If the Beitish manufacturer is unable to compete with his Continental
rival -in the Indian market, it is for the British Government to give him
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either a bounty or some other help to enable him fo compete on equal
terms. I submit it is not the function of the Government of India or of
this House to bea so very solicitous about the interests of the British manu-
facturer. When once it is conceded ‘that steel articles conforming to
British standard specifications are available on the Continent, then the
argument that the Government Bill secks to impose a different duty based
on difference of quality is absolutely valueless. The net result of the
Governmen$ scheme comes to this: You base your differentiation merely
on the origin of the country of the commodity that is imported. — And
that, I submit, is a vicious principle which this House will under no
circumstances subseribe to. :

My Honourable friend the Commerce Member has been very emphatic
in his denial that the scheme sceks to impose Imperial Preference. Bir,
if this scheme is not really based on Imperial Preference, may I ask what
is :gg significance of this proviso which we find in the Bill. The proviso
is this:

“Provided that the duty leviable on any such article—(that ¢s, articles of non-

British manufacture)—shall in no case be less than the duty leviable on a like article
of British manufacture.’ :
" In other words the proviso says that under no circumstances can the duty
imposed on British steel be greater than the duty imposed upon Continen-
tal steel. B8ir, my Honourable friend the Commerce Member will explain
the proviso by saying that it is meant to assure the steel industry in India
8 certain basic and minimum duty for the 7 years. Bir, there is no doubt
that the cost of production of Continental steel is very much lower than
the cost of production of British steel; but suppose, for argument’'s sake,
that during the course of these 7 years the position becomes reversed, that
the cost of production of Continental steel is higher than the cost of pro-
duction of British steel, as a result of which we may have to impose a
Rs. 19 duty on Continental steel and a Rs. 80 duty on British steel.
Would you be entitled 4o do this under this Bill? No. It has been specifi-
cally and deliberately excluded by this proviso; and this proviso I submit
is Imperial Preference in disguise. There is, therefore, no use in my
Honoursble friend trying to convince this House that Imperial Preference
is not sought to be introduced in this Bill.

Sir, in the minority report we have shown certain other grounds why
we cannot accept the scheme as put forward by Government. It is mnot
therefore necessary for me to go into those details. My Honourable friend
Mr. Jamnadas Mehta has suggested that we might have a combination of
protective duties and bounties. It is a pity'in my opinion that the Tariff
%mrd did not think it worth while to examine this aspect of the question.
They have summarily disposed of the case by saying that on financial
grounds the schome 1s not practicable. But, if the figures given by my
Honourable friend Mr. Jamnadas Mehta have any. value, then I am sure
this House will at least think it worth while to consider whether a scheme
of combination of duties and bounties will not perhaps be a better scheme.
At present I am not prepared to give any opinion on that point; but after
having heard my Honourable friend Mr. Jamnadas Mehta I am convinced
that it is & matter which is worth investigation; and therefore I have no
hesitation in supporting the motion of my friend for recommitte] to the
‘Select Committee- _

' Bir, since you have ruled that we might have a comprehensive discus-
gion at this stage, I would just like to say a word about the scheme
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that we have suggested in the minority report. One of the alternatives
considered by the ¥Tariffi Board was the weighted avernge duty. The
weighted average duty is arrived at by taking the average import end its
relation to tho production of Tata's. Take for example steel structural
sections. The import price of British steel structural sections is Rs. 104
and that of Continental steel is Rs. 86. You therefore want a duty of
Rs. 16 against British steel and of Rs. 34 aguinst Continental steel and it
is further seen .that Tata's steel will compete in equal proportions with
British and Continental steel. Therefore, take the average of Rs. 16
and Rs. 84 which comes to Rs. 25, and instead of imposing a higher duty
upon Continental steel you impose a uniform duty at the rate of Rs. 25
a ton on all steel that comes from qutside. 'That, in short, is the weighted
average system which was considered by the Tariff Board. But this system
is open to very serious objections. During the course of the 7 years the
price of Continental and British steel might vary and it might be neces-
sary either to reduce or to increase the duty. Would it be advisable to
entrust the Executive with this wide power of increasing or decreasing
this duty? In any case you will not be guarantecing to the steel industry
in India that minimum fixed protection which we want to ensure for a
certain number of years. It is to obviate this difficulty that we in the
minority report have suggested a scheme which combines & basic fixed
duty with a weighted average duty. According to the calculations of the
Tariff Board the weighted average duty to be imposed upon all steel
structural sections that come into India will be Rs. 25. What we suggest
is to split up the Rs. 25 into two—Rs. 19 as a basic duty which will not
be altered under any circumstances and impose the Rs. 6 as an addi-
tional duty, giving to the Governor General in Council the power to in-
creasc or decrease only the additional duty if they find that as a result of
the future course of Continental and British prices the protection that
we have afforded becomes either excessive or inadequate. Sir, I submit
that the power we now seek to give to the Governor General is not mare
comprehensive than the power which is actually given by the Govern-
ment itself. Even® in the Government Bill we have given to the Gov-
ernor General in Council the power to increase or decrease the additionsl
duty imposed upon Continental steel, and we have also given to them
the power to increase the duty upon i!ritish steel if circumstances so war-
rant, I submit therefore that this power that we seek to place in the
hands of the Governor General in Council is not more comprehensive
than the power which is placed in them by the Government Bill itself.

. But it is urged against our scheme that we unduly raise the price of
British standard steel and therefore penalise the consumer of this class
Df Stle(ﬂ. -

Mr. M. A. Jinnah: Plus the Continental, because the Continental steel
will go up also. .

Mr, R. K. Shanmukham Ohetty: I will come to that argument later on,
because on the face of it, under our scheme the price of Continental steel
is lower than under the Government scheme. Under the Government
scheme the price of Continental steel for structural sections would be Rs. 116
per ton while under our scheme it will be Rs. 111 per ton. But if you
take the price of British standard steel, according to the Government
socheme it will be Rs. 128 per ton and according to our scheme it will be
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Rs. 129 per ton, and we are told that for works which require extraordinary
strength like railway bridges and public works it will be dangerous to use
Continental steel and that we must have British standard steel. 8ir, may
I usk as a matter of information how many bridges in Belgium have broken
down—bridges which have been built with Belgian steel, and how many
lives have been endangered in France as a result of using French steel
for their bridges? The steel that is good enough for the life of Frenchmen
and Belgians, I submit, is quite good enough to safeguard the lives of
Indisns. 8ir, the greatest consumer of steel of British standard specifica-
tion is the Government itself either in its capacity as builder of public
works or in its capacity as the railway administration. As I pointed out
before, the Tariff Board have come to the deliberate conclusion on the
evidence that was placed before them that standard steel conforming to
British specifications is available on the Continent also. That being the
case, if the Government are anxious to have steel conforming to British
standard specifications what they will have to do is to employ their metal-
lurgical expert on the Continent and purchase standard steel on the Con-
tinent and not in Britain. That, I submit, is the answer to the argument
that we unduly penalise the consumer of British standard steel by this
duty that we propose.

Sir, I now come to the burden that we impose upon the consumer of
Continental steel and my Honourable friend, Mr. Jinnah, interjected that
we would be penalising the consumer of Continental non-standard steel
also. ‘On the face of it I submit that in our scheme the price of Con-
tinental non-standard steél is lower than the price of non-standard steel
under the Government scheme. But I know what my Honourable friend
is thinking about. The margin between the prices of Continental and
British standard stecl is higher under our scheme than under the Govern-
ment scheme. But, Sir, ..

Mr. M. A. Jinnah: There is no ‘but’.

Mr. B, E. Shanmukham Ohetty: Bir, the price of Continental non-
standard steel under our scheme is Rs. 111 and it iz angued that since
the price of British standard steel is Rs. 120 under our scheme the retail
dealer of Continental steel will take advantage of the higher price of the
British standard steel and put up the price of the Continental steel itself
and thereby you will be penalising the consumer of Continental non-stand-
ard steel. But T submit that we can rest content by leaving the price
to adjust itself by the competition which must certainly exist amongst
tho retail dealers. Surely it is not contended that in Bombay and in
Madras and in Rangoon Continental steel is in the hands of one merchant
or combination of merchants. We in this country have no combination
either” of industrialists or of dealers and the competition amongst the
denlers must certainly operate.in keeping the price of Continsntal non-.
standard steel to the lowest possible limit. I submit that we do not
penalise the consumer of non-standard steel: on the other hand, we give
a distinet sdva.nt.a.i:a to the comsumer of non-standasd sieel by lowering its
price under our scheme and those who consume mon-stendsrd Consinental
‘stecl are certainly greater in number than the usess of Bunilish, standard
steel. The imcreass in the price of British stemdasd steel, I submit, ir
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counterbalanced by the cheaper price of Continental steel under our
scheme,

It must he canaeded that every one of these schemes has some flaw or
other—I am prepared to concede thut. 1 am prepared to concede that
in. the scheme that we propose there is a flaw in that we are increasing
the price of British standard steel. In the scheme that is suggested. by
my Honourable friend, Mr. Mchta, there is the doubtful quality of
bounties, and in the scheme that is proposed by Government
therg is DBritish preference. (Mr. M, A. Jinnah: “There is no
British. preference as much,””) (Some Honourable Members: ‘‘There is.”’)
1f my Honourable friend has not been convinced by all the arguments that
I have adduced. so €ar it ia no use my proceeding further on that subject.
It must be conceded that every one of the schemes that we have proposed
hes some flaw or other and what this House will have to decide is whichl
i the schema that is most acceptable under the circumstances. Personally,
in so far as I have considercd the matter, and in so far as I have studied
it carefully in the Select Committee, I am convinced that the scheme which
wao ‘have embodied In the minority report is the best. But having heard
the arguments of my Honourable friend, Mr. Mehta, I am slso convinced
that he has made out o splendid case for the reconsideration of the whole
cage. And, S8ir, whatever scheme we might ultimately adopt we feel
copfident that the steel industry in India has a great future and we trust
that taling the fullest advantage of the protection that we offer, the
industry will in the fulness of time hecome a national asset ta our country.

The Asssmbly then adjourned for Lumch till Half Past Two of the
Oleck. .

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mt. President in the Chair.’

My, Prasidant: The House will now resnme the discussion of the
ﬁm of Sir Charles Innes and the amendment of Mr. Jamnadas M.

¢ Pendit-Eivday Wath Wunsru (Agra Divigion: Non-Muhammadan Rural):
There are three schemes before us which propose to give effect to the
prineiple of protection on which we aro all agreed. There is the schéme
of diferentia) dubles which is embodied in the Bill that is before us. There
is another scheme which advocates the levying of weighted average rates
and thewe is the third scheme which proposes that there should be a
uniform duty om both British and Centinental steel at the lower rate, but
that, in additiom to that, thare should be a system of granting bounties.
Now, we know the opinion of Government in regard to the first two
schemes. The scheme of the Bill is the one they have adopted. In regard
fo the average weighted system, the Honourable Member in charge of
the Bill teld m something in introdueing the Bill the other day #nd the
Selecot Oommittee also deals with that point. Now whether the arguments
wvidduced by the Beleot Cemmittee and by the Honourable Member are
found comvineing by the House or not, that aspect of the matter has
eewtainly been deald with to an appreciable extent. But there remaims
& thivd ssheme with which so far Gevernment do not seem $0 me to
have deals adequately. The Honoursble Member in charge of the BHN]
in bis imtroduckory speech the other day rejected the system of bounties
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on the ground that it would be expensive and he quoted the opinion of
the Tanff Board that the financial objection was. decisive. We would
naturally have liked the Honourable Member to treat the subject a little
more fully Yhan he has done. We should like a little more light thrown
on it and it is a pity that even the Tariff Board, whose opinion he has
quoted, have not dealt with thig subject with that fulness and lucidity
which characterise the report as a whole. We should like to know what
the total quantity of steel is on which bounties would have to be granted,
the rate at which they would have to be granted and the average cost of
granting them over seven years. Unless we have this material before us
it is impossible for us to come to a decision so far as the system of bountiea
in concerned. I should have thought that Government would place us
earlier in a position to form an opinion on this subject, and I think we
have o right to conplain that we have not been provided with fuller facts
to enable us to appreciate the merits and the demerits of this particular
Bystem.

The House will understand that nobody here has got any special pre-
ference for Continental steel or any particular animus ageinst British
steel. (The Honourable Sir Charles Innes: ‘‘Hear, hear.”’) For my
part I am prepared Yo emphasise that. If we have at times appeared to
speak in favour of Continental steel, it is because it enters into petty trades
and industries which I am sure the Honourable Member in charge of the
Bill would like to see developed as far as possible. Now, here I will guard
against a . misunderstanding. I am not suggesting that the new duties
oroposed to be levied on various kinds of material manufactured from
Continental steel would in every case be higher than the duties they have
to bear now. I am free to recognise that in the case of structural sections
the duty will remain as it is and that in the case of plates, it will go down,
But in the case of bars and black sheets the duty on Continental steel
will be increased and it may hit the indigenous trader and worker hard.
Apart from the increase of duties, I plead, Sir, that being in better eir-
cumstances than we were three years ago we might, instead of trying to
loave the indigenous worker in the condition in which he found himgelf
two or three years ago, try to make things easier for him. As I said a
little while ago, it is true that the duty on structural sections will remain
unaltered and that the duty on plates will go down. But it is a matter
for consideration whether the duty on Continental steel, because of the
fact that it is used largely in petty trades and industries, should not be
reduced further.

The Homourable Sir Oharles Innes: May I make an interruption on a
point of fact? Under this scheme the duty on Continental bars will
déwn from Rs. 40 to Re. 87. The duty on structural seetions will remain
the same and the duty on plates will go up.

Pandit Hirday Nath Kungru: Yes, it is the duty on bars that will go
down and the duty on plates that will go up. I made the mistake quite
unwittingly. I have got the necessary table given on page 61 of the
report of the Tariff Board before me. To thet extent. what I said wilb
need modification, But the Honourable Member knows that both plates
and black sheets also enter into indigenous industries, particularly black
gheets, and he might consider whether it would not be desirable and practic-
able to diminish the duties on these materials. If a system of bounties
is' practicable on financial grounds then the consideration that #% would
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benefit the men engaged in small trades and industries adds greatly to
the force of the arguments in its favour.

I should like before I sit down just to say a word about a principle
that has been discussed pretty fully in this House, I mean the principle
of Imperial Preference. 1 did not wish to allude to it after the discussion
that took place on the subject the day the Bill was introduced; but in
view of the remarks that the Honourable Member in charge of the Bill
made in winding up the debate I am tempted to quote a remark from the
Report of the Indian Tarif Board issued in 1924, The Board of 1924
discussed the question of levying different duties on British and Continental
rteel, and after looking at the matter from various points of view, I may
say from all those points of view from which it has been regarded by the
new Board, they expressed themselves as follows:

“Except on the basis of Imperial Preference no scheme by which the duties on
British steel would be differentiated from those on Continental stes! can be worked
out, and it does not appear to us expedient that the tariff on steel should be modified
on that basis until the general question has been decided."

1 am sure that after listening to the views of the old Tariff Board the
Honourable Member in charge of the Bill would like to modify his own
views and statements. But in any case, when doubts are expressed about
the present policy being a genuinely economic one—I mean the policy
umbodied in the Bill before the House—Government, I hope, will bear
in mind that the views that are now being expressed on this side find
expression in the Report of the Tariff Board of 1924.

Mr. Arthur Moore (Bengal: European): Bir, I wish to appeal to Govern-
ment to agree to a recommittal of this Bill to Committee. Like, I think,
the vast majority of the Members on all sides of this House, I am in favour
of Government support for the steel industry, though perhaps my reasons
ure not those of the majority. I was very glad indeed to hear Mr. Chetty
read out an extract from South Africa which showed that in South Africa
the question of steel protection was in the hands of the Minister of Defence,
and my reasons for* being in favour of our keeping the steel industry alive
are eniirely military, Like Mr. Chetty I was recently in Australia and
there at Newcastle, in New South Wales, I saw a very interesting thing.
I saw'them trying to do exactly what we are here Yrying to do, that is to
say to produce under great difficulties steel which could be produced better
and more cheaply at Ef:)rne; and I came to the conclusion that both they
and we are entirely right and that in our isolated position in the East we
cannot afford to be without a stee] industry. We cannot possibly improvise
it after war breaks out, and we have got to remember that in the last war,
when the submarines were in the Mediterranean and when there was no
free movement except east of Suez, it was Tata's who supplied the rails
for Mesopotamia, Palestine and East Africa. B8ir, a country which in
time of war is dependent upon overseas munitions and overseas rails is
just as vulnerable as a country which is dependent upon overseas supplies
of food Therefore, Bir, I regard Tata's as an insurance, and however
heavy the price may be it would be folly not fo pay it. But, Sir, let us
at least know what we are paying. Perlonally I would have preferred
that originally the Government should have supported Tata’s by quite
another method, by creating debentures which they should hold. I regard
the proper parallel as the relationship between the Admiralty and the
Anglo-Persian Oil Co., and I think that the connection with our milim-{
security is so close that & similar model should have been followed. .
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think the tax-payer should help in time of need, but he is entitled to get
something back when good times come. But since that is not to be,

. then I would very much prefer that the Government continued the system,

-

which they have been following now since 1925, of bounties. Examination,
of that system comes second amongst the four which the Board rejected
with practically no consideration at all, and I should very much lLke to
geg & more thorough examination of it than was given in that report. It
is perfectly true that we have already paid out 209 lakhs on raila and
fishplates, but who:is to tell us the uncounted crores that .we shall pay
out through the. consumer at large in the couniry when the whole burden
is thrown upon the consumer. If protection in this country is to remain
discriminating then I think it is most important that we should at all
stages realize what we are paying. The consumer, Sir, is a much more

.patient .ass Yhan the . tax-payer, and- therefore I would like to see this

registered through the tax-payer.. But if bounties are to be rejected, then

* T'would ask as a third course, why should not the Government revert tc

the 1924 system of weighted average prices? It seems to me a little odd

..that the Tariff Board every time it reports produces & new system. First

...of all we .were given weighted averages, then we were: giver bounties, and

. ROwW we -arq given something entirely new, differential duties; and each

‘time we are led to suppose that the original arguments produced by the
.Board on the previous occasion were not nearly so good as they seemed.
Well now this must make us I think approach their new set of arguments
with considerable care. The first argument, as I understand it, that or
this occasion they produce for their new programme is an eptirely negative

‘cne. We are told to vote for this for the amazing reason that this is not

a mesasure of Imperial Preference. Well, Sir, I confess that if an Indian
Tariff Board presided over by an Indian President with an Indian majority

-had frankly come out with a scheme for Imperial Preference I should® be

inelined to throw up my hat, if I had one on, and cheer. But we are

.debarred from doing that; we are told that this is not Imperial Preference;

wa are told that we must put that right out of oyr minds and consider
‘t as & question of celd economics. - Well, I accept that indieation, and

" ¥ will -endeavour to speak only in the language of standard steel and non-
- sbandard- or soft steel. The positive arguments of the Board for.this dis-

crimination between standard and non-standard steel are two. The first
-argument is that the cost of the construction of certain publip works which
-are aotuslly undertaken or imminent would be very greatly inecreased, and
among those works I notice the Howrah Bridge. Well, Sir, it is a charm-
ing tribute to the innocence of the framers of the report that while, in
#rranging o programme for the next seven years and discussing prices,
they have decided to ignore totally the stabilization of the Belgian franc
and the German mark, and they have decided to treat the stabilization
-ofi-the French franc as by no means imminent, yet, Sir, they regard the
aonstruction of the Howrah Bridge as imminent,. { ghould have liked to sece

~.in the report, Sir, an estimate of how much water is likely to flow under

the old bridge before we get the new one. But, Sir, in any case all this

.-argument about increased cost of construction was- threshed out by the
. 4ree-traders in 1024, and the Government then brushed the whole. argu-

.ment agide. Tt was admitted that the cost of construction will increase,
:and it must: be ‘admitted now once more that under a system of protec-

.-bion: you inorease the cost not only of construction but of steel of every

kind . to ever user of it. Therefore I cannot . understand why
this- should be brought forward now, why there should be this
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great weakness for lowering the duty on standard steel in compa-

rison with soft steel. So we get on tp the second positive argument, which

a8 far a8 I am aware is the last one, that if you encourage, or if you do

not discourage, the use of non-standard steel, you are endangering public

safety. Wea have whaf is called the ‘‘margin of safety’’ argument: Now;:
Sir, what has the Tariff Board to do with public safety? Why should they

consider that argument at all? Surely that is an argument for engineers,

that is an -argument for Government Inspectors. I have never before -
heard that it is the business of the Tariff Board to force upon the ecusto-

meor one kind of article rather than another. In Great Britain there is

& high standard of public safety, but I venture to think it has never yet

oceurred to anyone in Great Britain to sugpest that the importation of

soft steel should be prohibited because somebody might go and use it in

a public building. They have other means of preventing the using of it,

and I think if the House were to commit itself to this principle, the Tariff

Board might then go very far in this question of demanding public safety.

I think we ought instantaneously to dispose once for all of that argument.

If we' admit it, the next thing that will happen is that the Tariff Board

will be ‘reporting that the duty on -alecohol must he doubled because the

use of it endangers the public safety. (Lsughter.) My contention is that

the Tariff Board ‘is not the proper authority to report on such an issue;

and if we'ence admit it, goodbye to all hope of scientific tariffs. Having

used these two go-called economic arguments, the Tariff Board then
turn ‘aside 'to the argument that if they doimpose this duty, they will be

penalizing the users of soft steel. There are of course a great many other

things to consider ¢han the building of bridges, and there is a tremendous .
demand .in this country for soft steel. How do they deal with that argu-

ment? They deal with it in this way. They say, in effect, that .the

consumer does not actually get the benefit of the lower price because at the -
ports, where Jamshedpur: owing to distance cannot compete, what hap-

pens is that the price of roft stesl is raised, so that it will just under

cub. the standard steel. Therefore in any case the consumer suffers, and

they propose to redresg that by their now proposal. Now, Sir, what does that

mean? It means thid that in Bombay, Madras and Burma, where Jam-

shedpur makes no attempt.to sell its own non-standard steel, a differential

duty’ between the two classes of imported steel is to be set up. You are

reduced to the same position as if India were a free trade country, as if

we had no stcel industry at all, and the customs authorities suddenly *
decided’ to raise the revenue dutyv against one class of importers as against -
another. That is preference, bul it is not protection.

T have tried to argue this question, Sir, on its economic merits but we
cannot- disguise from ourselves that while one side of the House says that
there is no preference, the other side of the House inevitably regards it as
a disguised preference. Now, Sir, T look forward with confidence to the
time when we ahall have settled our constitutional differences and ‘when
India will recognize that it ia to her advantage to realize that she is part
of one organic whole, the British Empire. But we cannot surreptitiously
anticipate events. (Hear, hear.) There is a much larger question looming
un before:nms.. The question of the steel tariff has in all its essentials been
decided, but there remains before us the far greater Imperial question of
cotton. Biry~ I was reading a chapter by Mr. Winston Churchill
vesterday: on the firkt use ‘of fanks, and he says that ‘the Rritish Armmy,
the British' HighCommand, made a great mistake by the prematute dis- »
closure of ‘thetank at the' tail end of the Bomne battle, for the sake of &
very minor edvantage whereby they deprived themselves of the possibility
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of & great viatory in 1917. I would ask the Government not to use its
tanks too soon (Hear, hear), because I am firmly convinced that India
and Great Britain, more especially Lancashire, can one day come to an
agreement, entirely to their mutual advantage agaimst the unfair com-
petition of foreign nations, by which they shall arrange to specialise thair
separate production in the cotton industry and to divide the trade between
them. Let us not, Sir, for the sake of this puny and equivocal proposal,
interfere with that prospect. I would ask the Government 4o be mindful

of the future and to think of the issue before us to-day in that

8 ML llght

Mr. Ghanghyam Das Birla (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): 8ir, to deliver speeches is not a very pleasant func-
tion. At least I feel, Sir, that after the eloquent speeches delivered by
my Honourable friends Mr. Chetty and Mr. Moore it is hardly necessary
for me to say anything more on this point. But, Bir, there are certain
points which require further elucidation and therefore I rise to support
the amendment of my Honourable friend Mr. Jamnadas Mehta that this
matter be referred back to the Belect Committee. Bir, when this Bill
was last discussed in thie House I could see that certain Members enter-
tained misgivings about the Bill that it involved a policy of Imperial Pre-
ference. At that time, Bir, I deliberately avoided taking part in the debate,
because I wanted to wait and learn more in the Select Committee; but after
hearing all the arguments in favour of the differential duty, I have come
to the conclusion that this Bill as proposed by the Government does in-
volve the policy of Imperial Preference and that at the same time on econo-
mie grounds as well it is very unsatisfactory. I must congratulate my
Honourable friend Sir Charles Innes on his being able to ecapture the Leader
of the Independent Party. I only hope, Sir, that he has been able to get
only the Leader and not his followers. My great consolation is, however,
that he has not been able to capture the other two most popular parties
in the House. To come to the point, Sir, I repeat that this Bill as put
forward before the House does involve a policy of Imperial Preference
and at the same on economic grounds as well it is defective. Sir, it may
be claimed by my Honourable friend 8ir Charles Innes that the differential
duties are sought to be imposed, not on the basis of the country of origin
of the goods, but on the different qualities of the goods. But I may point
out, ag T did in the Belect Committee, that just as England produces
standard quelity of steel, in the same manner the Continent also produces
standard quality of steel. Similarly, what they call rejections of non-
standard quality are also produced in Great Britain, and therefore under
the proposed scheme any non-standard goods coming from England will
have'to pay a lower rate of duty than the standard Continental steel im-
ported into India. That is point No. 1. This proves very. clearly that
the-duty is sought to be imposed on the basis of the country of origin and
not on the basis of the quality of goods and therefore it is purely and
simply Imperial Preference which I think the House ought to oppose tooth
and nail. * 8ir, I would not mind giving preference to the United Kingdom
manufacturer if it was a question of reciprocation or if it did not involve
hithing the Indian consumer. But under the scheme, as proposed by the
Government, ‘it could be clearly proved by figures that the Indian con-
snmer has to pay & higher price in order to protect the British manufac-
turer. In this conneotion, Bir. it would be very interesting just to' have a
glance at the rates at which British steel and Oontinental steel could be



/
THE STEEL INDUSTRY (PROTECTION) BILL. 769

landed without the duties being paid. Structural sections coming from
Great Britain will cost Rs. 104 per ton against continental Hs. 86. Simi-
larly bars, British manufactured, will cost Rs. 108 per ton against Con-
tinental Rs. 90; British plates Rs. 115 against Continental Rs. 92;
British black slieets Rs. 158 against Continental Rs. 122. It has been ex-
plained to us, Sir, that standard s‘eel ought to cost Rs. 7 more than non-
standard. That means that we ocught to get non-standard steel Re. 7
cheaper than standard steel. On account of economioal production on the
Continent, if we have to pay no duty at all, we can get Continental steel
in structural sections and bars, Rs. 18 lower, plates Rs. 23 lower and black
sheets Rs. 81 lower than corresponding United Kingdom steel productions.
Now, 8ir, a thing which costs only Rs. 7 more, standard steel, which ought
to cost only Rs. 7 more than non-standard steel, will cost under the present
scheme Rs. 23 and Rs. 81 higher for plates and black sheets respectively
and Rs. 18 higher for structural scctions and bars. That very clearly
shows that in order to protect the British manufacturer the Indian con-
sumer has to pay Rs. 11 per ton extra for English structural sections and
bars and Rs. 18 and 24 per ton extra for English plates and black sheets
respectively. It is abundantly clear, Sir, that under the scheme proposed
by the Government the Indian consumer is taxed in order to protect tho
British manufacturer; and thus this policy does involve the principle of
Imperial preference and ought therefore to be rejected.

But on economic grounds as well, Sir, this scheme as 1 said is very
unsatisfactory. I pointed out all these defects in the Select Cormmittee
end I think I ought to repeat them on the floor of this House, The first
main objection is this, that under a differential duty the United Kingdom
manufacturers will be tempted to deteriorate their quality. It is said
in the Tarif Board's Report that slready English manufacturers have
started using semi-finished articles manufactured on the Continent and
there is no guarantee that in future this practise will not go on increasing.
1 can say this, Sir, on the authority of Sir Charles Innes himself, who was
pood enough to give us a note in the Select Committee. He discussed this
question and said: *

“This danger exists and must be accepted as incidental to the Tariff Bosrd's
scheme."

I pointed out that under the scheme there is a great danger of the
1cjections being imported in large quantities into India, and he said:

“This danger exists and must be accepted

The Honourable Sir Oharles Innea: Hcre, Sir, I rise to a point of order.
T said nothing about the danger of their coming in large quantities. If
ithe Honourable Member quoted me, let him quote me corrcetly.

Mr. Ghanshyam Das Birla: Sir, I am reading from the note that the
Honourable Member supplied and he can correct me if I misquote him :

“This danger exists and must be accepted as incidental to the Tariff Board's
acheme, but the danger is not serious, for the quantity of such rejections imported
into India is likely to he small. British manufacturers gat a lower price for rejections
and try to keep down the percentage of them as much as possible. Also any attempt
to flood the market with rejections would injure the reputation of their steel.”

He says this and then follows it up with something which is very
interesting. He proceeds, Bir, and then says: .

“The Hritish manufactarer already has an outlet for rejections in the United
Kingdom and in his other preferenfial markets.”
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The cat is out of the bag. If we were to provide a preferential market
in India, what guarantee is there that we would not have larger quantities
of rejections being dumped in India. That is o very secrious danger against
which we have to provide.

Bir, we have before us a very recent incident concerning some textile
machinery imported into India, in which there was a deliberate deteriora-
tion of the quality. During the War a very good machine supplier, who
used ¢o keep his standard very high, had to lower it because he found
that he had to compete with the producta of his own country. This is
an example before us, therefore it is not unlikely, it is rather very pro-
bable, that under an assured market for 7 years the United Kingdom
manufacturers might deteriorate their quality and start dumping rejection
goods-en this country. (4An Honourable Member: ‘‘You have power to
increage the bagic duty under the Bill."")

There is another danger, Sir, that is, a fall in the prices of the United
Kingdom products. This matter has been discussed by the Tariff Board
and they considered that it was likely on account of modernisation of works
competition with the Continent, and other factors and that there was
likelihood of a fall in United Kingdom prices. I admit that. Sir Charles
Innes has provided against that. He has provided that in such cascs the
duty on United Kingdom products might be increased, but I submit
that this amounts to a condemnation of his own scheme.

I have got one more point to put before Sir Charles Innes. It has
been brought to our notice that the question of standard and non-standard
steel does not exist at all except in struetural sections. If that is so, if
the question of standard and non-standard steel ‘does mot arise in black
sheets, in plates, and in bars,.then I should like to ask Bir Charles Innes
why he is so keen about imposing differential duties on these three
qualities. I have been told by iron and steel morchants that except in
structural sections there is no such thing as standard tind non.standard
steel, and that the Continental steel is as good as the British.

To'come to our scheme, unfortunately I do not find my name includ-
ed in the signatories, because I was not present, and you, Sir, were not
kind cnough to let my name go into the note of dissent

Mr. President: Order, order. I cannot allow any other Honourable
Member to put his signature down for him.

Mr. Ghanshyam Das Birla: Sir, T did not make any complaint. = I
simply wanted to bring this matter to the notice of the House.

Three objections, .three criticiems have been ' levelled against the
smendment as put forward by my Honourable - friend Mr.. Chetty. One
is that it is quite possible that under the weighted naverage scheme
Tata's might not. get adequate protection. To this T would only say that
this .argument has not been supported by the Tarif Board. FEven Sir
Charles-Innes did not say that under the weighted average Tata’s would
not be getting sufficient proteetion. The other argument that has been
levelled against the weighted average is that the consumer might have to
pay & higher price than what he would have to pay under differential
duties. With all respect due to my Honourable friend, Mr. Jinnah and
Rir Charles Innes, I submit, Sir, .that this is not correct. I would like
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in this connection to put forward before the House some figures and 1
think that will conclusively prove that this argument has no foundation
in fact. Under the differential duties the revenue of the Government
would be Rs. 28,390,846 from the duties ocharged on the imports from
United Kingdom, while 1s, 1,19,25,000 will be realised from the duties
on Continental imports. “That means o total of about Rs. 1,42,00,000
which would be the net burden on the comsumer if we are to.judge it
from the Customs figures. Against that under the weighted .average
they will realise Rs. 81,78,000 from United Kingdom imports and
Rs. 1,08,00,000 and eight lakhs from Continental imports,. That is,
asbout Rs. 1,39,00,000 lakhs agsinst about Rs, 1,42,00,000 which means
& net saving of nearly 8 lakhs to the consumer, if we were to adopt the
weighted average scheme,

It hus been pointed out in this connection that although these figures
may be correct, the middleman who imports his goods from the Continent
charges the same price at which the goods from the United Kingdom are
sold, and pockets the margin between the two prices. B8ir, certain figures
showing the prices ruling over 1925 and a part of 1926 were placed before
us, but I think when we discuss the matter in 1927 we ought to take the
latest figures. 1 have got before me figures showing that in the month of
September the prices of Continental beams were Rs. 115. (An Honour-
able Member: ““What year?"’) 1926. You will not find that in your book.
The prices of Continental beams were 115, of Continental angles 120, of
bars 125, of plates 125, and of black sheets 140. Now, Sir, the Continen-
{al steel under Table 23 of the Tariff Board Report, under the ncw weight-
ed average scheme should cost 111 for structural sections; against that,
the priees of structural sections ruled in Bombay at 115 for beams
and 120 for angles, and we ought to keep in mind that the existing duty ia
Rs. 80 per ton, while the proposed duty will be Rs. 25, that is Rs. 5 less.
That means on the duty being reduced a further drop. of Rs. 5. per ton
will take place. Against bars at Rs. 125 under the weighted average the
price of bars in Bombay was Rs. 125 under the existing tariff. That
means they must be incurring a loss. Plates which ought to be under
weighted average at Rs. 118 ruled at Rs. 125. All the prices I am giving
sre retail prices, not wholesale. Black sheets which ought to be 177
under the new scheme ruled at only 140. These were the prices ruling st
Bombay on the 10th September 1928. This conclusively proves that the
Continental importers were not pocketing the margin between the prices
of United Kingdom imports and the prices of Continental imports. I
think this argument that the consumer will have to pay much more under
the weighted average scheme is baseless.

Sir, I do not want to say anything at this stage about the bounty
system. I think this is a matter which ought to be considered carefully.
I personally am not in favour of it, but it is quite possible that if this Bill
s referred back to the Belect Committce, some solution might e found,
end we might be able to arrive at a unanimous conclusion.

With ¥hese words 1 support the motion of Mr. Jamnadas Mebta that
thig .matter be referred back to the Belect Committee.

: The Honourable Sir Charles Innes: Sir, I rise to speak at this stage
beea.use -T want to bring the House back to what after all is the question
before it, namely, whether this Bill should be referred back to the Select
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Committee. Before 1 deal with that matter, I ghould like to express my
regret that Mr. Jamnadas Mehta was unable to attend the meetings of
the Beleet Committee. 1 regret that fact, 8ir, for many reasons. I re-
member Sir Frederick Whyte once telling me that he thought our proce-
dure in India was very much better than the procedure of the House of
Commons in regard to Bills and he attached the greatest value to the
Select Committee procedure. The reason is obvious. You have here a
very difficult and contentious Bill, a Bill which, when you discuss it across
the floor of this Houge, naturally arouses a certain amount of passion,
and [ might even say fury, but when you get to a committee room and you
talk it over quite quietly across a table, then you find it' very much
easier to arrive at points of contact and if you do come upon points of
difference, they are discussed in a much calmer, more dispassionate frame
of mind. 1n support of what I say, I invite the attention of the House
to the tone of the minute signed by Mr. Shanmukham Chetty and his
friends and the tone of Mr. Jamnadas Mehta’s minute. I think the
House will agree that Mr. Chetty’'s minute is couched in the most tem-
perate and moderate language. Mr. Jamnadas Mehta's minute is
characterized by a certain exuberance .

Mr, Jamnadas M. Mehta: I am not a moderate.

The Honourable 8ir Oharles Innes: But, Sir, when the Honourable
Member says that I am responsible for the fact that he was not able to
be present at these Belect Committee meetings, I must at once plead not
guilty. The Homourable Member was elected, to my great satisfaction
1 may say, to the Railway Finance Committee. Also in the ordinary course
his name was sent in to me by his Party for inclusion in the Select Com-
mittee on the Steel Bill. Now, Sir, the Honourable Member knew per-
fectly well that both the Railway Finance Committee and the SBelect Com-
mittee on the Steel Bill would be working against time. He knew perfectly
well that when the Assembly is sitting it is extraordinarily difficult to fit
in meetings of a Select Committee; he knew perfectly -well that in arrang-
ing the dates for these meetings the Chairman has to take into account the
convenience of all Members, particularly of those Members who attend
and take part in the discussion. It was for these reasons and these
reasons alone that the meetings could not be arranged on dates which
suited my Honourable friend Mr. Jamnadas Mehta.

Now, 8ir, as I have said, I propose to get the House back to the ques-
tion whether or not this Bill should be referred back to a Select Com-
mittee. We have had some very interesting speeches to-day. Mr. Chetty
has given us a very luminous speech in favour of the great advantages of
his scheme for n weighted average system of duty. I noticed Mr. Chetty
was not at all enthusiastic about Mr. Jamnadas Mehta's scheme
for a combination of duties and bounties, Mr. Birla took the
same line; he himself had no predilections at all in favour of
Mr. Jamnadas Mehta's scheme, but he ‘treated us to a discus-
sion of the relative merits of the differential "duties scheme and the weight-
ed average scheme. Mr. Chetty's amendment in due course I hope will
be moved in this House. When that amendment is moved we shall be
able to discuss it because our minds will be fixed on that issue and that
issue alone, namely, which of the two schemes is the better.for India
énd which satisfies the main criterion laid down by this House, 'namely,
that any scheme of protection must be consistent with the well-being of
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India. But I suggest at this moment it is rather a waste of our time to
discuss the relative merits of these two schemes, for what we are now
discussing is8 whether this Bill should or should not go buck to Belect Com-
mittee. For the same reason 1 do not propose to touch on what has been
called in this House the Imperial Preference issue. I may point out that
it is perfectly useless to refer this Bill back to Select Committee in order
that the lmperial Preference issue ghould be further discussed there. We
have discussed that issue, and the two Parties have put down their respect-
-ive views in their reports which are now beforo the House, and only the
House can decide on that major issue. Therefore, Sir, because
Mr. Jumnadas Mehta wishes to remove what he is pleased to call “‘every
trace of Imperial Preference’’ from this Bill, that i8 no reason why the
Bill should be referred back to the Select Committee. '

Now, Sir, let me take the ressons why Mr. Jamnadas Mehta suggests
this Bill should go back to the Belect Committee.# In' the first place,
Mr. Jamnadas Mehta is dissatisfiéd with the scheme in the Tariti Board’s
Heport. His first complaint is that the scheme is a speculative scheme.
It is speculative, if I understand him correctly, because he holds that if
the Company does not produce the exact quantity of -each kind of steel
forecasted by the Tariff Board, then the' whole scheme will- go wrong.
Now, Bir, 1 am quite prepared to admit that to some extent the Tariff
;Board's scheme is necepsarily rather speculative, and it is rather speculat-
ive for this reason. We are trying now to devise s scheme of proteotion
which is going to last for seven yeasrs. HKverybody has agreed in this House
thq,tg,_we should try to go for a seven-year period. We are all agreed on
the reasons why we should go for that long period. Those reasons are
that we want to guarantee a scheme of protection for a sufficiently long
period to induce fresh capital to engage in the industry and for new firms
to come into it. Now, Sir, our policy of protection is a policy of dis-
criminating protection, and, as I pointed out in‘my speech when I moved
that this Bill should be referred to a Belect Committee, it is a necessary
incident of our palicy of discriminating protection that the Tariff Board
should try to arrive at as careful and accurate an estimate as possible
of the amount of protection required, regarding on one side the necessity
of giving adequate protection to the Indian stcel industry, and on the
other side the necessity of keeping in mind always the well-being of the
community and the jntereats of the consumer. That is to say, -the Taniff
.Board, in framing these estimates for the protection required, had in
‘the first place to frame an estimate of the fair selling price of Indian steel.
It had to frame an estimate of the fair average selling price of Indian
steel for a period of seven years. That is to say, it had to make an esti-
mate, s caleulation of the amount of steel which the Indian steel industry,
or rather the Tata Ste¢l Company, would produce in each of those seven
years. It had to take into account certain economies which it thought
the Company should make; it had to take into sccount cortain improve-
ments which it thought the Company should carry out. That wes one
gide of the calcilation, but since the measure of protection you require
depends on the difference between your fair selling price and the price at
which you can import steel, the Tariff Board had also to try and make
an estimate of the average price at which stéel would be imported into
thig' coudtry over'a Heven-year period. Now, Bir, that is what I mean when
I say that necessarily to some extent the scheme of the Tariff Board i8
speculative. . But, Sir, the view I haye alwaye taken and the view which
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‘hitherto this House has taken is this. We employ a highly expert—1 think
I may say a highly expert—Tariff Board. This Tariff Board has devoted
eight months of intensive work to the study of this problem. It has had
the books of the Tata Iron and Steel Company before it; it has taken
evidence and it has made certain estimates, and it Bays, those are the
best estimates it can make. It is utterly impossible fof me, and it is
‘utterly impossible for any Member of this House to try and do their
“work over agaih for them. We must accept these estimates, recognising
that to some extent they are necessarily uncertain, but we must accept
those estimates as the best estimates we can get. Even Mr. Jammadas
Mehta, though he accuses the estimates of being speculative, in his own
scheme for a combination of bounties and duties uses those estimates
and adopte certain parts of the scheme. The exact point which he has
made, the exact resson he gives for the scheme being speculative; has no
foroe in it at all. The Tariff Board counsidered that very point and they
said as follows:

‘“The distribution of the outmit n.molfg the different kinds of -steel is clearly
lisble to some fluctuation, but we see no reason to expect that it will vary in such
& way as appreciably to affect the reeult.”

It is perfectly true the Tariff Board scheme is ‘& scheme whioch has got
't6 be teken as a ‘whole, but the 'meaning of that is not the meaning which
tmy Honourable friend Mr. Jarmmadas Mehta put wpon it.

Then, 8ir, Mr. Jamnadas Mehta accused the scheme of being in-
adequate in the first 4 years. That particular pomt was specially examin-
ed by thé Tariff Bqard snd I may say, Sir, that the Tariff Board have
done far more for the Indian steel industry than Mr. Mehta has done or
that Mr. Mechta is ever likely to do.

Mr. Jamnadas M. Mehta: I wish to do more.

“the Honourable Bir Oharles Imnes: You wish ‘to ‘do ‘too ‘much. That
is the trouble. What the Tariff Board sy on this pofrtt is ‘this:

‘““We have paid particular attention to the profible financial resulta of the
scheme during the early years. There are two circumstances which would justify
the expectdtions of somewhat higher profits at the commencement of the ;nrm«i than
%he probable 'output, -and costs would indicete, namely, the probability of lower
toal prices than we have mssumed as the average.’
Let me stop there for a moment. The Tarlf Board assume as their
‘average coal price—for the basis of their estimates they amssumed the
‘price of Re. 8 a ton At the preserit moment the Tate Fron and Steel
Company are paying on an average for their coal Rs. 7 a ton; but, as the

use knows, the prices of the Tata Iron and Steel Compuny depend
‘upon the prices which the Railway Board pays for coal. We iave ‘just
accepted tenders for the year 1927.1928 and on an average our prices are
10 anpas a ton lower than they were last year. Therefore the Tata Iron
and Steel Company in the year 1927-1028 .at any rate is going to get its
coal -at something like one rupee ten annas a ton cheaper than the Tariff
Board estimated. That means something like 20 lakhs to the Tata Tron
‘and Bteel Company. Then again they go .on:

" ee..tnd e Afact ‘that 'the mmonnt ‘ef pip-tvon -wvailable fer 'sils will be
in the frt. lmlf of the period.rsince less will .be required for the manufacture

of steel. Tt seems to us -undesirable to publish a definite estimate of the profits,
Put we have sstisfied ourselves that the recelpts will be sufficient to cover “the
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works costs and the overhead charges (including a sufficient allotmemt to deprecia-
tion to meet the expenditure on the development scheme) and to leave a substan-
tisd margin for return on capital. - '

That is the finding on a question of fact by the Tariff Board.

Mr. Jamnadas M. Mehta: Do they say 8 per cent.? They have postulat-
ed 8 per cent. to the investor.. Now they say '‘ & substantial margin "
which may be less than the 8 per cent. they have promised.

Mr. President: Order, order. Two Honourable Members canmot stand
up at the same time.

The Hanourable 8ir Oharles Innes: I am quite prepared to admit, Sir,
that the whole of the Tariff Board scheme depends on what the Tata Iron
and Steel Company effect in the way of certain economies. It depends on
their carrying out, as they have already decided to carry out, certain im-
provements in their works. But, Sir, it has always been our policy in
dealing with this Company, so to spesk, to apply the spur to them to carry
out these economies snd these improvements. That poliey haa proved
very successful up to to-day. The figures I gave when I made my speech
referring the Bill to Select Commitfee showed that under stress of neces-
gity the Tata Iron and S8teel Company has reduced ite works costs from
something in the neighbourhood of Rs. 180 a ton to something in the
neighbourhood of Rs. 98 a ton. Then again the Turiff Board calculations
are based partly upon the actual works costs of the Tata Iron and Bteel
Company for August 19268. I myself am very much in the confidence of
this Company and they are good enough to send me every month their
works eosts, and though I am not at liberty to mention the figures I am af
liberty to say that since August, 1926, the Tata Iron and Steel Company
hawe made further and very considerable reductions in certain months in
the average works costs of the finished stage.

Finally, though Mr. Jamnadas Mehta, a very stout champion of the
Tata Iron and Steel Company, thinks that in the inferests of the poor

" shareholders of this Company the Government should give further protec-
tion than the TFariff Board hes thought to be necessary, yet I may may
that the Company whiek ‘is primarily . eoncerned, namely, the Tata Iron
and Bteel Company, has made no representations to me in that behalf.

MY. Jamnadas M. Mehta: I am referring to the industry, not to Tata's.

'The Monourable 8ir Charles Innes: If the Honourable Member is
referring to the industry and not to the Company, I am at a loss to under-
stand why he told us that one of his main objections to the Tariff Board
scheme of protection was that it would not secure a dividend to the ordi-:
nary shareholders.

Mr. Jamnadas M. Maehta: Beoause mors companies will nos come into
being.

The !nnm.lrahls-_Bi! 011"1.! Innes: Whaet we have got to remember is
that if the ordinary shareholders of this Company do not get a dividend
on their money it is not because the protection propased by the Tariff
Board is ipsufficient for a properly managed or run steel industry but owing
to:its own ‘misfortunes. Owing to the misfortunes of the Company and
ita-fminqdﬁﬂaﬁom, the Tariff Board is being compelled to write down the*
value of the Company’s block: frem something like .10} orores to something



116 LEGISLATIVE ASSEMBLY, [l4rm Fer. 1027.

[Sir Charles Innes.]

like 123 crores. It is unfair for Mr. Ja.m.ﬁp&u_ Mehts to suggest that
the consumer in India, that the tax-payer in India, should pay for the
mistakes or miscalculations of the Company. '

' Now, Sir, let me take the third resson advanced by my Honourable
friend. He suggested that the Tariff Board scheme was an intolerable
burden upon the comsumer. Bir, I am quite prepared to admit that any
scheme of protection is & burden upon the consumer. Mr, Mehta, as I
have just eaid, is of course somewhat exuberant in his language, but when
he says.that the burden which this scheme, which our protection policy, has
imposed upon'the consumer is intblerable, I say that he is making a misuge
of language.” I gave reasons in the speech I made a fortnight ago for say-
ing that the burden has bcen borne by the consumer in India with remark-
able ease, and that in spite of our oppressive duties the consumption of
steel has gone up by something like 80" per cent. And, Bir, what is the
result of tﬁw Tariff Board scheme? We are going to reduce the burden
still further. T refer you to parsgraph 111 of the Tariff Board's Report.
They say there:

‘‘Although the whole of the protection required -will be given under our scheme by
import duties and not partly by duties and partly by bounties as at present,

the future level of steel prices in India should be lower than at any time during the
operation of protection—or indeed since the end of the Great War.”

Finslly, Sir, the Honourable Member accused the scheme ol benefit-
ing British steel at the expense of Continental steel. He even went so far
as to suggest that the whole of this scheme prepared by Mr. Ginwalla,
Mr, Matthai and Mr. Matthias was designed to do something to help the
British manufacturer rather than protect the Indian industry. 8ir, I am
quite sure that when Mr. Jamnadag Mehta goes home to-night and thinke
calmly in the quiet of his bed-chamber of what he said in his speech to-day
he will be ashamed. -

Mr, Jamnadas M. Mehta: I am quite proud.

The Honourable Bir Oharles Inned: I am quite sure I shall have the
whole Housc behind me when I say that we are watisfied that the Tariff
Board put up this scheme for one reason and one reason:only—because
they thought the scheme is the best scheme in the economic interests.of
India. In any case, that again is a point which T need not weary the
House with at the moment. Mr. Chetty's amendment removes all trace
of discriminstion in favour of British steel. Therefore, as I said before,
we shall have full opportunity at s later stage of discussing this question.
But, Sir, my Honourable friend Mr. Jamnadas Mehta was not merely
degtructive, he was constructive. He devoted a great deal of his time
to destruclive criticism of the Tarift Board’s Report; but being essentially
n fair-minded man he then proceeded to put forward a scheme of his own.
Well, I hopo to enjoy myself greatly in indulging in some destruotive
criticism of the Honourable Member's own scheme, His definite {rmfoaal
is that we should serap the Tariff Board scheme and go in entirely for a
new scheme, namely, n scheme 'based on a combination of duties and
bounties. I understand from Pandit Hir"da;r Nath Kunzru's speech that
some Members of the House think that they have been rather badly dealt
with in that neither .the Select Committee nor the Gpvernment have 'at
any time devoted any considerable speeches or writing to° exposing the
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diffoulties of & scheme of combination of duties and bounties.



THE STEEL. INDUSTRY .(PROTECTION) BILL. (EAR

Pandit Hirday Nath Eunzru: I referred merely to this House. I do
not know what took place in the SBelect Committee.

The Honourable Sir Oharles Innes: It was bmufht up in the Belect
Committee and when it was brought up, as I understand the proceedings,
practically every one there did not think it necessary to examine this
scheme at any great length .

Mr. N. M. Joshi: Not every one.

The Honourable Sir Oharles Innes: I think I may say that all except
Mr. Joshi agreed

Mr. President: The Honourable Member is not justified in disclosing
what happened in the Select Committee beyond what appears in the Report
of the SBelect Committee itself.

The Honourable Sir Oharles Innes: It was generally agreed—to use the
words in the Select Committee—fthat it was quite impossible at any rate
at this stage to bring in a scheme of bounties into the Bill prepared by the
Tariff Board. That view seemed to me so eminently sound that I did not
pursue the matter further. I am sorry that I did not do so. I am salso
sorry that Mr. Jamnadas Mchta was not there in order that we might
have disposed once and for all of his scheme there.

Mr. A. Rangaswamil Iyengar: Why do not you try now?
The Honourable Sir Oharles Innes: I propose to.
Mr. A. Rangaswami Iyengar: I mean, go back to the Select Committee.

The Honourable Sir Oharles Innes: Let me first take up some of the
general objections to bounties. Mr. Jamnadas Mehta has said—he used
the picturesque. phrase that this combinationof duties and bounties has
stood the test of time. He said, because you have done that before, why
not you go on with that which has been very, very successful? Bir, that
is not a true account of what has happened. The Tariff Board in their
first report definitely consjdcred the question of a scheme based on a com-
bmatlon of duties and bounties, and qulte definitely they turned it down:
except in one respect and that was in respect of rails. As the House
knows, st that time—the Tariff Board reported in 1924—the Tata Com-
pany were fied up to long term rail contracts with the railways and: the
Ruilway Board. ' It was perfectly useless for the Tariff Board to propose
any higher import duties on rails because there would have been no bene-
fit to the Tata Company. For that reason and that reason alone they
proposed ‘& system of bounties on rnils. Then, as I told the House the
other day, our schemve practically broke down at the end of 1924. Things
were very critical and Government jumped in—I think may I. use -that-
phme—a.ncf proposed that we should give bounties to the Tata Company-
But the point is that we made that proposal merely to tide one single
company over an extraordinarily critical period, and T may say that if we
had not made that proposal ‘that Companv would'nét have ‘been in exist-
ence to-day. The point I wish to bring out was that .at that time we had
only a two-year period to deal with and only one single company, and in
that two-year period it was .obvious to us that no other. company could .
out-into the steel trade. Now the position is absolutely different. .Wg
are trying to devise & scheme for a seven-year period. We are. doing
thas in tlhe hope thet we shall get new firms and new capital ta engage in
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that industry. That gives you your first general objection to a bounty
seheme. If you base your bounties upen produgtion you commit yqumelf
%0 an unknown liability.q That is one objection. On the other hand, as
gur scheme becomes effective. as. your imgports of steel become less and
less, the source of revenue from which that liability is to be met—which I
take to be the excoss of revenue derived from the protective duties over
the amount of revenue which would have been derived from revenue duties
—that source of revenue is likdly to dry up. On the one hand you are
committing yourselves *o an unknown liability and on the other you are
faced with .a practical certainty that the source from which you are going
to meet that liabikity will dry up.

Then, Bir, there are other obvious objections. Another general objec-
tion is this. If you guarantee hounties on a flat-rate system per ton over
8 seven-year period you get to a ridiculous position that as your Steel
.Company gets stronger and stronger, as it produces more and more steel,
yYou pay over to it more and more money by way of bounties. That is
obviously a perfectly ridiculous position. Therefore, if you want to get
the bounties secheme down to a logical basia, you have got to arrive at
some sort of scherne whereby during your period of nrotection the rate of
duty becomes less and less. But, Sir, that brings. you into other diffi-
culties. Mr. Jamnadas Mehta savs that the adventage of his scheme is
that it is going to induce new firms to come in. If your rate of bounties
is going to get less and less as the period of your protection goes on you
are not going to get new firms to come into the industry. Obviously,
ez hypothesi new firms when they first come into existence will be in a
comparatively weak positiori. Thev will not have obtained their maximum
output nor anything like the maximum output. On the other hand, you
have the existing Steel Company going stronger and stronger every year,
and the rate of hounties which mav be applicable and suitable to the exist-
ing Steel Company may be entirely insufficient for the new Company.

Then, again, another method sugzested bv Mr. Jamnadns Mehta is that
vou should limiti the amount of bounties to the amount of revenue you
have got available. That, Sir, as 1 shall show when I come to Mr. Jam-
hndas Mehta's secheme, lands you in the most appalling difficultics. Let me
come now to Mr. Jamnadas Mchta's scheme. That scheme, as T under-
stand it, proceeds in the following manner. The duties to be imposed
are the duties proposed in the Government scheme for British manufae-
tures. That duty is to be uniform for all classes of steel coming into
India, and instead of additional duties now proposed under the Govern-
ment scheme %o enable the Tata Company to meet Continental competi--
tion Mr. Jamnadas Mehta proposes that an equivalent amount should be
given by way of bounties. I hope T have got it ccarrectly. (Mr. Jamnadas
M. Mehta: “‘Quite correct’’). But it is subject to the pm:;i;g that the
amount of bounty payable is limited to the smount recove from pro-
tective dutics. Is that correct?

Mr. Jamnadas M. Mehta: That is quite correct.

The Honourable Sir Oharles Innes: Lct me point out some of the diffi-
culties of that scheme. T think the House will agree that it is an illus-
tration of the difficulty of a gentleman even of the undoubted ‘abilities of
my Honourable, friend and his brilliant intellect sitting down and in the
course of a few hours thinking out a scheme on a vepy difficult question.
like this. The Tanff Board took eight months fo do . Mr. Jamnadas
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Mehta sits down at the table and brings out & scheme in an heur or two,
—you see the difference. Let me take structural sections. Mr. Jamns-
das Mehta proposes “that thers should be a duty of Rs. 19 per ton on
structural sections and a bounty of Rs. 11 should be given in addition.
From the Tariff Board Report at any rate we know that the Tata Compamy
competes in structural sections in the proportion of 50 and 60. Half of
its sections compete with sections imported fromn the United Kingdom,
‘and the other half with sections imported from thce Continent. TUnder the
Government scheme the Steel Company can get protection of Rs. 10 a
ton up to 50 per cent. of its production and a protectionn of Bs. 80 above
‘50 per cent. of its production, that is to say, on an average it is going
"to gét protéection of Rs. 25 a ton. Under Mr. Jamnadas Mehta's scheme
‘over the ‘whole of its production it is going to get a protection of Re. 19
# ton and also a bounty of Rs. 11 a ton on all steel produced. That is
to say Mr.Jamnadas Mehta st once raises the protection which the
Tariff Board ‘thought adequate by Rs. 5 a ton on structural sections and
it is the same in respect of every other article in respect of which
Mr. Jamnadas Mehta proposes a bountv. My ‘first objection to Mr.
Jamnadas Mehta’s scheme ie that it gives excessive protection to the
Tata Tron and Bteel Company. Now, 8ir, let me' take another point in
which Mr. Jamnadas Mehta is particularly interested. @ Mr. Jamnadas
Mehta quoted ‘paragraph 166 of the Tariff Board's Report on which the
"Tarif Board said that their scheme must be treated as a whole and is
interdependent. ~ What does that mean? It means this. . The Tariff
‘Board 8o arranged its proposals as to give the Tata Iron and Steel Co.
just ‘cnough ' protection on ‘each class of article it produced ns well 88 on
‘the whole of its production.” Its object was to give a certain elasticity to
the Steel Company.” I do not kdew whether the Honourable Member has
ever been 'to Jamshedpur. '

"MEr, Jamnalas M. Wéhta: Happily not.
. . 'The .Honourable' Sir Charles Innes: 1 thought not. In every big works
‘the’ output, must vary with the demand, and it is most important that a
‘big steel company like the Tata Tron and Steel Company should be able
to adjust its production to the ‘varying demands of the moment without
affeoting in any way its financial results and without affecting the total
amount of protestion which the Tariff Board thought necessary for it. Now,
Sir, I have already shown that under Mr. Jamnadas Mehia'’s scheme the
Steel Company would get more protection to the extent of Rs. 5 a ton
than, is necessary -on -structural séctions. The same mpplies to hars, plates
and black sheets. On the other hand, it would get just the bare amount
of protection required on rails, fish plates and galvanised sheets. 'The ten-
dency therefora would .be for the Company -t concenimde -ox the preduc-
tion of those articles on which it gets excessive protection to the detri-
‘nerit of those ntticles on which ‘it only gets a ‘minimum protecti That
A8 to-Bay, it upseéts the whele balanee of the scheme. The result of this
witl be rather curious. I understand that Mr. Farmadas Mekta’s ‘main
tbject is to eliminate any trace of discrimination in favour of British steel.
.If my mpprehensions ‘are well founded, the effect will ‘be 'to ‘tend ‘to make
ithe Tate Fron and Stetl 'Company concemtrate on those srticles in ‘respect
‘of which it vompetes mainly with the ‘Continent and to leave a fair field
to the British. manufacturer in respéet:of the vther arficles. But, Bir, I
come to a much more .impertant point. 1 say .quite dafinitely that Mr.
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Jamnadas Mehta's scheme is  quite unworkable. Let me tell Mr. Jamna-
das Mehta what the present method of working the bounty scheme is. As
the House probably knows we have a scheme by which we give bounties
at a flat-rate per ton on ingot production. That is the simplest and best
way of giving bounties, but in order to make that method possible the
Auditor General has a large staff of clerks jin the Tata works counting each
ingot as it is produced. Now, Sir, Mr. Jannadas Mehta proposes bounties on
sections, bounties o6n bars, bounties on plates, bounties on black sheets—
articles which are literally produced in thousands every day. You would
_have to have therefore a very mnuch larger staff of clerks belonging to the
Audit Department, distributed over each mill, counting the actual sections,
the actual bars, the actual plates and the actual black sheets—that is
counting several thousand pieces of steel daily. You would also have to
make frequent weighing tests and that will put the Tata Iron and Steel
Company to very considerable inconvenience, as they would have to keep
the overhead cranes continually pulling about pieces of steel. From that
point of view I have no hesitation in saying that the scheme would be
extremely difficult to work. But, Sir, it is unworkable fer another reason.
Mr. Jamnadas Mehta suggests that the amount payable by way of bount-
ies must not exceed—he makes that a proviso—the amount recovered in
each year from the protective duties. What does that mean? What does the
Honourable Member mean by the amount recovered from protective duties
in each year? I happen to remember that in the calendar year 1925 we
recovered from our protective duties on iron and steel a sum of 2% crores
.of rupees. Therefore, if tie Honourable Member means that we are
entitled to pay bounties up to the limit of the total amount of revenue
we derive from our protective duties on iron and steel, it means we shall
bave something like 2} to 3 crores to play with,

Mr. Jamnadas M. Mehta: I have already stated it will not exceed 25
lakhs. Let the Honourable Member contradict that from the figures and
not maké a general statement. .

The Honourable Sir Oharles Innes: I am more concerned with what
the Honourable Member hag said in his amendment than what he said in
his speech. In his amendment he says:

“Provided however that the total amount of bounties payable under this saction
shall not exceed the amount recovered from the protective duties.’

Mr. Jamnadas M. Mehta: I maintain that.
‘Mr, A. Rangaswami Iyengar: That does not mean what you eay.

| Mr. Jamnadas M. Mehta: It is going to be 25 lakhs snd nothing more.
Mr. A. Rangsswami Iyengar: It puts a maximum limit.

The Honourable Sir Oharles Innes: I do not say that we shall be giving
away ll this amount on bounties. I am coming to that point later. We
have therefore arrived at the same point ss we were at before, that is to
say, a8 Tatas will make more and more steel, they will get more and more
‘money from us in the way of bounties, which is, I say, an sbsurd position.
1 do not kmow if the Honourable Member means by protective dutles. the
‘excess we get from protective duties over and above what we shall have
got from the ordinary revenue itself. ' .

Mr. Jamnadas M. Mehta: I have deducted that,



THE STEEL INDUSTRY (PROTECTION) BILL. 78%

The Honourable Bir Oharles Innes: Is that what the Honourable Mem-
ber means? That means a very difficult caleulation. I will read what the
Tariff Board say inrparagraph 95 of their Report:

“The production of the Indian steel industry is constantly increasing, and even
if no additional steel works were established in India, we could not feel reasonably
certain that the revenue derived from the protective duties would be sufficient to
cover the bounties required. We think it necessary to explain that the revenue
derived from the duties levied on protected steel cannot be regarded as wholly obtained
by the introduction of the protective system and therefore available for the payment of
bounties. The revenue duty, which would in any case be imposed, has first to be
dedncted, while allowance has also to be made for the additional revenue which would
be received, if the import of foreign steel were not restricted by the incremse in duty
consequent on the adoption of a policy of protection.”

Now, Sir, I know from experience that it is extremely difficult to calculate
the amount of excess revenue we get from these customs.

Mr. Jamnadas M. Mehta: I say it is 66 lakhs on your Tariff Board
figures. '

The Honourable Sir Oharles Innes: The effect will be this. You would
have a large audit staff counting every piece of steel made by the Iron
and Steel Company on which bounties will be payable during the year.
But during the year you could not pay any bounties for you would not
know whether excess revenue was available until the end of the year.
Then you would have to make a complicated calculation to find out whether
or not the money was available. Now, these are obvious difficulties in the
scheme which Mr, Jamnadas Mehta has put forward. The real faet
of the matter is that we come to the position we took up in the Select
Committee and I defy anybody to contradict me that it is a very difficult
business to make out a scheme of bounties and duties. I say it is impossi-
ble for us to sit down now to attempt to grant Mr. Jamnadas Mehta's
proposal upon the Tarif Board’s scheme. T say that if this Bill were
referred back to the Select Committee, I think it would be absurd for the
Select Committeescomposed of 15 amateurs to attempt to sit round a
table and devise a scheme of that kind. We should have to refer the
matter back to the Tariff Board and ask them ‘' Do you or do you not
recommend bounties in view of what has been said or do you recommend
a scheme combining duties and bounties. If so put up a scheme . T
am perfectly sure what the reply would be. They would send us back s
long list of objections to tihis proposal and the difficulties in the way of this
proposal. And there would be the further difficulty that if the Tariff
Board against its own convictions did carry out the instructions
and did give us a Bill embodying that scheme, it would be a Bill
without conviction behind it, it would have no a.uthprit_v behind it, and it
would be very difficult for the Government, which alone could bring in
a Bill of that kind, to accept the proposals.

4 Py

Now, 8ir, I do want the House to realize the seriousness of this motion
which has been placed before it. It is proposed at this stage to refer the
Bill back to the Belect Committee merely, as far as 1 can see, because
Mr. Jamnadas Mehta was not able to attend the other Select Com-

mittee.
Mr. Jamnadas M. Mehta: That is not the reason. .
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The Honourable Sir Charles Innes: None of the Honourable Members
who have spoken in favour of the motion have told us that they
themselves believe in the bounty scheme. The seriousmess of the position
is this, that if you send back the Bill to the Select Committee now, it is
very doubtful when the Select Committee will be able to send in its re-
port. Even if they could do so by the end of this week, what will happen?
Next week there is the Railway Budget; the week after that we come to
the General Budget and the Finance Bill and then the Ratio Bill. We
have here, as this debate has shown, a very difficult and a very contro-
versial Bill and there is a. very serious risk that if this Bill goes back to
the Select Committee now this House will not be able to pass any Bill
at all this Session. I have already told the House that on the 31st March
next the existing Steel Act will lapse, and if that Steel Act is allowed to
lapse the Indian steel industry will be left without any protection at all,
and the whole of our tariff moreover will be left in a state of confusion.
Now, 8ir, I do think that in a matter of this kind there should be a certain
amount of give and take between the House and the Government. 1
would wish the House to remember that this protection policy can only
get along provided that the Government and the House are in agreement.
It would be a matter of the greatest misfortune if this Bill were now sent
‘back to the Select Committee, for I must warn the House with all the
seriousness at my command that if the Bill is sent back to the Belect Com-
mittee it is quite possible that we shall have no Bill at all by the 8lst
March next and that the steel industry will be left without protection.
We have definitely committed ourselves to the policy of protecting this
steel industry and I say that the House has no reason to complain against
the Government or agsinst me that we have not donme our very best to
make that policy effective. I do hope the House will think most carefully
before it adopts & proposal which in my view gravely imperils the future
of the industry. (Applause.)

Mr. T. Gavin Jones (United Provinces: Europesn): S8ir, I was very
glad to hear the Honourable Member for Commerce bring us back to the
real subject of the amendment, and that is as to whether this Bill is to
be referred again to a Select Committee. I fail to see what we are going
to gain by doing so. In the Select Committee, as the Honorable Mem-
‘ber for Commerce has warned us, it may be delayed and we would get no
further. It would come back to this House and there would be further
objections and Honourable Members may want to appoint another Select
Committee. We cannot continually go on appointing Belect Committees
to consider a highly technical subject like this. The Tariff Board, who
are specialists in the matter, have dealt very n.arofull‘v with !t, and after
sending it to & Select Committee chosen by this House I think we must
accept that Select Committee’s decision on these technical matters. I can
assure Honourable Members as an engineer of 20 years’ experience that
the proposals put forward by the Tariff Committee are sound. I am not
going into the detsils of the technicalities now. They have been very
fully dealt with on both sides of the House. What I feel is really at the
back of this amendment is that Honourable Membérs sitting opgosl_te t]%e
Government are afraid that Imperial Preference is being brought in in this
measure. As I gauge the feeling of Honourable Members OPUOﬂitd? +he
Gévernment it is that they feel that the Government is_en all-powerful
Government dominated by British Members who favour British mﬁeragts
as against Indian. T am not going to defend the Government; they aré quite
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-capable of looking after themselves; but that suspicion is also to some
-extent extended to this group here. I do mot think that that is quile fair.
We are an independent group and although we are British, we have been
many years in this country, our economice interests are in. the country and
in economic questions of this kind we would undoubtedly vote for the
interests of India first. Our hearts are in India, our money is in India, and
-our greatest interest is to see India prosperous and happy.

Now, 8ir, as to the question of Imperial Preference this group has not
_yet considered the matter because it has not yet arisen. If we thought
it had arisen in ‘this Bill we would have considered it, and I am not sure
that if the question of Imperial Preference came up as a policy for India
that this group would not be divided on the subject. Personally I frankly
believe in Imperial Preference, because 1 believe in the British Empire,
and I believe in strengthening the bonds of the British Empire. Every
Dominion has declared for Imperial Preference and they are just as jealous
of their own interosts as we are of ours. But I would, and this group
would, strongly object to the question of Imperial Preference being brought
in in anv way at all if it was de®rimental to the interests of India. We
would oppose it all we could. Moreover I for one, and I believe the rest
of the group, would also strongly oppose Imperial Preference being brought
in unless it was broughtain with the will of the people and with the consent
of Honourable Membérs on the other side of the House. That I
believe, Sir, is the whole reason at the back of this amendment. I have
heard nothing sound against the economic proposals of the Tariff Board and
of the Select Committee. There is no real competition between British
standard steel and Continental steel, and if there is no competition the
question of preference really does not arise. It is unfortunate that
the economic circumstances have made it so that this can only be specified
as British standard and that is the best way to frame the Bill. I
admire the courage of the Tarif Board for taking that eourse, because
they must have realized that if they framed it in that form it would
rouse political opposition in this House. But I would assure Honourable
Members opposite t¥at we will be and are defending their and our interests,
-and T hope Honourable Members will not vote for this amendment.

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural): Sir, T am glad that thers has been one non-official at least to
speak on behalf of the Commerce Member. Of course it is very natural
that one gallant knight should stand up for another when the latter is
attacked. That is very chivalrous. But, Sir, the whole question seems
‘to be this: whether this Bill should go back to the Select Committee or
not, and .I could not understand all the fervour and the heat with which
the Honourable Sir Charles Innes tried to eriticise Mr. Jamnadas Mehta’s
alternative schemes, because I do not think that in this motion any
scheme of Mr. Jamnadas Mehta’s is before the House at all. The
motion before the House is that this Bill should go back to the Belect
‘Committee. The obvious reason is—the last speaker is not here, though
he indulged in a great deal of tall talk—thmt there are so many dissenting
signatures; and it is curious that of a Beleet Committee of fifteen as
many as seven have differed from the majority. That one bare fact, Sir—
supposing that the Bill was fairly and fully discussed in the Select Com-
mittee—that one fact. that almost one-half of the Belect Committee were
unable to agree with the other half, should be a very adequate reason for®
sending back this Bill to the Select Committee and for- asking the Select
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Committee to come to some conclusion—whether in favour of this scheme-
or that scheme—acceptable to a real majority. 1 ami wondering how it
is that people talk of this as being a majority report. There were 16
Members—8 Members were on one side, 8 or rather 7 of the signa-
tories were against the Tariff Board’s recommendation, for one had to
be absent who was also against it. Although technically, therefore, this-
might be a majority report, there is this anomaly that the so-called
majority report is not a majority report as a matter of fact. We have a
right to demand that a clear majority report should be placed before us.
The very fact that so many were unable to agree with the majority, namely,
as many as seven, iz ample proof that the question is not so simple as.
the last speaker tried to make out. 1 do not propose, and I do not
think it right at this stage, to reply to the very very passionate criticisms
Bir Charles Innes levelled against the system of bounties. I do not pro-
fess to speak with any professional authority. I have not got a huge
Department behind me to post me up in all the statistics; but all that I as
a layman can say is that the system of ounties has been in vogue for two
years, and on the admission of the Honourable the Commerce Member it
has during the time worked fairly well. I am prepared to admit, every-
body in this House is prepared to admit, that any scheme however wisely
adumbrated must have its faults; that this scheme of bounties plus duties
must have its share of faults; nobody denies that. But I repeat that this.
is not the occasion when we need go into the point, and find out which
scheme exactly is the best scheme. The only motion before the House
now is that the majority report placed before the House by the Select
Committec is not such a majority report as could commend itself to the
House. and that therefore a more substantial majority report is required.
from the Seleet Committee. I think, Sir, that this one argument alone
ghould lead this House to send back this Bill to the Select Committee.
However, there are one or {wo things to which I must at this stage draw
attention. The last spesker, particularly, spoke about his inclination in
- favour of Imperial Preference. But I take it, altkough personally he
might believe in Imperial Preference, he would not be for it. if it were
to the detriment of India’s interests. That indeed is the whole simple
question, Here by the Tariff Board’s proposals and by the proposals in
the majority report, here is an attempt to tax unfairly heavily a very
lnrge percentage of steel imported into India; that large percentage is
what may be called Continental imports of steel, or rather, imports of
Continental steel. 1 have received heaps of telegrams and letters com-
plaining that a large percentage of such trade is going to be very adversely
affected. T have also looked into some figures. Of late years the British
imports of steel into India have declined. The reports on this point are
amply clear. To any one who takes the trouble to read the figures and
statistice given in the appendices to the Report of the Tariff Board. it
is perfectlv clear that British imports of iron and steel into this country
have been declining during the past few years. T have got a lot of
figures here, and T will give one or two. In the case of angles and tees,
the British imports into India, far from oceupying the position of being
the largest imports, I say come up only to about one-third; two-thirds of
the imports are continental. In the case of bars it appears that only
one-ninth is British and all the vast bulk is Comtinental; in the case
of structural beams. two-fifths, nay less than one-third, is, British,
and the rest is Continental. On these figures I contend that a very large
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percentage of the imported steel and iron in India is Continental product;
und there is no denying that under this Bill Continental importers are
heavily penalized: Rs. 11 in some cases, in other cases Rs. 15 and ip some
cases as much as Rs. 25 per ton of extra duty is sought to be put upon
Continental imports. The whole question is whether the importers of
Continental steel deserve to be penalized to that extent, whether they
deserve to be handicapped to that heavy extent. Why, under the guise
of giving protection to this Indien Industry of Tatas—why should you
prejudice so very adversely the ‘importers of Continental steel? I think
Sir Charles Innes has not answered that question, If this goes back to
the Belect Committee, the various schemes will again be considered at
length by them. The whole question, 1 repeat, is whether this Bill as
reported by the so-called maujority is a Bill which has been reported by a
virtual majority,—and if it is not, whether such a Bill should be considered
ot this stage by the House, or whether the Bill should not come before
the House with a larger majority from the Seleet Committee. That
seems to be the whole question. On the merits I repeat there is no
denying that the importers of Continental steel are very adversely affected ;
I have received heaps of telegrams from Karachi, Cawnpore, Bombay,
Calcutta, Madras, from importers of Continental steel protesting against
the very great handicap that is sought to be imposed upon them. Is this
House going, under the guise of protection to Tatas, to adversely affect
so many of the traders in various parts of India who really are not con-
cerned in the protection to Tatas? That is the whole question before the
House. And if, as I think, it is clear that under this Bill Continental
steel importers are going to be very adversely affected, if this Bill is not
before tho House with a respectable majority behind it of the Select
Committee, but with only 8 against 7—if all this is true, this House has
a right to insist for its own self-respect that the Bill should go back to
the Select Committee and should come back with the support of a truly
large majority. Lastly, there is one serious point. Sir Charles Innes
held out to us the threat: ‘‘ either now or not at all ’! That is what
he said. If we oo not pass this Bill to-day or to-morrow, he may not
find time before the 81st March; 'and therefore the whole scheme of
bounties or protective duties will collapse. -Sir, the responsibility for this
would lie on tho Government, not on us. B8ir, we are prepared on our
part to sit, if necessary, even on Saturdays and Sundays; we are quite
prepared to do what we consider to be our duty on this matter, and we
expect the Commerce Member fo do his. I hope every Honourable
Member of this House, therefore, will resent his threat; and I commend
the motion for sending the Bill back to the Sclect Committee to the con-
sideration of the House. -

The Assembly then adjourned till Eleven of the Clock on Twuesday,

the 15th February, 1927.
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